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1065]

The Lok Sabha met at Eleven of the
Clock.

[MR. SpeAker in the Chair]
ORAL ANSWERS TO QUESTIONS

Ministers' Visit Abroad

*268. Shri Vishwa Nath Pandey:
Will the Minister of Home Affairs be
pleased to state:

(a) the number of Central Gov-
ernment Ministers who went abroad
on official visits during the period
from 24th September, 1945 to 3lst
October 1965 and the uameg of the
countries visited by them;

(b) the purpose of their visit; and

(c) the expenditure involved in-
cluding the foreign exchange compo-
nent?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) to (c). The
information is being collected and
will be laid on the Table of the House
in due course.

st favwwrg qtig : o) aF 7@
o ¥ I wromad €7 aTE & g
ot & oY gy oft § 1 & s e
£ f a7 7 g wroawt w1 fewor
wft A6 7 T Tm A, fred o
T3 g AT T 1 A wlagt
1784 (al) LSD—1.
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1 YFA qTAT § 7 oW gAY &I
T 5ot AR Y Y a1 Pt o T
ooy ?
Shri Hathi: I have not said that
they had all been for that purpose.

I said that information is being col-
lected.

ot faveare qivy : & ag wrAAT
wrg § fis g gy ¥ ot w1 wrdfy
V9T AT 4T WTTRT AT § 7

ot gt : 7Y @ar B oETHE A A
T drw ¥ wE o

Shri A. S. Salgal: How long will
the Government take to collect the
information?

Shri Hathi: It will not take long.
The only point is, the hon, Member
has asked for the cxpenditure
involved; therefore, the figures for
the expenditure involved there have
to be collected,

Shri P. R. Chakravertl: In the con-
text of planned development in
India, may 1 know whether the Gov-
ernment has also considered it
expedient to send the deputation of
Ministers on a phased basis and not
simultaneously?

Mr. Speaker: That is a different

matter.

ot et om ew : wA AAT wgew
AT &7 yo v e fom fagr &
faq ax 77 & @ M WR ¥ Fraifo
grar &, I avawrlr ot wm oaff &
wex g7

ofrgrdt: ag &

Shri Harl Vishnn Kamath: Is it &
fact that some persons, though not
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actually Ministers, were made Minis-
ters—the rank of Minister was con-
ferred upon them—and were sent to
certain capitals of Africa and Europe
and, if so, who were those persons,
which were those capitals and what
were their achievements?

Bhri Huthl: T am replying to ques-
tions on Ministers only.

Shri Harl Vishnu Kamath: The
rank of Minister was conferred upon
them, So, they were Ministers;
would you mot agree, Sir?

Mr., Speaker: He says
made Ministers.

Shri Hathl: Nobody was appointed
as Minister,

Bhri Harl Vishnu Eamath: Not
appointed? The rank of Minister
was conferred upon them.

they were

Mr, Speaker: How can it be?

Shri Hurl Vishnu Kamath:
in the papers.

It was

Mr. Speaker: Was any rank con-
ferred on any person?

Shri Hathi: No, Sir.

Shri Harl Vishnu Kamath:
who wert o Cairo and Paris?

Mr. Speaker: Order, order.
Prakash Vir Shastri.
= gEm e : ¥ 0 A

srgm g b foreit s %7 e Y e
# TaR 3o o MF WA A 41 9T
qOOT A §9 IH TWT w1 A fem
far g fn fa@vit & o sfan 217 o
ad IANY AT FET dw WA g1 W
# wrd qfw freeit qEn #1 @
wh !

ot gt : wET

Those

Shri

& g¥W W EWE@ : A1 AN
fa2wit # 79 § I°%F W9 @ ITE
ofrare @ =07 ST ¥ TE ey wfew
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ot w7 7 afz g, & e g A
I & w1 ot fgara waman § 7

st gt - o@s # o grEdw W
wqi R @y ot A s g oo
wifey & 7 w7 a1 fs grETHA
Zaw X @ &1 S o

Shri Eapur Singh: Is the impres-
sion, generally prevalent, true, that
these visits, apart from diplomatic
exigencies, are also motivated by,

what is euphemistically called as,
‘reasons of health?’

Shrl Hathi: 1 do not think any of
those cases was for reasons of health.

« a¥ : FUT HAT WEIEW a7 Irw
awad § f oo fafrree ame i &
g gt awi & fafrdi w1 &1 gef
At WA, fasw wif@ g &
Ty Froaw ?

=t grdt : F5 9 A g E R
Fa% fam agi smar sredt g §

sft diere s dvn o & owAAT
=g g f wrfr s w wfadi F
faw ¥ mrrave & fardt frioft o
@t §t, g TEA I § g% a6 47
£t a1 §3 WK fazsit gz 7 w7

o gEr © TITET FATT AT GEAH

fafarer T

Shri Himatsingka: Have these
visits been occasioned on account of
the weakness of our foreign embas-
sies?

Mr. Speaker: That was the question
put by the other hon. Member

Shri Hathi: 1 have answered it

Shri Man Sinh P. Patel: Is there
any check by the Home Ministry
while fixing the dates for the visits
by the Cabinet Ministers?

Shri Hathi: No, Sir.
Ministry does not do it.

The Home
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st Twdww gw ;& o
g 6w, W, g W AT d A
¥ walt agT w39 9T A1 faReqt
qxn w g€ ag g99 SwEr @t a1 ¥
g ?

WU WY qA, A A
qar 1@' |
Shri Warlor: Is there any arrange-
ment with the Cabinet to see whether
these visits are really essential for
the administrative purposes or for
any other purposes? Is the Cabinet
screening it?

Shri Hathi: The Cabinet considers
these cases.

Development of Border Areas

+

*260. Shri Yashpal Singh:
Shri Rameshwar Tantia:
Shri Himatsingka:
Shrj Madhu Limaye:
‘Shri Bagrl:
Shry Linga Raddy:
Bhri A. N. Vidyalankar:
Shri B. 8. Pandey:
Shri Rajeshwar Patel:
Shri Heda:
Shrl P. C. Borooah:
Shri Kishen Pattmayak:
Shri Ram Sewak Yadav:
Shri Gulshan:
Shri Vishwa Nath Pandey:

Will the Minister of Home Affalrs
be pleased to state:

(a) the steps taken for the develop-
ment of the border areas in view of
the threat from our neighbouring
countries;

(b) whether Government propose
to give licences for arms freely to
the people of the border areas; and

(c) the steps taken to give training
and facilities to keep the muraie of
the pecple high?

The Deputy Minister in the Minis-
try of Home Affairs (Shei L. N.

Mishra): (a) Tt is presumed that the
Hon'ble Members refer to the ecomo-
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mic &elmmt and improvement
of transport and communication in
border areas. A mumber of measures
for the economic development of
these areas have been undertaken by
the concerned State/Union Govern-
ments with substantial Central assis-
tance, The details have been furnish-
ed in the reply to the Unstarred
Question No. 2012 of 22nd September
1965 in the Lok Sabha.

A number of schemes for the
improvement of road communications
have also recently been sanctioned
and some more schemes are under
examination.

(b) and (c). This question has been
engaging the attention of Govern=
ment for sometime now. In the Con-
ference of Chief Ministers held on
8th November, 1885, it was decided
that the strength of Home Guards
in the border areas should be increas-
ed

»it avarer fog o & gy s
wo § 1% ArmaAT gAwT e aar
xfemramw g1 man & ff 3o Ann seew
ot ® ZATEM 7 7R 91 wif A4T
Wt wng ¥ frawr drar 24w gTIr
ey et Y § 7

Wl ®o ATo fasy : AW # 7
merma qYr worfadeer w1 g
A F1 wifw w1 § v A | awet
w1 freeft 7 ofvar sy & & ag adr
¥z v fx fea fe wagi &1 &y
goeg G20 ¥ 1 Afa ags oAt @
famft & siry Fwa 1

it qerqre fop : ATt 3w oTETC F
et arl o A @ gfqar 7 fan g §
agg A fmmr g’

ot ®o ATo faA : gW A T T
ffame #@ &1 @7 a7 fa=n7 fean
&ff1 g1 (5 ag w=er ag gon fw
mx w1 chefrsfref gfam7 & fod
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1 | "readl gATEl § gEag | w1
wWT Tl WA 97 398 gfeme
wart &t foar o & arq

Shri Himatsingka: In view of the
fact that Pakistan always starts fir-
ing on border vilages, will the govern-
ment consider the desirability of
arming all able-bodied young men
in these villages in border areas?

Shri L. N, Mishra: I have already
said that this was discussed in the
Conference of Chief Ministers. Some
of the decisions taken at the confer-
ence were:

1. Arming of border population
indiscriminately will not be
advisable.

2. For effective arming of the
civilian population in border
arcas, there need not be any
scheme other than the home
funrd scheme amd arming of
the civilian  population can

be done within the frame-
work of the home guard
scheme.

3. In order to strengthen the
border arecas, such of those
individuals and civil popula=-
tion as are to be given arms
should be brought under the
home guard scheme, so that
effective control mnd check
are also exercised over the
use of arms.

W wq fwad : 17 F wrEwT o
qefeng qaran w71 & fag ww
wrgrT & fafeen w7 gaT %1 77 72
&1 ¢ fis & agi ov wamaitas gEw w1
&% mfF Faqr ¥ |07 770 1 N7 aw
A wEww w1 owET qrEA &7

i

ot "o q1e fam @ gz A IwT
wEAT wTAAT §, AE g @A A
L i

wSTW WA ¥l faadt )
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it 7y fomra : ¥ oF sEERT W
TAE

weaw wpa ;- Al |
ot vy fored @ g & a2 WY wY
qar ®m o

& araat g fe wam o fafeen
¥ art ¥ faawt wwet W goar &
wrwat w1 fasard gt 9T §
afe gt st sy T afear-
A4 gEAT T AT whwrT S g
wifd a1 1 dnfaw gaan ot g1 wwar
&, ag T fra Y v ST

Dr. L. M. Singhvi: I would like to
know whether certain State Govern-
ments have indicated to the Govern-
ment of India that they are unable
to shoulder the responsibility of pay-
ing for the home guards and that
they need total assistance for these
schemes, in view of the financial
stringency experienced by them and
if s0, to what extent the Central
Government propose to assist them im
raising home pguards and building up
other civil defence schemes.

Shri L. N. Mishra: It is a fact that
when the Home Ministers and Chief
Ministers met here, they expressed
their difficully and said it would be
difficult for them to bear the addi-
tional financial burden especially
because these items were taken to be
non-plan  expenditure. This thing
was taken into account and a sugges-

tion has been made to change the
pattern of central assistance under
these heads.

sft ferr qzwTOe : w0 Oy A
ff 1964—65 ¥ Fmradt TaTe i qrw
T4 ¥ ol TTATG W 17 £ OF A
T & wae feam ma ogqr, 9T o
= 5191 ¥ waft aw gafaw gofa
71 ardt fE ST wrE T Fr TS
FOET A TR T R AAaT qR
fer ?
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ot ®o ATo faw : 37 frrar &1 an
T ad A oy gea 1 @ma wew f2l
g A1 o AT a1 FLEH §97 AT
o wrorgTa goeT w1 far & wEw
wify o= & for o 7 o i o)
arF oo T ¥ e T+Eia I fam #
o= wfa &1 2

oY THATE wrid ;g A ETET
Hraradt grv1 % w2F frie Wi gE
F1di i fiau fem oo 2 ved an vafa
gf, 717 # fofuem & o &l @ wat
ST TEATA W 5T AW R AR
g1 gt AT & W AT £ et
AT ¢ ofr g &1 §@ AvEed & A AT
% fao s A AT b ¢ 7

o A0 fam AR AAR N
dan & qgE e OF mins fawa
*r ara & 1 qefra gty T § Sh-
o1 gat & fagra & fog aga &1 9=-
ang & faerer fe st aga aw &0
fawg 7 IAF AT IT WM H A
wavet fawra gom § & gEe Al & Wt
s § w & faw al® & onfam
wiftvm &1 wdeee &= gadt i o
vy w7 § 9Et a0F ¥ oe W
wa § Wi gl foroet o o g
L E A

o THRAE AN :  WSUW WG LT,
AT 5 97 % w4 T g st
W art & s fomr et @ 7

ot o A0 funt @ Fu1 § F@wT
i w7 A1 0F gRAUE d9
t T T s W AT A F
sf ¥m @ usEl FooEE
T 2 w7 fawg & domEAt dai &
75 &% 90 FFAVA: A7 I ATHRTT EIQT
&Y & gafay F53 saTazd aga sar
g & o gw T mia v f

et wn gy wm A b e
#1965 % e fameat am & 9
aeETT 7 qdl gaa Wi e @
drrei &1 qreanm & §07 ®rf qww
s AFT fagn aqn of &7 AY #ur & WA
o § fe wfver & fam ot gt
dratad! Tn® ¥, QR o aang @
ot ofv |t ArEiaAT gaE § IAw 4H
o arfeeara 3 ss@fre Ag7 371 rfor
e wt gfez & T wwmET ar A
wwTT T |7 oEr wor ¥ fw g u
oA dmdi 1 0 v @ gfer &
A1 Y qawt T A 7

o 7o 710 fAR : gAY mETT A
oy W1 geSifTe AwT €Y a1 @ A1 4w
a feda =fedfi &7 ara § fis w1 T
g amf - ¢ T FeATHT W1
w10 & i war {waan qawr gy frgr
TG | FET T TSI AT ®T AveAw
& aifesn 1 3ad # are wraET gar
T At gwT Ay W wfeT § ae
FET A TACqTH A TATH T1 FT St
1 9% &7 ¥ aww & a1 47 AgH 9%
gfere frbew o 9w o R £
AT & WA §T FO0 TET FE
T g & | wgT aw qomw ) -
aff gfera ¥1 @ § 39 agy weer
win fear § aey dar oo wmr
Troeara ¥ g gfen dreze o fodza
E1 wwg a3 AEy f

q'illm D OgER W ¥ I
fereren wrfigy ot &1 w1 fi ey

femat amm & g Tt e Tow
o fear mgr ar

st Fo 10 fAmy 3@ A1 frgig
=2z 31 ma g g9t 4t w7 3 Al
feda fufazdr aaan asd &1

ot fozsme qign : dmadt aai
w7 fawm ¥77 & fom o7 93w, 99w,
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e wWIT 7 fgamssr wXw & mit 9%
Wi T ¥ grdfm g w
fram o e S e g fEmr 7

|\ o ATo fAM : AET a% I4% T
SRW FATHFTT W1 ATTAT T AT A9 @
TFA  gAF1 0 gHA 75 7 90 sfawa:
a% fam @, w41 w4 §1 100 wiFw:
w1 fear & 1 fewrew 93w ¥ oF faw
FHIT 7 1 o0 sfawm: fagr & | FTH
e gat Gz & wraga faar § o wdi )
50 wfawa: Wt ez & g

) o fre waifwT : ahrew dfe-
qTY & WA F1 WTR FT ATIAT &4 6T
AT AT TOAT WY TE AT w4 @0
& o &€ STl 9T A &F § ag W
e g% A &, AT 2WT A dwe
a1q arq et & gafaw § s e
g f& ot ag @ifm 727 witw =«
arfeeara ) g A1 A o F1 I
oY wife ag T T & Fv v Aqw
g% & awdl § a1 & ag e g
fir matiz &1 w1E Tom A § e ag
e & AW w7 A ATEAE ¥ W
WX IgE qarTfeaw & F7W FaTAT
a1 & a1 EwfAz T 9 e ag e
wr § afe o7 T X X wAA
ITTAT WrAT & Ay wew & 9 A wy
are A &) &% fin ga% avaey ¥ mad e
& w1 ¥fae waw I

ot ®o 10 fAN : AW ATEIL QR
9T &9 54-55 & @ gf § W aq
1957 ¥ WY TF TrAT W o o gHA
I w1 a1 fw famw Hfgw a7
Hroex ofare # ¢fefaes #few o
adw fed @ | e dfew & g
e fis e o § wr G € wE
fwgr | dama o drmra fai ¥ oy
figama § fie e o ) &% gfwwr &<
i o s & e fed e oges
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s g & faret & 717 e dat
ot & oF a0F £ groar wmAT g
& o e wrw an 1t e 2w
& A §F | AT §374 KT AE WY
9w §r g fw faed ave & g
ST T AT A AT W AT A F
TR §%AT ¥ wywew 2y wr ¥

Shrimati Tarkeshwari Sinba: May
I know whether Government's atten-
tion has been drawn to development
projects of Pakistan which have been
converted into security projects dur-
ing the time of emergency, like the
Ichhogil Canal. In view of this, may
1 know whether Government consi-
ders any proposal to have develop-
ment-cum-security projects through-
out the border areas?

Shri L. N. Mishra: It relates to the
question of defence strategy. I think
the Defence Minister would be in a
better position to answer ‘this ques-
tion. At the moment, we have no
such plans.

ot fore sroraw e afa ¥
TNz # wiAAT Ty gu & ag
AT wrgat g e aves dfany o
wrfada e grd e e w73 & agy wr
ag Qo o HYo #1 3 fam wroadl §73
a1 TR 7 gEd ara gw fawfad # oy
2 fw g % aat & A 3¢ Wi T
ot @ § fe et fomm e wroage @
gt gf oF T=F argr el wrg Afew
W % ag ALY AT § Fafw a77 T g
ot T g fs so Tz aw wEn AT §
& & s g § fe gmeowdm &
Fraeaz § fau Gaee feaar sam
a¥ fisar aa ?

ot wo ato frmr :  ForT wiw W
FraT ¥ g wvx & § | Wi gee
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wra Y & fi gt o< w7, i 77 fow
T §, T o o § 1 I oy /AT
& fawre & fag IaaY goaT § 9%
fog g dar faar § 1 w&i aw a8 @10
o o &7 garsr § a1 ag a1 drvadt
8T 71 W7 W gat ga faafeg &
ferg weqemdt § 0

Shri Jashvant Mehia: It has been
our experience in the past that it is
very difficult to cross the Kuteh
desert because there is no communi-
cation. What steps have the Govern-
ment taken to improve the commu-
nication facilities in the border areas?
What is the present position in that
arca? Has any time bound pro-
gramme been chalked out for that
purpose and, if so, what measures
have been taken to implement that
programme?

Shri L. N. Mishra: We have made
a special provision for the develop-
ment of road transport and commu-
nication in  the border States of
Rajasthan and Gujarat. We  have
made liberal allotments for this. A
phased programme has been chalked
out and we believe in a few months
time we would be in a very good
position in that regard.

Shri Oza: May I know whether it
is true that a lot of delay has taken
place in the construction of roads,
particularly in Gujarat because of
the reluctance of the Centre to dele-
gate enough powers to the State
Governments regarding sanctioning
and accepting tenders?

Shri L. N. Mishra: There has been
delay and we have suffered on
account of that. 1 cannot say who ls
responsible for it. I can only say
that we have made special provisions
and things would improve.

Shri Bota Bingh: In view of the
recent war with Pakistan the indus-
trial towns in the border area of
Punjab, specially Cheharta, Amritsar
and Ferozepur were completely
damaged and as a result thereof the
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banks haye refused to give any finan-
cial he the industrialists. May 1
know whether the Government has
given any direction to the Reserve
Bank to help such industries? Has
the Government any estimate of the
loss that has been caused to the
industries of Punjab? What steps do
the Government propose to take to
financially help those industries?

Mr. Speaker: It does not arisc out
of this question.

Shri Buta Singh: This question
relates to the development of border
areas,

Mr. Speaker: This relates to
licences.

Shrl Buta Singh: No, Sir. It is
regarding the development of the
border areas.

ot ®o 1o fAey : womw wEmET,
§ g7 aoavs v o o &g Al
T FEHG WT 9T e (7 AT IATE
wE dt ey g weft A o ar fr wmtdw
& ot e & 3w - fapt a1, %
g7 § IA6! TTA AG AT AGH AT
IETA T T T AT T | A7 A% fowE
TARTT A1 AAw § TEG W wrew ¥
a1 fe um A @ fEw wearEw ow
FraaT a1 151 § arfe gaw frfafasem
& forg ww faw o &

Shrimati Tarkeshwarl Sinha: On a
point of order, Sir. Three or four
queslions have been asked as supple-
mentaries about the development of
border areas vis-a-vis that they
should be defence-orientated and the
hon. Minister has replied that it is
the responsbility of the Defence
Ministry. The border areas are under
the control of efther the State Gov-
ernments or the Ministry of Home
Affairs; they are not the responsibi-
lity of the Defence Ministry. May we
have a categorical answer as to whose
responsibility is this?

oty forod : Pt ot ot
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Shrimatl Tarkeshwarl Sinha: This
kind of throwing the responsibility
on the Defence Ministry, I do not
think, is quite justified. That is my
puint of order.

Mr. Speaker: He has said about the
canal and other things. He is acknow-
ledeing his  responsibility. He has
said that it is his. f 7%

WY TRETEATE : W AAIRT,
g1 AT 4 | WY HF TATGTAT |

ey wEad & ArTE AT
g1, #ff wig &3 a0 W7 w97 wET
Tl Bl |

w5t TRETAE & TW 9ER §

far &zr gwn g, &fea q@t A
HIET 9% @ 1 M |

Wean wEYAT ; UT I8 garT ST
¢ 1 e & &, Hfew s B wrewT A
qarar, A urg &3 T | F ¥ T 7

o ORMITR ;. ATEAT #EE
o & 1 = v ) gafag & &
T |

WU AR : Ay aw & g A
&0 1 | §F 3451 A0 fo, ot 3R
AT V0|

A gfc faen wrem @ @5 § o
R AT AT FAT e 7

Shri Buta Singh: Sir, 1
against the word “dhakka”. Swamiji
uges “dhakka”; we have never used
“dhakka" either inside or outside
Parliament.

protest

=Y TF : F97 ¥ 97 Wel H 9 qe
LCIREIE SIS S UERER LA IE
Fafor sufig” i< ofma T T3m-
wafaqensmmemE i fw
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FAAT ATEATE FF T TR - -
¥t ofar § os o w3 & fay
5% favm & o e 3 Ao gt 1 8,
agife oiffzam & 917 8 77 T
fapar @ 777 § e w0 e § avy
aregE A i & 1 & ag | ST et g
fip Frizat T 0 foreen den e
L

&1 ®o Ao sy : g/ TwMA WIT
FAAAT T AT T AT GF oA £ TR
& W agi wTE a1 g @ 1 weqer wEiee,
& gl oW A9 TUve 7 A1 AEETE ¢
o ®IAA @ aEERT 7 w0 (% Zw fowy
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Machinery for Redress of Public

grievances

+
*271, Dr. L. M. Slll‘hvl

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government have
finally evolved a plan for establishing
an adequate institutional machinery
for the redress of public grievances;

(b) if so, the broad features there-
of; and



2313

(c) if answer to part (a) be in the
negative, the reasons for delay?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (e).
Attention is invited to the reply
Biven to starred question No. 336 on
1st September, 1965, regarding the
maochinery for redress of public
grievances,

Dr. L. M. Singhvi: I am sorry to
say that the House is being treated
with wvery little respect. Our atten-
tion is invited to an answer given
on the 18th August, ullimately
spraking, because the last answer
given draws our attention 1o
the 18th August statement. Am 1 to
understand that no progress has been
made since the 1Ath August when the
statement was laid on the Table of
the Housze, that no grievances cells
have been constituted and that the
Government really do not mean to do
anything about the setting up of an
adequate machinery for redressing
public grievances?

Shri Hathi: As the hon. Member
knows, steps—quite substantial
steps—have been taken in this direc-
tion. There is a group of Members
of Parliament of which the hon.
Member is one of the members. We
have given, and tried to study the
literature about the Ombudsman and
literature as to what should be the
procedure. We have also evolved a
plan of action and study of the exist-
ing tribunals and wvarious other
methods and all that. 1 think, we
discussed this question in this group.

Dr. L. M. Singhvi: The Government
has commitied itself to the principle
of Ombudsman in this House. There-
after this committee accepted the
principle of Ombudsman. 1 should
like to know whether the Government
has already taken any steps to for-
mulate specific legislation for iniro-
ducing this instilution in this country
or wanis to go from one committee
to another with the clear intention of
deceiving this House and not doing
anything concrete.
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Shri : 1 would rather submit
that the® ®on. Member, Dr. Singhvi,

need not use the words “deceiving the
House”. We have been at this ques-
tion and 1 would submit that at the
meeting which we held of the com-
mittee of which Dr. Singhvi also is
a member, the Committee had decid-
ed to study reforms of existing tribu-
nals to ensure open, fair and impar-
tial decision in the guickest and
cheapest manner; standardisalion of
procedure; extemsion of the Tribunal
system to other departments; estab-
lishment of General Tribunals to
cover miscellaneous cases and Council
of Tribunals to oversee the functioning
of Administrative Tribunals; appel-
late tribunals; role of the Supreme
Court and High Court vis-a-vis the
Tribunalg vide article 227 and other
relevant articles of the Constitution;
legislation on administrative proce-
dure and formulating a code of
Administrative Procedure for Tribu=-
nals like the Civil or Criminal Codes.
The  sub-commitice recommended
that the same commiitee may also-
examine the question of installation
of the institution of Ombudsman in
all its politico-legal aspects, and
administrative Tribunals and Ome
budsman will complement each
other. It is not correct to say that
we are not proceeding with the
matter. Of course, it may be that
we have to prepare questiormaires
and, I think, a copy has been sent to
the Members. In fact, we take as
many suggestions from the Members
and others as we can in order to
proceed in this matter.

Shrl A. P. Sharma: There is a chaln
of administrative machinery in the
country to look after the grievances
and the welfare of the people. There
are certain machineries like the anti-
corruption machinery, the Special
Police Establishment and the Vigi-
iance Commission and still the
grievances of the people are increas-
ing. May I know whether this
machinery which is golng to be or is
likely to be created is going to be
one more machinery in the chain of
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existing machineries to increase the
gri of the people or does the
Government hope that the grievances
will be less?

Shri Hathl: Perhaps, the hon.
Member knows that when the ques-
tion of Ombudsmaen was being dis-
cussed here, the Members had shown
keen interest in having this sort of
an institution, The opinion is that
such a machinery would be able to
look after the grievances of the pub-
lic. Now, this Committee wanted to
find out how the existing machin-
eries—there are some tribunals—are
functioning and whether any improve-
ment is necessary and to see further
how far the institution of Ombuds-
man and all that will go together with
these, That is the kind of study
which this Group is undertaking.

Shrimati Savitri Nigam: We have
beéen hearing about having the insti-
tution of Ombudsman for the last
14 years. I want tacategorical reply
from the hon. Minister as to how
much time it is likely to take—admi-
nistrative delay is also affecting the
Home Ministry—to finalise this.

Shri Hathl: It is a question which
Tequires careful study. As I read out
before, we have to study the func-
tions of various tribunals....

Mr. Speaker: Can he give any time-
limit? That is what the Member

wants,

Shri Hathl: I can't say.

Shrl Sham Lal BSaraf: With the
constitution of the Special Comsulta-
tive Committee of the Members of
Parliament on this subject, it has
further been sub-divided into sub-
committees. May 1 know how soon
the report will be ready particularly
with regard to this subject under
consideration which, 1 think, will
cover all the points?

Shrl Hathl: That depends upon the
nature and the extent of the study
{hat the Group would like to under-
thike. _
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Shri Harl Vishnu Kamath: If I
heard the Minister aright, he said,
“We—that is, the Home Ministry—had
distributed literature about the insti-
tution of Ombudsman.” The only bro-
chure that we got was from the Lok
Sabha Secretariat. Am I to under-
stand that the Home Ministry wants
to misappropriate the credit for itself
for that work?

Shrl Hathl: When I said that we
had distributed the literature, I refer-
red to the one that was not distrl-
buted to all the Members of Parlia-
ment. It was distributed only to the
Members of the Consultative Group
and that was in addition to the bro-
chure supplied by the Lok Sabha
Secretariat.

Shrimati Renuka Ray: One of the
best weapons in the hands of Gov-
ernment to delay a particular matter
is to set up a committee. 1 would
like to know whether the setting up
of the machinery of the Ombudsman
type is going to be kept pending until
the new Administrative Reforms
Commission which is being set up is
going to give its report.

Shri Hathi: It may not be so.

Shri Ranga: In view of the fact that
the Home Minister repeatedly says
that he is in favour of the establish-
ment of the Ombudsman and there is
acceptance in principle by the Home
Ministry as such of the need for the
establishment of the Ombudsman, is
it not high time for the Government
to consider straightway these pro-
posals and then re-adjust all other
established tribunals and other
institutions that they have already
got in relation to the institution of
Ombudsman instead of now trying to
appoint another committee to make
a study as to how these things are
to be adjusted and in that way kill
time?

Shri Hathi: It is not that we are
trying to appoint a Committee. The
Committee is already there. This is
actually a study before we reach any
conclusion.
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Shri 8. N. Chatarvedi: May I know
whether the Committee of the Con-
4 sultative Group of Members of Par-
liameut  and  the Administrative
Reforms Commission which is pro-
posed to be appointed will function
soparately or there will be some sort
of integration between the two?

Shri Hathi: That will be a question
to be decided later on.

Shri 8. M. Banerjee: Before the
Committee submits its report or be-
fore the report iz finalised, may 1
know whether Government are likely
to take effective steps to eliminate
red-tapism as this is one of the main
reasons why justice is delayed whicn
is as good as denied?

Shri Hathl: The Committee has
not submitted any report.

Shri S. M. Banerjee: My guestion
was this: it will take a long time for
the Committee to submit its report;
meanwhile, I want to know what
interim steps are likely to be taken
to avoid red-tapism which is almost
denial of justice.

Shri Hahi: Such steps have already
been taken. In important Ministries
which deal with the public at large,
we have cells to look into Lthc griev-
ances of the public.

Shri Hem Barma: During the last
World War, the first thing that Sir
Winston Churchill did was to ask the
Administration not to submit the
people—the public—to “petty harass-
ments”, May I know whether our
Government have taken any measure
of this nature during the present
emergency—I mean not to subject
the people to petty harassments?

Shri Hathl: People should not be
subjected to petty harassments whe-
ther there is Emergency or no Emer-
gency.

Shri Hem Barua: My question was
different. I wanted to know whether
any measure was taken during this
Emergency in the Churchilllan way,
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ie, whethpg any instructions were
issued. ’

Shri Hari Vishnu Kamath: Qurs is
the Indian way.

Mr. Speaker: There should be some
Hathian way.

Shri Hem Barua: That is the impor-
tance of being lathi!
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Vigilance Commissioner in each

State and Central Vigilance Com-
missioner here.

Mr. Speaker: I might also put one
question. The combination of inva-
sion from outside and corruption
from within has destroyed many
empires.
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Rebabilitatien of Repairiates [Tom
Burma
+

8hri 8. M. Banerjee:
Shrl P. C. Borooah:
8hri Dharmalingam:

Will the Minister of Relmbilitation
be pleased to state:

(a) whether all those who migrat-
ed from Burma to India after nation-
alisation have been properly rehabi-
litated; and

{b) it so, the total number of such
persons?

The Minister of Rehabilitation (Shri
Tyagl): (a) and (b). Out of mbout
92170 repatriates or about 18,430
familics, who have arrived so far
from Burma by sea rehabilitation
assistance has been given to 10,867
tarulics.

Shri §. M. Banerjee: May 1 know
whether it is a fact that those citizens
who were employed there in the rail-

ways and other Government Depart-
ments and who were assured of =
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similar job in the same Department

here, either in the railways or in other

Departments, have not been provided

with such jobs, and if so, the number

of such employecs?

Siri Tyagi: It is a fact that all of
them have not been provided with
alternative jobs here. But instruc-
tions have been issued and the Home
Ministry and other Ministries have
agreed tn give these repatriates pre-
ference over others all types of con-
cessions with regard to age restric-
tions ete. have also been sanctioned
and these persons are given priority.

Shri S. M. Banerjee: Mavy I know
whether it is a fact tiiat these per-
sons who have come after losing their
everything in Burma are actually
moving like a shuttle-cock from one
Ministry to another, and if so, whe-
ther there is any co-ordinated scheme
to have representatives of various
Ministries together to solve this
problem once and for all?

Shri Tyagl: The work of rehabili-
tation is fully co-ordinated, It is the
State Governments basically which
are 1o do it

Shri 8. M. Banerjee: My question
tias been misunderstood by the hon.
Minister.

Mr. Speaker: Let the question be
answered and then we shall see whe-
ther there has been any misunder-
standing of the question.

Shri 5. M, Banerjee: 1 am not
raismg the question of the State
Governments or the Central Govern-
ment. I have been addressing letters
on behalf of these employees to the
Rehabilitation Ministry .

Mr. Speaker: He might repeat his
question.

Shri S. M. Banerjee: May 1 know
whether it is a fact that in order to
secure employment those persons
have to move from one Ministry to
another, and if so, whether any co-
ordinated scheme is being evolved to
have representatives of the Home
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Ministry, the Rehabilitation Ministry
etc. to solve this matter once and for
all?

Shri Tyagi: Employment has to be
provided in Government offices and
also in public gector industries and
also in  private industries. The
employment exchanges are all work-
ing for them, and they have all been
instructed to give preference to them
.and they are being provided with jobs
according to the trades and indus-
tries or techmical jobs they knew, and
all attempts are being made In that
direction. If my hon. friend has any
pariicular suggestion, we shall always
welcome it,

Shri 8. M. Banerjee: 1 have been
writing letters, but there has not
been any effect. That is why I have
put this question.

Shri Muthiah: May I kpow the
names of the States where these re-
patrintes from Burma have been
rehabilitated?

Shri Tyagi: They have been rehabi-
litated in Madras, Andhra Pradesh,
‘Qrissa and also in UP mostly, These
are principally the States where they
have been rehabilitated.
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Shrl Tyagl: Those
available just now.
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Shri Ranga: May I know whethee
Government have received any repre-
sentations from these repalriates who
have come back to Orissa and Andhra
Pradesh, and more especially to
Visakhapatnam, Srikakulam and also
the Ganjam district from which the
largest numbers had gone to Burma
earlier, and if so, whether any action
has been taken to rehabilitate them
in Visakhapatnam and Rourkela and
other public sector projects?

8hri Tyagi: In Madrag itself, 1814
persons have already been given em-
ployment and 5,353 persons have been
given business loans. In other States
also, it Is done. For instance, In
Andhra Pradesh, 1331 persons have
been given business loans and #73
have been given employment. There
are figures about such rehabilitation
of repatriates in the various States.

Bhri Ranga: Have Government re-
ceived and represenialions from
them?
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Shri Harl Vishnu Kamath: Have the
Government of Jammu and Kashmir
been sounded as to their readiness
or willingness to absorb some of these
helpless refugees and employ them in
some capacity or other, considering
that 2 lot of work has to be done in
that State?

Shri Tyagi: These repatriates were
basically Indian nationals who had
gone to Burma; they have their roots
here; they have their contacts with
their pcople; they belong to wvarious
States. As far as possible, these re-
patriates are being scttled in the very
area from where they went to Burma.

Shri Harl Vishnu Kamath: On &
point of order. I heard the earlier
answer of the Minister

Mr. Speaker: I have followed it. He
has asked whether an enquiry has
been made of the State of Jammu
and Kashmir. But he says thaf these
persons have their own relations and
their own preferences in those States
and, therefore, they are being settled
there.

Shri Harl Vishnu Kamath: Can he
give a list of the wvarious States? Is
the House to understand that all
those refugees have been settled only
in those States where they have
their relatives but in no other Staler
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Bhri Tyagl: No, Sir, as far as possi-
ble, they are being rehabilitated in
those very States.

Shri Harl Vishnu Kamath: That “as
far as possible” is a very convenient
se.

8hri Tyagl: They have their moor-
ings in those States. There are
bardly any from Kashmir,
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Shri Jashvant Mehta: The hon.
Minister just stated that the proper-
ties of these Indian nationals have
been nationalised. Have Government
taken up this matter with the Burma
Government to secure compensation

for the assets which have been
nationalised there?

Shriy Tyagi: I have no informat.on.

Shri Iqbal Singh: So many decisions
are taken, but there is no implemen-
tation of the decisions. So, may I
know what steps Government propose
to take to see that State Governments
do implement the decisions taken by
the Central Government, and what is
the result of these decisions?

Shri Tyagl: I think this matter
must be under negotiation with the
Burma Government. My Ministry
does not deal with these negotiations.

Shrimatl Savitri Nigam: The hon.
Minister, while replying to a supple-
mentary, has stated that he has given
a suggestion or instruction to the
State Governments that every refugee
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who demihds it should be given
Rs. 2,000 and rehabilitated. May 1
know whether he has also suggested
to them that those people who do
not want money but want some other
facilities llke a licence or land or =&
job may be given the same on the
basis of topmost priority and
rehabilitated?

.

Shri Tyagl; Yes, Sir. In all these
respects the State Governments have
agreed to give them preference over
others
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Compulsory Army Service for Tech-
nica] Personnel

*274. Shri Shree Narayan Das:
Will the Minister of Home Affalrs be
pleased 1o state:

(a) whether it ig a fact that several
State Governments have made it a
condition for recruitment to ceriain
categories of their Services, like Doc-
tors and Engineers, that on appoint=
ment these persons, would have to
serve in the Army at least for a certain
number of years; and

(b) if 0, the precise nature of the
conditions and the Services for which
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this has been go laid along with the
names of such States?

The Minister of State in the Minis-
try of Home Affalrs and Minister of
Delence Supplies in the Ministry of
Defence (Shri Hathl): (a) Yes, Sir,

(b) A statement is laid on the
“Table of the House,

Statement

1. The conditions relevant to mili-
‘tary service are:

(i) Every new entrant, who is an
engineering graduate or a
medical graduate to services|
posts recruitment rules in
respect of which have been
amended to include these pro.
visions, shall be liable to
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serve in any defence service
or in a post connected with
defence for a period of not
less than four years;

(ii) this period is to include the
period of training, if any;

(iii) however, there shall be ne
such liability after the ex-
piry of ten years from the
date of appointment; and

(iv) further, no person beyond the
age of 40 if an engineering
graduate or beyond the age
of 45 if o medical graduate
shall have any such liability.

2 According to the latest informa-
tion available, the position regarding
amendment ix as indicated below:—

States

Enginc:ring posts Medical Posts

ANDITRA PRADESIH
ASSAM
BIHAR

GUJARAT

J&K

KERAILA

MADHYA PRADESH

MADRAS . . .
MAHARASHTRA

MYSORE .
MAGALAND

ORISSA

PUNJAB

RAJASTHAN .

UTTAR PRADESH . . .,
WEST BENGAL . - - -

Rulus amended Rules amended

Rules mmcaded Rules amepded

Rules amznded Kules amended

Rules amended Under  gonsideration
in consultaton with
the Siate Public
Serviee  Commas-
Ky

Rules arc being am- Inles not amended
snaded.

LExecurive Urders
wsucd

Lixecutive orders
issucd

Decision taken. Ru-

les are being am-
ended

Rules amended

Orders issued. Rules
are being amended

Rules amended

Rules arc being ame-
ended

Rules arc being am-

Ducision taken. Rules
arc being amended
Rule amended

Orders issued, Rules
are being amended

Rules amended

Rules not amended

Rules are being am-

ended in consultation ended in consulta-

with the Public Sc--

vice Commassion
Rules amended
Rules amended

tion with the Pullic
Service Commission

Rules smended
Rules amended

Rules notamended  Rules not smended

Rules amended

Rules amended
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Bhrl Shree Narayan Das: From the
#tatement it appea s that some State
Governments have amended the rules
making this provis.on with regard to
both engineering and medical posts,
while others have done il only in one
case. | would like to know whether
they are expected or have been
sdvised to amend the rules with
vegard to both. Or, is the choice left
to them?

Bhrl Hathl: No, Sir. They have
been advised to amend the rules for
both.

Bhri Shree Narayan Das: In view of
the fact that most of the State Gov-
arnments have amended the rules for
recruitment to these posts, I would
tike to know whether the Central
Government has also done this, and
it so, with regard to which posts.

Shri Aathl: The Central Govern-
ment has done this with egard to
both engineering and medical posts.

8hri Mam Sinh P. Patel: That was
the reason for amending 'hese recruit-
ment condit ons? Was there no res-
ponse from the technical personnel
in the country?

Shri Hathl: There was deficiency in
these technical personnel.

Bhrimatl Renuka Ray: Mav I know
whether this is being applied to the
nursing se-vices or not; il not, why
aot?

Shrl Hath': This I for enginrering
and medical graduates Thev ds not
And much difficulty in er*ting nurses.

Shri Sham Lal Saraf: May I know
whether the Government is Aware
that such of the technical personnel
tike doctors and engine=rs who have
already joined the army are put to

1784 (A 1501
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a numbe:- of difficulties and are not
getting the amenities that they are
entitled under the rules? Is the
Min ster of Defence aware of this?
May I request the Minister to find
out what the position {s and how
these things can be got redressed?

Shri Hathi: That will be attended
to.

Exodag from Easi Pakistan

+

*215. Shri Yashpal Singh:
Shri Rajeshwar Patel:
SBhri R, 8. Tandey:
Shrl D. C. $Sharma:
Shrimatl Jyotina Chanda
Shrj Madhu Limaye:
Shri Bagrl:

Will the Minister of Rehablitatiom
be pleased to state:

(a) whether the cxodug of Mime=
rities from East Pagiston has Im-
creased sin-e the last report was mads
to Parliament;

(b) if so, by how much; and

(¢) the steps taken for the rehahi-
litation of thise pcrsons arriving irom
East Pakistan?

The Deputy Minister in the M'nistry
of Rehabilitation (Dr M, M_Das): (a)
and (b) S nce the 13t Aumust. 1965,
9,355 migrants have come from East
Pakistan, the daily average being 101,
The daily average du-ing the months
of April. May, Junc and July 1965,
as mentioned in the August Session,
was 204

(e) So far 84 rehabilitatinn schemes
—Agricultural, Indust-ial and  other
Non-Agricultural and tralning
schem~s for the rehahilitation of
32,664 families have heen sanctioned
st a tata! cost of Rs 1015 crores.
These schemes are under implemen-
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fation and 7,044 families have been
moved to rehabilitation sites. In
addition, 2,451 families have been
.provided with regular employment.
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Dr. M. M Das: That figure is not
with me at present
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Dr. M. M. Das: It is a difficult ques-
tion. Perhapsg the House is the compe-
tent authority tp take a decision.

st wy foerd : & s S
for qarr safaa & qwE F w9
aw mifwea & g TTwAfae amaf
Ot w1 e aredt o1 & wgr fF oA
g o1 a4 & far tar § o
=R arra & & fro fa
o & A A § R werdeaw St
9T gifwerts # @ wemart A §
atr fradt axias ¥ aF de & agt
o Ti d AM gr meew § AT ATETT
wratt sror @7 6rf g TR ?

prefr da (| ) R
AT I AT & W 1E T g
W€ AT A% fF 57 TI9 99 TT
®r¢ 7T A A1 o sAEm gt W
FrrArT @ 2§y e wwn afwddr
gy § F8 @1aarts 41 From @am

NOVEMBER 17, 1065  Oral Answers

2332

ot vy feg ¢ ag s gy
g fr forras & 9= ¥ oifema &
qJ WTOW gUT & T IW aww ¥ fgy
§9 arEr qEe # fegema # wmig
& W afz &1, 41 591 ¢@FT W
t fr oifvmma & o g orow
foear mm § fir feg i #) 2l & Pl
frar o

Dr. M. M. Das: | have already said
in the reply that migrants are less in
number during the recent months;
their number has come down fram 205
to 101 per day. I may read out to
the hon. Member that in September
831 people came to West Bengal, 83
to Assam and 181 to Tripura, the total
being 885; in the month of October,
L100 to Assam and 436 to Tripura,
total being 1,538,

8hrli C. K. Bhattacharyya: Has the
attention of the government been
drawn to the fact that wery recently
250 fam:lies consisting of more than
1,200 members have gone over from
East Pakistan through Garo Hills to
Assam and told Mr. Baidyanath
Mukerjee, Health Minister then
harrowing tales of oppression that
they have gone through,

Dr. M. M. Das: Yes, Sir; we have
seen this news and an enquiry
being made.

Shri Hem Barua: Hag the attem-
tion of our government been drawn
o g recent broadcast by the Pakis-
tani radlo asking the people there to
erush the kafirs and infidels, as Mab-
mood who came here dld? I it mos
a fact that in view of that threat there
has been a fresh wave of refugees to
West Bengal and Assam and, if so,
what steps have the government taken
to receive and rehabilitate them?

Dr. M M Das: We are thankful to
the hon. Member for giving us this
information.

Shri Harl Vishng Kamath: You did
not know It!
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Dr. M. M. Das: The question is too
dong and I could not follow what is
the main point.

8hri Hom Barua: It is very simple,
Sir, and [ shall simplify it still fur-
ther. There was a broadcast from
the Pakistan Radio that the people
there should crush the infidels and
kafirs—by which they mean the mem-
bers of the minority community Uv-
ing in Paklstan—as Mahmood did. In
the wake of that broadcast there has
been a fresh exodus of refugees from
Pakistan to West Bengal and Assam.

My submission is this. What -teps
have the Government taken to re-
ceive and relrabilitate this fresh wave
of refugees, due to the remewed op-
pression in East Pakistan, who have
come to these States?

Dr. M. M, Das: I have already said
that during the last two months, the
number of migrants is less thap be-
fore; so there has not been any fresh

exodus as mentioned by the hon.
Member.

Mr, Speaker: Next question,

Shri Hem Barua: Sir, just now

the Minister said that the number of
refugees that entered Assam in Sep-
#ember was about 85; then in October,
the total number rose to 1,100. That
is an increase. How can he now say
tbrat it has decreased and al] that? 85
o 1,100 is a big gap.

Mr, Speaker: First it was =aid that
the number that had come was 800
odd: and then it was sald that it was
1,100. Then the conclusion wag thot
the number has reduced. (Interrup-
#on.)

8hri Tyagl: May 1 inform the hon.
Member that the daily sverage in the
month of August was 223. [ have
Wken the daily average.

Mr. Speake=: The total number
that was mentioned in the House was
800 odd in one month and 1,100 in the
subsequent month. The question s
whether these two figures ure correct.
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Bhri : They are correct. In
fact, the average used to be 34,000 ..
(Interruption).

8hri Hem Barua: We do not want
the average.

Mr. Speaker: Order, order, Let the
Minister finish his reply.

Snri Tyagl: The total number, in
the month of March, was 4208; In
April, 4,000; in May, 5000, in June,
8000 in July, 7,200, ir August,
8,200; in September, 895; and in Octo-
ber, 1,500.

S8hri Hem Barua: That is what I
said; it has risen. (Interruption.)

Mr, Speaker: Order, order. If the
Minister had taken the earlier months,
as compared with them, it declined
in September, though it has gone up
in October. It could be understood
But he gave the figures for two mant",
and then concluded that iy has dec-
lined. That wasg the point.

Shri Tyagl: May I explain, Sk* Tt
varied from month 10 month; the
average during those days of the
s'ruggle has pone down much.

Bhri Hem Barua: Let him forget

the average, Sir.

Mr Speaker: Order, order, Nest

question.
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The Deputy Minlster in the Minls-
try of Edocatlon (Shrimati Soundaram
Eamachandrap): (a) to (d). A State=-
ment is laid on the Table of the
House, [Placed in Library. See No.
LT-5165/65).

w5t 5o wre vt - ¢ # a7 aaTn
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AT £ § W sTeT g HiwAt §
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& 3w A § afew avF egA ¢, 9
T gurt & faw §361T 7 99 w1
g7

Shrimatl Soundaram Ranma-
ehandran: A recurring expenditure of
9 per cent Is given to the private
school:; of course, it is on an approved
expenditure that this percentage is
calculated A representalion was
made that it may be increascd, but so
far it js not done, Another point is
that for puildings and non-recurring
expenditure, two-thirds or R<. 1 lakh,
whichever is less, is given. The res-
ponsibility is with the Delhi Adminis-
tration. The Education Minlstry gives
financial assistance according to the
pattern, whether it is 8 plan-scheme
or a non-plan scheme.
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Shri M. L. Dwivedl: My point was
that these private schools ware not
good institution:, What steps are
being taken by the Government 4o
see that they are not earning-shops
but are really good schools?

Shrimati Soundaram Ramachandram:
There is the Directorate of Educa-
tion attached to the Delhi Adminia-
tration, They are keeping a strict
watch over the standards and aiso the
financial commitments of these pri-
vate, aided schools. At any time if
there is a complaint, it would be
looked into and o:casionally wctiom
alsp isg taken, when neces:ary,

Shri M. L. Dwivedl: My second
question is....
wogw wgRg  gfEe a1 g o,
Wy a1 93 AT |

Shri M, L. Dwivedi; The first reply
was not to the gquestion.

Mr. Speaker: Order, order. Shni
Samanta,
Shri S. C, Samanta: [t has beem

mentioned in the statement that “for
variou: reasong it has not been pos-
gible to build schools at the paee
required to house all tented schools™
May I know what arc those different
reasons, and whether there is any
quar:el between the Central Gov-
ernment and the Delhi Administrutiom
aboul Jand?

Shrimatl Soundaram Ramachandram:
No, Sir; it is only in one case that
langd hag to be given. In another cave,
tire bui ding is there, but temporar!y
a college is being run. A soon &8
the college is shifted, the school will
be located in that building. Other-
wise, out of 240 Government Highes
Secondary Schools, only 42 asre im
tents. Out of these 42, in the case of
12 schoo’s, bulldings are already un-
der construction. In the case of 18,
buildings have been sanctioned. Im
the case of 8 schools, buildings wre
proposed to be cons ructed, Om  ‘ne
whole, the steps are quite satisfactory.
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But the increase in number of students
s 30 heavy that the building pro-
gramme hag not kept pace with that.

WRITTEN ANSWERS TO
QUESTIONS

Import of OU

*272, Shri Karnl Singhji:
Shrl Daljit Singh:

Will the Minister of Petrolenm and
Chemicals be pleased to state:

(a) the amount of foreign exchange
mpent every year on the import of oil;

(b) the percentage of oil which is
produced within the country against
our total yearly demand;

(c) whether investigutions have
been completed in the Gujurat region
which Is said to contain the biggest
®il structures; ang

(d) if so, the result thereof?

The Minister of Petroleum and
Chemlcals (Shri Humayun Kabir): (a)
In 1964, the amount spent on the n-
port of Crude Oil and refined products
was about HRs. 86 crores;

(b) Crude Qil produced during 1964
was about 25 per cent of the total
requirements, and Refined products
manufactured in lo al refineries repre-
sented approximately 74 per cent of
#ota] consumption;

{c) and (d). Exploration for oil
and natural Gas in Gujarat is still in
progress. The work carried out so far
bhas led to the discovery of scveral
Interesting structures in Gujarat and
an off-shore arca along the  Weast
Cosst. An oil field and a natural ga*
field have been established and of] and
gas discovercd in some other areas.

Machinery to settle Inter-State
Disputes
*277. Bhri Harl Vishon Kamath:
Shri Madha Limaye:
8hrl Bagrl:
8hri D. C. Sharma:
Will the Ministsr of Home Affairs
e pleased to refer to the reply given

238

to Starse§ Question No. 44 on the
8th September, 1965 and state:

() whether the propasal for seiting
Up a Government machinery to settle
inter-State disputes hag been fuither
and fully considered; and

(b) if so, the result thereof?

The Minisier of State In the M|
try of Home Affalrs and llinlﬂx
Defence Supplies In the Ministry of
Defence (Shrl Hathi): (2) and (b).
The matter is still under consideration.

Petroleam Products from Perstan
Gulf Btates

*278. Shri Madha Limaye:
Shri Bagri: «

Will the Minister of Petroleums amd
be pleased to state:

(a) whether there was an threai
to suspend the supplies of c:ude ofl,
aviation fuc] ang other petroleum
products to India by any of the Per-
sian Gulf States including lran;

(b) if o, the stepg Government pro-
Pose to lake to wttain solf-sutficieney
and create reliable gutsida sources of
supply; and

(c) whether the recent fight be-
tween Pakistan and India hun:f'm-
ed the arrangements with Iran about

the exploration of ofl iy the off-shore
areas of Iran?

The Minister of Petroleum il
Chemicals (Shri Homayun Kabk):
(a) and (e). No, Sir.

(b) Government have intensified
measures for oil exploration inside the
country and abroad and are increas-
Ing refining capacity to achieve self-
sufficiency in oil products, as far =
poasible.
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immovable Evacuce Properties

*281. Shri Hem Raj: Will the Minis-
ter of Rehabilitation be pleased
wtate:

(a) whether any agreetens had
peen resched with the Pakistan Gov-
amment for the settlement uf the
problem relating to the immovable
evacuee properties; and

(b) if not, the reasonas therefor?

The Mipister of Rehabilitatien (Shri
Tyagl): (a) No, Bir.

(b) In spite of sustained efforts on
the part of the Government of India,
Pakistan has evaded sottlement of
this question.

Repatriation of former Eewa Rulers
Fuady

*25. Shrl Onkar Lal Berwa:
Bhri Brij Ra) Singw:
Shri Gekaran Pramd:
Shri Hukam Chand
Kachhavalya:
Dr Chandrabhan Skagh:
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Shrl Wadlwa:

Shri Parashar:

Bhri J. P. Jyellshi:

Shrimat! Minimata:

Shri Dajl:

8hri R. 8. Tiwary:

Bbri Chandak:

Shry Bade:

Bhri A. B. Balgal:

Shri Shiva Dutt

Upadhyaya:

8hri U. M. Trivedl:

8hri R 8. Pandey:
« Will the Minister of Home Affales
be pleased to stats:

(a) whether any agreement has
been reached with the present Ruler
of Rewa regarding the rcpatriatiom
of funds deposited by the late Mahs-
raja Gulab Singh In foreign banks;

(b) if o, the details thereof; and

(e) when the tramsfer is likely W
materialise?

The Minlster of State in the Minis-
try of Home Affalrs and Minister of
Defence Supplies In the Ministry eof
Defence (Shri Hathl): (a) Mo, Sir.

(b) and (¢). Do not arise.

ECAFE Report on Major Adminisira-
tive problems of Asian Governmemis
*284. Shr] §. N. Chaturvedi:
Shri Brij Ra) Singh:
Will the Minister of Home Affalss
be pleased to state:

(a) whether Government have re-
oeived the ECAFE report gn major
Administrative Problems of Asiam
Governments submitted to the work-
ing group of experts on the subject
ewrrently meeting in Bangkok; and

(b) if s0, the main recommende-
tions thereof, and Government’s re
action thereto?

The Minister of State in the Minle-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) The refer-
ence probably is to the working
paper prepared by the secretariat ol
Ecopomie Commission for Asia and
the Far East for consideration by the
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“Group of Experts on Major Ad-
ministrative Problems of Asian Gove
ernments”. The question of the Gov-
ernment of India receiving a copy of
the paper does not arise.

(b) Does not arise,

Electlon to Delhl Municipal
Corporation

*Z85. Shri Shiv Charam Gupta: Will
the Minister of Home Affairs be pleas-
ad to state:

(a) whether it is a fact that the
iarm of the present Municipal Corpo-
ration of Delhi expires in March,
1908;

(b) whether it is also o fact that &
hag been represenied that the term
be extended upto 1967 and elections
be held along with the General Elsc-
tions; and

(c) f 30, Government's decision
#herson?

The Deputy Minister in the Minks-
try of Home Affalrs (Shri L. N.
Mishra): (a) and (b). Yes, Sir.

(¢) In view of the present emer-
gency, it has been decided to extend
e term of office of all the members
of the Delhi Municipal Corporation by
a period of one year.

Rajasthan Armed Constabolary

*288. Shrimati Malmoona Saltam:
Will the Minister of Home Affairs be
pleased to state:

(a) whether a team of Members of
Parliament who recently vizited the
forward areas in Barmer Sector of
Rajasthan have suggested that the
Rajasthan Armed Constabulary be
militarised or be substituted by
regular forces and a part of our popu-
lation there be armed; and

{(b) U a0, Government's
thereto?

The Deputy Minister in the Miuis-
ry of Home Affatrs (Shri L N.
Mishra): (a) Yes, Sir.

(b) Gavernment do not propose
wither to militarise or substitute the
Rajasthan Armed Constabulary by

reaction
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regular '3&1:- of the Army. How-
ever, after the Border security forces
of Rajasthan are iaken over by the
Centre along with thos® of the other
border States, the question of improv-
ing their all round efficlency would
naturally follow

Beyond what is provided for under
the Home Guards scheme, there is
00 scheme for arming the border
population.

Fertiliser Production

*S7. Barl F. C. Borooah:
8hri D. C. Sharma:

Will the Minister of Petroleum and
Ohessicals be pleased to state:

{a) how far the Third Plan target
of fertiliser production is expected to
be achieved by the end of the plam
ﬁd and what is the llkely short-

(b) how far the shortfall can be
attributed to fallure of the private
sector which were given licences for
setting up fertiliser units; and

(c) how far India is likely to be
self-sufficient in respect of fertiliser
plant machinery by the end of the
current plan period?

The Minister of State in the Minis-
try of Petroleam and Chemicals (Shri
Alagesan): (a) The production of
nitrogenous fertilizers by the end of
the Third Plan is expected 1o be
320,000 tonnes against a target of
800,000 tonnes of nitrogen

(b) Against a capacity of 638,250
tonnes of nitrogen approved for im-
plementation in the private  sector,
only 18,250 tonnes will be established
by the end of the Third Plan

(¢) Capacity for the fabrication of
low pressure vessels, pumps and other
similar normal duty equipment s
available in the country, but no ap-
preciable facillty exists for the manu-
tacture of high pressure compressors
and pumps. medium and high pressure
vessels and valves etc. Facilities are
being established for the manufscture
of these iterms also.
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Antibiotics Project, Rishikesh

*288. Shri Himatsingka:
Bhri Rameshwar Tantla:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that the
Pilot Piant of Antibiotics Project at
Rishikesh was pressed for trial on the
3th October, 1865;

(B) if 8o, the result thereof; and

(c) when the plant is likely to start
regular production?

The Minister of State in the Minls-
try of Petroleum and Chemicals
hri Alagesan): (a) and (b). The
The Pilot Plant was put into operation
op 31st October, 19635,

(c) The Main Plant is expected to
go into production in the middle of
1966,

Chlef Ministers’ Conference

*289. Shri Rameshwar Tantia:

Shri Himatsingka:

Shri Onkar Lal Berwa:

Shri Flukam Chand
Kachhavaiya:

Bhri Bade:

Shri Yudhvir Singh:

Shri Jagdev Singh
Siddhanti:

Shri P. C. Borooah:

Shrimatl Renuka Barkataki:

Shrimati Savitrji Nigam:

Shri . C. Sharma:

Shri Hem Barma:

Shri P. R, Chakraverti:

Shrl Vishwa Nath Pandey:

Shri N. R Laskar:

Will the Minister of Home Affalrs
be pleased Lo state:

(a) whether it is a fact that he has
ealled a State Chief Ministers’ Con-
ference on Nowvember B, 1065;

(b) it so, what were the main
#opics for discus ion;

(¢) what decisions were taken at
the Conference; and

¢d) whether all the Chief Ministers
bave attended the Conference?

The Minister of Home Affalrs tSl_url
Nanda): (a) A Conference of Chief
Ministers and Home Ministers (if the
Chief Minister himself was not the
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Home Minister) of States and Union
Territories was calied on Novewmber
B, 1965.

(b) The main topics were review
of internal security measures, rom-
munal situation, pecruitment, training
and equipment of Home Guards and
mobilising the people, espe.ially of
border areas, for civil defence.

(c) The problems relating to the
subjerts before the conference were
discussed and de.isions taken for im-
provement of our schemes angd their
better implementation.

(d) The Chief Ministers of Assam,
Orissa, Uttar Pradesh, Nagaland and
Goa, Daman & Diu did not attend the
Conference. The Chief Minister, As-
sam, could not procced to Delhi to
attend the Conference owing to the
can.ellation of the flight. The Chief
Minister, Orissa, had earlier informed
that he would attend the Conference
but later on intimation was recelved
that he regretted his inability to come
due to indisposition.

The Chief Minister, Nagaland, was
unable to attand the Conference is
view of the talks regarding extenslon
of the perind of suspensi~n of opera-
tions in Nagaland which was to explre
on the 15th November, 1965,

Shri Fakhrudin Ahmed attended om
behalf of Assam. Shri Nilamoni Rou-
troy, Deputy Chicf Minister, who s
Home Minister of Orissa allended on
alen Fiam~ Minister Uttar  Pradesh
Shrl Hargovind Singh.

Forelgn Tourists in Kashmir

*299. Shri Bade:
Shri Aukam Chand
Kachhavalya:
Shrl Yashpal Sinth:
Shri Daljit Singh:
Will the Minister of Home Affates
be pleased to state:

{a) the number of forelgn tourists
at present in Kashmir along with
their nationality;

(b) whether these tourists are I
dulging in anti-Indian propagands
Kashmir and abroad; and
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(c) if so, the steps taken in the
matter?

The Minister of State in the Minis-
wy of Home Affairs and Minister of
Defenie Supplies in the Ministry of
Defence (Shri Hathi): (a) 48. The
mationality of these foreign tourists is
as foliows:—

British

Malaysian .
American -
Danish .
Irish B
Dutch ..
Nepalese i

German

South African

Chinese
(b) No, Sir.

(c) Does not srise.

""""""‘Hv-bll‘ﬁﬂg

Aligarh Muslim University
*291. Shrl Yashpal Singh: Will the
Minister of Education be pleasced to
state:
(a) whether the promulgation of the

Aligarh Muslim University (Amend-
ment) Ordinance, 1965 and the
amending Bill replacing the Ordin-

ance have contributeq to the return
of normalcy in the University cam-
pus; and

{b) when it is proposed to bring
forward the promised comprehensive
Bill 1o improve the working of the
University?

The Minister of Education (Shri M.
€. Chagla): (a) Yes, Sir.

(b) A bill incorporating long term
degislative proposals in respe ! of the
Aligarh Muslim University will  be
introduced in Parliament as soon as
possible,

Allocation of Funds for Education

*292, Shri Vishwa Nath Pandey:
Will the Minister of Edacation be
pleased to refer to the reply given
%0 Starred Question No. 636 on the
¥th September, 1965 and state:

(a) whether Government have con-
sidered the University Grants Com-
mizsion Report for the year 1963-84
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wherein #it has been stated that the
funds allocated during the Third Plam
period for educstion are not sufMciest
lo meet the basic needs of the Uml-
versities and colleges; and

(b) if s0, Government's reactions
thereto®

The Minister of Education (Shri ML
C. Chagla): (a) and (b). Govern-

ment propose to give to the Universivy
Grants Commission grants during the
current year which together with the
grants made during the first four yoesy
of the Third Five Year Plan will em~
ceed the original allocation made for
the purpose.

Relationship between Legislators and
the Administration

*293. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(s) the progress made in the fme-
lization of the draft Code to regulase
the relationship between Members of
Parliament and of State Legislatures
and the Administration; and

(b) when it is likely to be plamesd
on the Table?

The Minister of State in the Winks-
try of Home Affairs and Minister of
Defence Supplies In the Ministry of
Defence (Shri Hathl): (a) and (b).
The draft Code is still under consl-
deration.

Private Sector Coasial Refineries

*284. Bhrl P. C. Bornoah: Will the
Minister of Petroleum and Chemicals
be pleased to refer to the reply givem
to Starred Question No. 652 on the
15th September, 1965 and state:

(a) the nnture, specifications smd
extent of various products to be pre-
duced under the revised productiom
pattern in each of the private sectar
coastal refineries; and

(b) the annua] demand of each of
these products In the country and the
present annual availability of eads
frum indigenous sources?

The Minister of Petrolenm and
Chemieals (Shri Humaysun Kakir):
(a) and (b). Under Rule 31 of
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Defenee of Indla, Rules, 1962, the 14 Bak—asana
details required are in respect of 15. Kukut—asang
“regtricted Information” and cannot 16. Vajr—asana
he disclosed. Chs IX.
Hathayoga Exercises In Schools 17. Barvang—asana
*308. Shrl Harl Vishnu Kamath: _ 18 Matsy—asana
Will the Minister of Education be °°1?. Uddiyana
pleased to state: **20. Agnisara
*21. Ujjayi
(a) whellicr a course of exercises in 22 Supra Vajr—asana
adang and pranayema has been, er
i being included in the curriculum Cless X.
of Physica] Education in Schools and 23. Shirsh—asana
Colleges in the country; 24. Mayur—asana
. **25. Kapal
(b) if mo, the detalls of the scheme;
and Note.—1. Exercises marked with

{c) if the answer to part (a) above
be in the negative, the reasons
therefor?

The Deputy Minister in the Mink-
try of Edocation (8hri Bhaki
Darshan): (a) The Syllabus of the
National Fitness Corps, un intergrated
programme of Physical Education
introduced in Schools in the country
from the academic scssion 1865-68,
includes inter-alia selected Yogic
Exercises, such ag asanas etc.

(b) The National Fiiness Corps,
woven into the fabric of educatiomal
system, is a compulsory curricular
activity. The following Yogic Exer-
cises have been included in the curri-
culum of Physical Education in
achnols as one of the optional activi-
ties for the students of Classes VII
o Xi—

Class VTL
1. Bhujang—asana
2. Ardha—Shalabh—asana
3. Dhanur—asana
4 Hal—asana
§. Paschimotan—asana
6. Chakr—asana
7. Vakr—asana
8. Utkat—asana
#. Yoga—mudra
Class VIIL
10. Vriksh—asana
11. Shalabh—asana

12 Tolangul—amana
*13. Ardh—Matsyendr—asana

single asterisk should not
be done by girls.

2. Exercises marked with
double asterisk sould be
done under the guidance of
trained yogic instructor
only.

(c) Does not arise.

Sapply of Petroleum to Burmah O

Company

*Z9%. Shri P.. C. Borooah: Will the
Minister of Petroleam and Chemiecals
be pleased to refer to the reply given
to Starred Question No. 656 on the
15th September, 1965 and state:

(a) the quantity of petroleum pre-
ducts of each type being supplied
annually by the Indian Oil Corpors
tion to the Burmah Oil Company and
the terms for the supply;

(b) whether some other private Ol
Companies have also undertaken te
import petroleum preducts from
Rupee-payment countries;

(c) if #0, which ones and om
what terms; and

(d) if not, whether any negotiations
in the matter have taken place with
these Companies and if so, the re-
sult thereof?

The Minister of Petroloum and
Chemieals (Shri Humayun Kabir):
{a) The Indian Oil Corporation sup-
pliea petroleum products from Its
refinery at Gauhati to the Burmahk
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Oil Company on an exchange basis.
The quantities vary from year to year.
During 1964 the Indian Oil Corpore-
tion supplied to Burmah 0Oil Com-
pany about 58,000 kilolitres of differ-
ent products. The terms for supply
and exchange are governed by bila-
teral agreements belween the two
parties,

(b) and (c). The foreign oil com-
panies viz. Burmah-Shell, Esso and
Caltex in India are importing only
Lubricating Base Oils from Yugo-
shavia under the Trade Plan.

(d) Does not arise.

Indiscipline among Gtodents

*297, Shri D, C. Bharma: Will the
Minister of Educatlon be pleased to
state;

(a) whether the blue-print of the
plan to curb indiscipline amongst the
students in the country submitted
sometime back by two senlor officlale
of the Ministries of Education and
Home Affairg hag been considersed:
and

(b) if so, the result thereof?

The Minister of Education (Shri
M. C. Chagla): (a) No such blue-print
of the plan has been submitted.

(b) Does not arise.
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Educational Research under
Kerala University

T71. Bhri A. K. Gopalan; Will the
Minister of Eduocation be pleased to
slate;

(a) whether under the auspices of

Kerala University Educational Re-
search Study Forum, resear.h has
been conducted about the con-

veniences and facilities available in
the Schools in Kerala,;

(b) if so, the number of schonls
wisited for the purpose of the study;

() what were the findings; snd
(d) the remedies suggested?

The Minister of Eduveation (Shri
M. C. Chagla): (a) to (d). The in-
formation is being collected and will
be laid on the Table of the Sabha in
due course.
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Eviction of Peasants in Kerala

712, Shri A. E. Gopaian: Will the
Minister of Home Affairs be pleased
to state:

() whether Government have re-

ived any repr tation from the
peasants of Kerala praying to stop
eviction proceedings for arrears of
reat;

(b) if so, the gction taken in e
matter; and

(c) whether it is a fact that thow-
mands of peasants in Kerala had been
evicted for arrears of rent?

The Minister of State in the Minle-
try of Home Affairs and Minister of
Defence Supplies In the Ministry of
Defence (Shri Hathl): (a) Yes, Sir,

(b) As the peasants who were given
certain concessions for  clearing
areas of rent within three/six months
could not clear the arrears, it was not
considercd necessary to stop Court
proceedings. However, the question
of giving further relief to tenants and
extension of the time limit for clear-
ing the arrears at concessional rates
is being considered.

{¢) Government is not aware of it

Research of Vitamin ‘A’

773. Shri Ram Harkh Yadav; Will
the Minister of Educalion be pleased
to state:

fa) whether a Medical Research
Project has been get up at the Iniiam
Instituie of S ience, Banga ore to study
the effects of Vit. ‘A’ on human bodiss
and animals;

(b) if so, whether the Project has
been started with the aid of the
U.S.A. Government; and

{c) whether the U.5.A. Governmeasdé
have awarded any grant to finanee
the project?

The Minister of Education (Shrd
M. C. Chagla): (a) to (c). Research
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work on Vitamin ‘A’ Metobolism was
started in 1853 in the Department of

Bio-Chemistry. The work has so far
been done only with laboratory
animals.

Since 1055, the Institute has been
receiving support of the Indian Coun-
il of Medical Research for the pur-
poee,

It is now proposed to continue this
work as a scheme under PL 480 Pro-
gramme for g period of three years.
A grant of Rs. 2,13490 has been ap-
proved under P.L. 480 Scheme for the
entire period. As soon as this grant
is received, the Indian Council of
Medical Research will withdraw their

sapport.

General Education In Universities

T75. Bhrl Krishna Deo Tripathi:
Will the Minister of Education be
pleased to state:

(a) the progress made with regard
1o the introduction of General Educu-
thon in Universities and Colleges; and

(b) the steps proposed to be taken
in the Fourth Plan to introduce it in
al institutions of higher education and
the amount proposed to be allotted
for this purpose?

The Minirter of Education (Shri
M. C. Chagla): (a) General Education
programmes are in operation in one
form or the other in the following

unjversities: Aligarh, Andhra,
Panaras, Baroda, Gujarat, Jadavpur,
Jodhpur, Kerala, Mysore, Osmania,
Panjab, Poona, Punjabi, Rabindra

Bharati, Rajasthan. Roorkee. SN.D.T.
Women's, Sri Venkateswara, UP,
Agrienltural and Tftkal. The Uni-
versities of Agra, Bombayv, Jabalpur,
Marathwada, Vikram and Kashi
Vidyapeeth have decided to introduce
general education programmes in the
near fu'ure. while the Delhi. Jammu
and Kashmir, Kurukshetra and Nag-
pur Unive-sities have appointed com-
mittees to consider the introduction of
general education in thelr studv pro-

The sch iz ut various

Written Answers 2354

stages ¥ consideration in the Uni-
versitiecs of Allahabad, Bhagalpur,
Gorakhpur, Kalyanl, Lucknow,
Magadh, North Bengal, Patna, Ranehi
and Saugar; and

(b) Detailed proposals for the
Fourth Five Year Plan are still under

corsideration.

Boards of Management of Higher
Secondary Bchools

776. S8hri Krishna Deo Tripathi:
Wil the Minister of Education be
pleased Lo state;

(a) the composition of Boards of
Management of the Higher Secondary
Schools started by the Ministry eof
Education;

(b) whether the Members of dhe
Boards are governed by the condilions
and privileges applicable to other
Government servants; and

(c¢) whether the teachers of Bchooks
under these Boards are free to take
part in politlcal activities?

‘The Deputy Minister in the Minis-
try of Education (Bhrimaii Soands-
ram Ramachandaran): () A gtate-
ment of the general composition of
the Management Committees for
various categories of Central schools
is laid on the Table of the House.
[Plazed in Library. See No. LT-51668/
65). Variations are permitted in ex-
ceptional clrcumstances.

(b) All Members of the Manage-
ment Committees are working im
honorary capacity and a8 such are
not governed by the conditions and
privileges applicable to other Govern-
ment servants.

(c) No, Sir.

Gasetteer of Indha

777. 6hrl Ram Harkh Yadav; Wit
the Minister of Petroleum and Chemid-
cals be pleased to rtate:

(a) whether a new upto-date sdition
of the Gazetteer of India Vol. L has
bean publisaied by Government;
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(b) i so, when the other volumes
are to be published;

(o) the time-lag between the pre-
mmt edition and the immediately pre-
soding edition of the Gazetteer of
India issued Auring the British
Regime; and

(d) the special features of the pre-
sot edition?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) Yes, Sir.

(b) The remaining three volumes
ure under preparation and are to be
published during the IV Flan.

(c) GY ycars.

(d) The four new volumes of the
Gazetteer of Indin: Indian Union, will
be a revision and amplification of the
first four volumes of the Imperial
Gazetteer of India (1907-1908). Apart
from recording the factual changes
the new edition represents a new ap-
proach. The earlier edition was
meant primarily for the use of British
administrators while the present
edition lp intended to serve the entire
people.
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Behabllitation of Migrants

778. Shri B. K. Das: Will the Minis-
ter of Rehabilitation be pleased to
state:

(a) the number of new migrants
from East Pakistan who have so far
been settled on land outside Dunda-
karanya;

(b) the States in which they have
been rehabilitated;

(¢) whether there ls any progras-
me for further rehabilitation on lsnd
in these States; and

(d) in which other BOtates land
would be made available for the pur-
pose?

The Minister of Rehabilitation (Bhri
Tyagl): (a) to (¢). About 6,000 new
migrant families from East Pakistan
have so far been moved to the
rehabilitation sites In the various
States outside Dandakaranya for
being settled on land. As per pro-
gramme drawn up, 21,600 more fami-
lies are expecled to be settled on
land in these States by the end of
the wear 1968-87. The State-wise
break-up of the families i3 indicated
below:—

Name of States

Familics moved to Fomilies expecred  to

rehabilitetion sites for b senilec on land

settlec onland by the end of 106667

upto 31-3-€5 % per Programmme

drewn up

. N.E.F.A. . . 1,122 2,000
a2, MADHYA PRADESH ., . 521 2,000
3. UTTAR PRADESH . s 2,000
4. MAHARASHTRA . : <26 1,700
1. BIHAR - . 244 600
6, ASSAM " %49 9,950
7. ANDHRA PRADESH N 310 200
$. MANIPUR . 175 =28
9. TRIFURA . 2,966 2,kro
Torar . =518 21,628
Or say 6,000 Or B8V, E3) ._f:(n
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(e) Apart from the States already
mentioned, some agricultural land
would be available in Andamans
where 500 new migrant families from
East Pakistan are expected to be
settled in 1066-67. Besides, some
agricultural land is likely to de avall-
able in Mysore and Orissa States.

Rules Regarding Family Allswantes s
Deotonus

TI9. Bhri Kishen Pattwmayak:
Bhri Bagri:
Shri Madha Limmye:
Bhri Yashpal Simgh:
Sarl Keolla Venkalah:

Will the Minister of Home Affalrs
be pleased to refer to the reply pves
0 Unstarred Question Mo. 2593 oo the
Bnd September, 1963 regnrding the
Hberalisation of the rules under which
the family allowances Interviews, et
are granted to the Communist detenus
and state;

{a) whether any decision has since
been taken; and

(b) if so, the nature thereof?

The Minister of State in the Minls-
try of Fome Affalrs and Minister of
Defence Supplies in the Ministry of
Defenee (Bhri Fathl): (a) Yes Sir.

(b) By virtue of the Defence of
India (Delhi Detenus) Second Amend-
ment Rules, 1965, some additional
facilitles and concessions in the matter
of furniture, utensils, bedding. cloth-
ing, indoor games, newspapers and
periodicals have been given.

Recognition of Service Assoclatioma/
Unions

780. Bhri 5. M. Banerjee:
Bhri Buta Singh:

Will the Minister of Home Affairs
Be pleased to refer to the reply given
o Unstarred Question No. 807 on the
®th August, 1965 regarding the ina-
tructions issued for the recognition of
Service Amociations/Unions and state:

(a) whether the draft for the ins-

recognition of Barvice Asso-

ase
e!aunuf?ll‘.om have jsince been

(b) if not, the reasons therefor; and

(¢) when these are likely to be
finalised?

The Minister of Btate in the Minls-
try of Home Affairs and Minister of
Defence Supplles in the Ministry of
Defence (Shri Hathl): (a) to f(c).
The draft instructions for recogni-
tion of associations/unions for the
limited purpose of the Joint Consul-
tation and Compulsory Arbitration
Scheme had been forwarded to  the
Minisiries with the request to send
them to the associations/unions under
them and with whose representatives
consultation was considered neccasary.
The question whether these instruc-
tions ghould be extended for othe:
purposes is still under consideration

Shortage of Sclence Teachers

781. 8hrl Bhanu Prakash Biagh:
Bhri Yashpal Bingh:

Will the Minister of Fdocatlsa be
pleased to refer to the reply given te
Unstarred Question No. 632 on the
25th August, 1065 and state the stepe
taken so far to meet the shortage of
Bcience Teachery in the country?

The Minister of Eduvecation (Shré
M. C. Chagla): Training courses for
Science Teachers are being given
the fou- Regional Colleges of Educa-
tion establithed by the National Coun-
cil of Educational Rescarch and
Training. Also under the Crash Pro-
gramme for the improvement of
secondary education. Government of
India have plced funds at the dis-

posal of the State Governments for
organising  special courses for
graduate  science teachers alresdy

working in schools to meet the shor-
tage of post-graduate science teachers.

An Expert Committee has been set
up in Natiomal Council of Bducatinns
Research snd Training to formulste
the deta'led scheme for suggesiing
special short-term and long-term mes-
sures to Increase the supply of scienew
teachers. Further actiop wil T
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waken in the light of the suggestions
to be made by the Committee.

Archaeological Survey of India

7. Shri Bhapu Prakash Singh:
Bhri Yashpal Singh:

'Will the Minister of Edocatiom be
plessed to refer to the reply given to
Unstarred Question Mo. 2854 on the
Mnj Scptember, 1965 and state:

(a) whether the recommendstiony
made by the Review Commitlee re-
ourding the Archacologicnl Survey of
Madia have since boen considered; and

(b) if not, the reasons therefor and
when they are likely to be considered?

The Deputy Minister in the Miols-
try of Ilducation (Shri Bhakt
Daurshan): (a) The recommendations
are still under consideration.

(b) As the numb:r of recommen-
dations is fairly large, it will take
some time for coming to decisions.

Price of Yeniclllin

183 BShrl Bhanu Prakash Bingh:
Shri Yashpal Singh:

Will the Minister of Petroleum and
Ohemicals be please ] to refer to the
meply given to Unstarred Question
Ro. 685 on the 25th August, 1965 and
atate:

(a) whether Sov.ornment propose
% bring down the sale prize of Peni-
dllin in India; and

(k) if so, when and to what extent?

The Minister of State in the Minis-
try of Petroleam and Chemicals (Shri
Alagesan): (2) and (b). The question
of reviewing the price structure of
balk penicillin and the vialled pro-
ducte wiil be taken up after the pro-
jec's under construction are completed
and the necessary data are assembled
on the costs of production.
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High Court Judges

784. Shri Bhanu Prakash Bingh:
Shri Yashpal Singh:

Will the Minister of Home Affales
be pleassd to state:

(a) the number of High Court
Judges fixed for the High Courts of
Punjab and U.P. separately;

(b) how many of them are perma-
nent anj how many lemporary,

(¢) whether the work ot High
Courts has increased considerabiy;
and

(d) whether Government propose te
increage the number of Judges in these
States?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Dedence (Shrl Hathl): (a) and (b).
The sanctioned strength of the Pum-
jab  High Court is 15 permanemt
Judges and 6 Additional Judges amd
that of the Allahabad High Court is
24 permanent Judges and 15 Addi-
tional Judges.

(¢} There has been an increasc im
the work of both the High Courts.

(d) The strength of these two High
Courts has been recently augmented
by sanctioring three more posts of
Add tional Judges in each. The pusi-
tion is reviewed from time to time.

Sugar Mill In Betul (M.P}

785, Shrl Bhanm Prakash Singh:
Shri Yashpal Singh:

Will the Minister of Rehabilitation
be pleased to refor to the reply givea
to Unstarred Que tion No. 680 on the
25th August, 1985, regarding the
Sugar Mill in Betul and stale the pro-
gress made so far in the matter?

The Minlster of Rehabilitation (Sl
Tyagl): As already stated in the rep-
ly given to Unstarred Question Ne.
880 on the 25th August, 1965, the
sugar mill project is linked up with
the question of cultivation of sugar-
cane, for which jrrigation facilities are
essential. In o-der to prov.de these
facilities, the State Government pre-
pose to construct a canal from the
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dam which is being constructed on
the river Tawa near the proposed
gite of the sugar mill project. They
also propose to construct a reservoir
upstream of the dam site for provid-
ing permanent irrigation. Survey work
in regard to both the canal and the
reservoir is in progress.

Hindustan Insecticides, Lid.

786. Shri Subodh Hansda: Will the
Minister of Petrol and Chemlical
be pleased to state:

(a) whether jt ig a fact that the
Hindustan Insecticides at Alwaye had
closed down due to workers strike in
the Fertilisers and Chemicals Factory
resulting in the complete stoppage of
work; and

(b) if so, for how long the produc-
ticn suffered and the extent of daily
loss?

The Minister of State In the Minis-
try of Petroleum and Chemlcals
(Shri Alagesan): (a) and (b). Due
to strike in the faclory of the
Fertilisers and Chemicals Tranvan-
core Lid. they could not supply
principal raw materials and Sservices
to the DDT f{actory at Alwaye from
the 24th August to the Tth Septem-
ber, 1965. This resulted in loss of
production to the extent of three
tonnes of technical DDT wvalued at
Rs. 14,700 per day. During the peri-
od, the maintenance and repairs job
was, however, carried out in the
plant.

National Committes for International
Co-operation

787. Shrl A. N. Vidyalankar: Will
the Minister of Education be pleased
to state:

(n) whether the Scientifie Advisory
Committee had recommended to Gov-
ernmient to get up a National Commit-
tee for International Co-operation in
the field of pure and applied
chemistry;

(b) whether Government have set
up that Committee and whether It
has commenced functioning; and

1784 (Ail) LS—3.
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€
(c) the plan of the functioning of
the Committee and the area of its
activities and practical effect that
would be given to the aims and objects
of this Committee?

The Deputy Minister of Educatiom
(Shrimati Soundarsm Ramachand-
ran): (a) Yes, Sir.

(b) Yes, Sir.

(e) The functiong of the National
Committee for the Internationa] Uniom
of Pure and Applied Chemistry are as
follows:—

(1) to promote international co-
operation in Chemistry; and

(2) to linise with the Iniernatio-
nal Union of Pure and Applied
Chemistry and other organi-
sations concerned with the
advancement of chemistry,
and generally to support and
assist  international activities
likely to contribute to the
development of Chemistry im
any of its aspects—pure,
applied or educational.

The National Committee is congult-
ed by this Ministry as and when any
m.gtlerl concerning  their  functions
arise.

Home Minister's Meeting with Mise
Leaders

788. Shrimatli Renuka Barkataki:
8hri Ravindra Varma:
Shri P. C. Borocah:
Shri Sidheshwar Prasad:

Will the Minister of Home Affalrs
be pleased to stats:

(a) whether it is a fact that a dele-
gation of Mizo Leaders met him re-
cently; and

(b} it so, the main subjects discuss-
ed with him?

The Minister of State In the Minls-
try of Home Aflairs and Minister of
Defence Supplies In the Ministry of
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Defence (Shri Hathi): (a) Yes, Sir.

(b) The subject discussed was the
demand for the creation of a separate
Mizoram State within the Indian
Union,
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Programmed Instrostions

791, Shri P. R. Chakravertl:
Shri K. N. Tiwary:

Will the Minister of Edncation be
pleased to state:

(a) whether a course gn "Program-
med Instructions” has been organised
by the National Council of Education-
&l Research and Training;

(b) how does this new technique
of teaching help in doing away with
the problem of shortuge of teachers;

(¢) how doea this systom make the
students actively Involved in the in-
structional process;

(d) the extent to which its range of
application can be fruitful in formal
elass-room instructlon; and

(e) the steps taken to popularise
this method of instructioa?

The Minister of Educatlon (Shri
M. C. Chagla): (a) Yes, Sir.

(b) Programmed Instruction does
not solve the problem of teacher-
shortage, but is helpful in certain
situations like lack of trained teachers,
large class.rooms, slow learning and
80 on.

(c) The system is based on self-
learning through a process of sequen-
tial development of a given subject.

(d) & (e) The National Council has
initiated a project to determine how
far Programmed Instruction is useful
in the Indian situation. Depending
upon the results of the Investigation,
the question of popularising the sys-
tem will be considered.
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Techmo-Economic Sarvey of Indrawvatl
and Sabrl Basins

792, Shri Vidya Charan Shukla:

Shri Hukam Chaod

Eachhavalya:

Dr, Chandrabhan Bingh:
Shri Paraghar:

Shri Chandak:

Shri Wadlwa:

Shri J. P. Jyotishi:
Bhrimati Minimata:

Shri Dajl:

Shri R. S. Tiwary:
Shri Bade:
Shri Shiva Dutt Upadhyaya:
Shri A. 8. Saigal:
Bhri U. M. Trivedl:

Shri R. §. Pandey:

Will the Minister of Rehabllitation
be pleased to state the up-tn-date pro-
gress made in regard to the techno-
economic survey of the Indravati and
Sabri basins?

The Minister of Rehabilitation (Shri
Tyagi): The report of the team con-
stituted to conduct a techno-cconcmic
survey of thye Indravati-Sabri  basin
has been finelised. Further action is
being taken on the recommendations
of the team.

Ganhatl-Siliguri Pipeling

793. Shri Sham Lal Saraf: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether the pipeline of the
Indian Oil Corporation's products is
being laid alongside the crude oil
pipeline from Gauhati to Siliguri;

(b) if so, the products that will
flow through this line; and

(¢) when it will be ready?

The Minister of Petroleum and
Chemicalg (Shri Humayun Kabir):
(a) to (¢). The pipeline is in opera-
tion since October, 1964 for transpor-
tation of Motor Spirit High Speed
Diesel, Kerosene and Iomex.

Punjabl as Becond Language in Defhi

794, Shri Daljit Singh: Will the
Minister of Home Affalrs be pleased
to state:

(a) whether it I3 a fact that pome
Political Parties have requested the

72366

Govnm‘;l to recognise Punjabl ee
the gecond official languege of Delhi;
and

(b) if so, the decision taken thereont

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) Yes, Sir,

(b) Government have no proposal
to advise the President to issue direc-
tiong under Article 347 of the Cunsti=
tution on this subject.

Losy of Palntings
795. Shrl C. K. Bhattacharyya:
Bhri Dinem Bhattacharya:
Shrimat] Renuka Barkataki:

Will the Minister of Education be
pleaed to giate:

(a) whether 120 pivces of invaluable
paintings and sculptures colleeled from
vavious Indian Muscums and sent to
exhibition in Japan in 1863 and thence
Lo the Exhibition in the United Siales
were not found in the Australian liner
Bombala when the Calcutta Cusioms
authorities made a gearch for them
on the arrival of the lites nn the Tth
October, 1965;

{(b) whether the liner berthed at
Chuttagong, Fast Pakistan on the 13th
September, 1865 on its way to Cal-
cutta;

(c) whether the invaluable paintings
and sculptures bhad heen off-loaded at
Chittagong by Pakistani authorities;
and

(d) it so, the action taken in the
matter?

The Minister of Education (Shri M.
C. Chagla): (a) 118 pirces after exhi-
bition in United States returned in-
tact on the liner "Bombala' when it
arrived in Calcutta on Tth October,
1985.

(b) and (c¢). The liner that went to
Chittagong was 5.8, ‘Bahadur’, It is
understood that the liner was detained
there and at one time the report was
that the consignment had been off-
loaded.

(d) Efforts to get the consignment
relcased were made both at the dip-
lomatic and commercial levels. S. 8,
‘Bahadur’ was released and left for
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Penang with the consignment; at
Penang the consignment was tranship-
ped to S. S. ‘Bombala’ which brought
it to Calcutta.
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Drilling in Jwalamukhi
798. Shri Hem Raj: Will the Minis-

ter of Petroleum and Chemicals be
pleased to state:

(a) whether the drilling apentim
at Jwalamukhi (Punjab) have been
completed; and

(b) if not, the result obtained so
far?

The Minister of Petroleum
Chemicals
(a) No, Sir.

(b) Results of the tests so far car-
ried out have not confirmed the
presence of commercial accumulatiom
of natural gas.

and
(Shri Humayun Kabir):

Eerala Wak! Board

799. Shri Mohammed Koya: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether the Kerala Wakf Board
was reconstituled recently;

(b) if so, jts composition;

{c) whethey any represcntative ot
the Ulemas was taken on the Board;
and

(d) if not, the reasons therefor?

The Minister of Petroleum and
Chemieals (Shri Humayon Kabir):
(a) and (b). Yes, Sir. The names of
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the members are given below:—
1. Shri Syed Usman
2 Shri T. M. Hassan Rawther
3. Shri A. R. Sulaiman Sait

4 8Bhri Haji Easa Haji Abdul
Sathar Sait

. Shri Abdu] Majeed Marikar

. Shri V. P, P. Mohammad Kunhi
. Shri Kunhi Koya (Palat)

. Shri T. M. Abdullah

, Shri C. H. Mohammed Koya
10. Shri P, K. Moideen Kutty

11, Shri T. O Bava.

w 0~ B e

(c) and (d). No representative of
the Ulema as such has been jncluded
im the newly constitutad Wakf Board,
as such representation is not obliga-
fory under the Wakf Act. One of the
members, Shri T. M. Abdullah is how-
ever well-versed in Muslim Law.

Iastructers of the Natlonal Discipline
Scheme

888, Shri Dajl:
Shrimati Vimila Devi:

Will the Minister of Education be
pleased to refer to the reply given to
Unstarred Question No. 653 on the
25th August, 1985 and state:

(a) whether it has been decided by
Government to transfer al] the Ins-
tructors of the National Discipline
Scheme to Delhi Administration with
affect from 1-4-1966; and

(b) if so, the steps taken to ensure
that their geniority wund increments
are not affected adversely after thefr
transfer?

The Deputy Minister in the Minls-
try of Education (Shrl Bhakt
Darshan): (a) All National Discipline
Scheme (now called National Fitness
Corps) Instructors, except Senior In-
structors Grade 1, are proposed to be
transferred to the various State Gov-
ernments including Delhi Administra-
tion.

1 ]
(b) The matter is under considera-
tion at present.

Drilliag In Netra, West Bengal

801. Shrl Heda: Will the Minister of
Petroleum and Chemicaly be pleased
to refer to the reply given to Un-
starred Question No, 1742 on the 8th
September, 1965 and state:

(a) the progress of the first well
drilled near Netra in West Bengal;
and

(b) the results achieved thereby?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
(a) Drilling operations have not been
started yet. Construction of founda-
tion for the rig at the drill gite and
of approach road for the drill site
is in progres

(b) Does noy arise,

JP. Narayan's Emissaries meeting
with Shaikh Abdullah

M2 Bhri D. D, Purl:
Shrl Kolla Venkalah:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether the two emissaries who
met Sheikh Abdullah on the 5th mnd
6th October, 1965 on behalf of Shri
Jal Prakash Narayan did so with the
spproval of Government;

(b) if so, the purpose of the meet-
ing; and

(e) the outcome of talks held with
the Sheikh?

The Minisier of Home Affairs (Bhri
Nanda): (a) to (¢). Shri Radha-
krishna, General Secretary, Sarva
Seva Sangh, had sought the per-
mission of the Government on
his behalf and on behalf of
Shri  Narayan Desal, Secretary,
Shanti Sena Mandal, to inter-
view Sheikh Abdullah at Kodaikanal
to discuss with him his (Sheikh
Abdullah's) views on the curreni
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Indo-Pakistani conflict imposed on
India by the infiltrations from Pakis-
tan-occupied Kashmir. So far as the
Government are concerned, the inter-
view has not had any outcome,

Home Guards in Delhi

804. Shri Shiv Charap Gupta: Will
the Minister of Home Affairs be

pleased 1o state:

(a) the total strength of Home
Guardg sanctioned for Delhi;

(b) the strength of Home Guards as

on 31-3-63, 31-3-84, 31-3-65 and
31-7-85;

(e) what is its present strength, and

(d) the steps being taken to make
it g task force for various purposes
connected with civil defence and law
and order?

The Deputy Minister in the Minis-
try of Home Affairs (Shry L. N
Mishra): (a) 11,0007

(b) (i) 3,153.

(ii) 6, 120.

(iii) 7.601.
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(iv) 7,609.
(c) 9,047,

(d) Training is beiny imparted to
Home Guards in civil dulence dutles,
such as, Rescue Work, I'irst Aid, Fire
Fighting and manning of Control
Rooms.

Re-Developmeny of Kingsway, Delhd

805. Shri Shiv Charan Gupta: Wil
the Minister of Rehabilitation be
pleased to state:

(a) whether Government have
agreed to finance schemes for the
construction of quarters at Gur-ki-
mandi and for the re-development of
Kingsway locality in Delhi;

(b) the smount Government have
agreed to pay to the Municipal Corpo-
ration of Delhi for these achemes;

() the amount given so far and
the amount to be given during 1985-
66; and

(d) the present progress of these
schemes and when these are likely to
be campleted?

The Minister of Rehabllitation (Shri
Tyagi): (a) Yes, Sir.

(b) () Gar-ki-Mandi

(#) Redevelopment of Kingsway.

Rs. 16-55 Lakhs.
Rs. 190-23 Lakhs.

) Gur-hki-Mandi Re-development of Kingstway

Amount already paid (payment up- Rs. 7-00 Lakhs

to 1964-65)

Amount pravided in B.E. 1965-66 Rs. 4-00 Lakhs

Rs. 36°37 Lakhs
Rs. 22-02 Lakhs

(d) Gur-Ki-Mandi—The Corpora-
tion have undertaken construction of
93 tenements out of the total of 170
tenements proposed to be constructed

These have reached an advanced stage
and gre likely to be compleied by the
end of the current financial year.
The construction of the remaining 77
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tenements could not be undertaken
because of a dispute that has arisen
about the land. That matter is
pending in the High Court and no
definite time can be indicated for
their construction.

Kingsway Colony: The Corporation
has acquired 34 acres for construc=
tion of 700 tenements in phase I and
139 acres for development of plots in
phase II of the Scheme. Owut of 700
tenements to be constructed, the
Corporation has taken in hand the
construction of 468 tenements which
have rcached an advanced stage. The
construction of the remaining 232
tenements is expected to be completed
by the end of the year 19668, The
development of plots in 138 acres has
not vet been taken in hand by the
Corporation and is expected to take
some time, Redevelopment of exist-
ing Outram and Hudson Lines in
Phase III of the scheme will be
taken after the completion of Phases
I and II. The whole scheme is ex-
pected to be completed in four/five
years on the basis of the present
estimates.
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807. Shri Gukulananda Mvhanty:
Will the Minister of Petroleum and
Chemicals be pleased to stafe:

(a) whether oll exploiation experts
were gent In September-October
1965 to examine the possibilities af oll
in the coastal districts of Orissa; and

(b) I o, whether Government pro-
pose to place a copy of their report
on the Table?

The Minister of Peifoleum and
Chemicals (Shr{ Humayun Eabir):
(a) Yes, Sir. Since October, 193 a
Gravity-Magnetic party is operating
in Cuttack Bhadrapur area of Orissa.

(b) No, Sir. Such reports are not
published.
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Polytechnicy in Uttar Pradesh

809. Shri K. C, Pant: Will the
Minister of Educatlon be pleased to
state:

(a) the number of Polytechnics im
the hill and border districts of U.P.
a4 present;

(b) whether in view of the large-
scale unemployment there, Govern-
mend propose to open & few more
Polytechnics in that region;

(c) if so, the ber of Polytechnics
and the places where these are likely
%o be opened; and

(d) if not, the measures taken or
proposed to be taken by Government
#o impart technical training to the
residents of hill areas?

The Minister of Education (Shri
M. C, Chagla): (a) One (at Nainital).

(b) mand (c¢). One more will be
started next year at Srinagar (Garh-
wal.

(d) Does not arise.
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Grasts mactioned te Degres Colleges

813, Shri Krishngy Deo Tripathi:
Will the Minister of Education be
pleased to gtate the amount of various
non-recurring grants sanctioned to
the Degree Colleges in India by the
University Grants Commission for
expanding and improving sclentific
education during the Third Plan pe-
riod so far?

‘The Minister of Education (Bhri
M, C. Chagla): TMe information is
being compiled and will be laid om
the Table of the SabMa in due course.

Publlc Libraries

813, Shri Krishna Deo Tripathi;
Will the Minister of Education be
pleased to state:

(a) the consideration which govern
the sanction of recurring and mnon-
recurring granis by Govermment o
the public libraries; and

(b) the amount ganctioned by Gov-
ernment to the public libraries as re-
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curring and non-recurring grants in
the year 1964-85 State-wise and Ter-
ritory-wise along with the list of
Mbraries?

The Deputy Minister in the Minls-
try of Education (Shrimatl Sunda-
ram Ramachandran): (a) and (b).
A statement is laid on the Table of
the House, [Placed in Library. See
No. LT-5168/65].

Boclo-Fconomie Burvey of NEFA

814, Shri P, C. Borooah: Will the
Minister of Home Affairg be pleased
to refer to the reply given to Un-
starred Question No, 171 on the 18th
August, 1985 and state:

(a) whether the Socio-Economic
Survey of NEFA hag since been com-
pleted;

(b) if so, the results thereof; and

(¢) the action taken by Government
in this regard?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri  Hathi); (a) The
The survey is still in progress.

(b) and (e). Do not arise.

Fertiliser Plant at Korba

815. Shri Wadiwa:
Shrl R. §. Tiwary:
Shri Chandak:
Shri Parashar:
Shri J. P. Jyotishi:
Shrimatl Minimata:
Bhry Hokam Chang

Eachhavalya:

Shri Daji:
Shri Brij Raj Bingh:
Shri Onkar Lal Berwa:
8hri Gokaran Prasad:
Dr, Chandrabhan Singh:
Bhri Bade:

$hpy A8, faipl:
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Shri Shiva Dutt Upadhayaya:
Shri U. M. Trivedi:
Shri R, S. Pandey.

Will the Minister of Petroleum and
Chemicals bg pleased to gtale:

(a) whether any suggestion was re-
ceived from the Government of
Madhva Pradesh to the effect that
cost of the production of fertilizer
based on coal would be economical if
the plant is located on the west coast
of river Harshdeo near Korba;

(b) whether the guggestion has been
examined; and

(c) if so, the nature of the declsion
taken thereon?

The Minister of State in the Minls-
try of Petroleum and Chemicals (Shri
Alagesan): (a) Yes.

(b) Yes,

(¢) The economics of the Coal-
based plant was examined. In view
of the development of new naphtha
technology in the st few years, it
was not considered advisable to bur-
den the economy with a unit based on
out-dated technology with a signi-
ficantly higher cost of production.
Since it did not compare favourably
with that of a naphtha-based plant, a
decision was taken, under the advice
of the Planning Commission, to defer
the project. Further the prospects of
securing forecign exchange for this
project from aid ghving institutions
are not bright.

Fertiliver Plant in Rajasthan

816. Shri Inder J. Malhotra: Will
the Minister of Petroleum and Chemi-
calg be pleased to state:

(a) whether the two fertilizer planta
were sanctioned at Xotah in Rajasthan
State; and

(b) when wus the second plant sanc-
tioned and the reasons for sanctioning
it when one was sanctioned earlier?

The Minister of State in the Minis-
try of Petroleum and Chemicals (Shri
0. V, Alsgesan): (a) and (b). One
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licence only has sg far been issued
for fertiliser production at Kota. This
is to M/s, Rajasthan Fertilizers and
*Chemicals Corporation Ltd. for a fer-
tiliser factory with a capacity of
one lakh tonnes in terms of Nitrogen.
A letter of intent has also been is-
sued by way of the expansion of
PV.C. factory with fertilizer as by
product. Thig was to the Delhi Cloth
& General Mills Co, Ltd. on 25-6-1965
for expanding the capacity of their
existing units, wviz. M/s Rajasthan
Vinyl Chemical Industries Ltd, for
manufacture of P.V.C. upto 20,000
tonnes per annum and for manufacture
of 55,000 tonnes per annum of nitro-
gen in the form of urea from the
by products of P.V.C. manufacture,
all within a total annual supply of
80,000 tonnes of naphtha. The letter
of intent hag not made sufficient pro-
gress yet to qualify for conversion
into a regular licence.

Wil the Minister of Edueatiom be
pleased to state:

(a) whether Government propose to
make the engineering education a ‘con-
current’ subject;

(b) whether this had also been re-
commended by the task force of the
technical education of the Educatios
Commission; and

(c) if so, when a final decision
likely 10 be taken?

The Minister of Education (Shri
M. C. Chagla): (u) There is no se-
parate and specific proposal to make
enginvering education a ‘concurrent’
subject, Howewver, a Committee of
Members of Parliament set up by my
Ministry has recommended that Uni-
versity and higher education, which
includes cngineering education, should
be made » concurrent subject. Views
of State Covernments are being ob-
tained op L:is recommendation.
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(b) The task Force on Technical
Educatiopn hag not yet submitted its
report the Education Commission.

(¢) Does not arise at this stage.
Arrest of Pakistani Anears

818. Shrimatl Jyotsna Chanda: Will
the Minister of Home Affairs be

pleased to state:

(u) whether it is a fact that 11
Ansars of Pakistan were gent to Assam
by beat and one of them hasy bean
wrrested at Dhubri;

(d) whether these Ansarg are de-
ported as illsgal immigranty, from
Assam; and

(¢) whether other Ansars have bean
arrested or not?

The Minister of State in the Minls-
try of Home Affalrs ang Minister of
Defence Bupplieg in the Ministry of
Defence (Shri Hathl): (a) to (c). The
information is being collected and
will be laid on the Table of the House
as soon as it is available,

Textile M) in Dandakarsays
819. Shrimati Jyotsna Chanda: Will

the Minister of Rebabilitation be
pleased to state:

(a) whether Government propose to
establish a textile mil) in Dandakar-
anya for the employment of displaced
persons;

(b) if so, the number of displaced
persons who will employed therein;
and J i
(c) when it will go into production?

The Minister of Rehabllitation (Shri
Tyagl): (a) Yes; it is proposed to set
up @ Spinning Mill at Jagdalpur
through the agency of the Rehabili-
tation Indusiries Corporation.

(b) Between 800 and 1000
(c) By the middle of 1967
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Research on Creating Life

820, Shri Hari Vishnu Eamath: Will
the Minister of Edacatlon be pleased
o state:

(a) whether research work has
boen, or is being conducted by some
Indian Scientists, particulanky s Alla-
habad and Naini Tul, on the posstbility
aof creating particles of life from mom-
Mving or inanimate matter; and

(b) if so, the details thereof?

The Deputy Minister In the Minis-
try of Education (Shrimati Sounda-
ram Ramachandran): (a) and (b). It
bas been reported that Prof. O. N.
Perti and Shri H. D, Pathak at Naini
Tal, and Dr. Krishna Bahadur and
his wife Dr. 5. Ranganayaki at Al-
lahabad, aided by their research
scholars, have been able to prepare
by a photo-chemical process cell-size
units (0-3 to 25 microns) which ex-
Mbit the biological characteristics of
growth, multiplication and metabolic
activity,

We are not aware if their claim
has yet been accepted by the sclenti-
#c world.

T QR TR (A Ow 3R

821. sft w¥ : ¥1 fewny Sl ag
WA R FT F R

(%) 97 grsi & am #=1 B,
o UG wEE ww (dwmw aw
zez) & wafast o ¥ aar  fam-fm
WS 8

(@) swir wm (%) & sfefam
yers: fam ani i serfim 7 g A

(7) 7 Tw oS a'ram =m
faxg-gem 1 fomar WA &

(%) wiaem & v geew) & fawd
% feet gamEAT @ 7
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foren wwrem & IuEAt (ot W
win) © (¥) & (). g qwhm
FCAT TE R O WE ETOOEw
faar &1 a1 & 1 dwr7 @18 @1 5X A-
gz a7 7 fzgr @Ay

Ty T AT w1 8T

822 st w¥ : ¥ fmm AT
Tg T F T w4t fR oad 1 963-

64 TUT 1964-65 § TZH THH
ara gra freafafes w2 9 w=m-

s feast orafo sy 4 4t

(1) #=;

(2) amam e,

(3) femn, faomdt &1 &wt am
T WT ; W

(4) s ?

forenr swrerg & et (o e
) :

1963—-64 1964-65
%o %o

(1) %= 1,03,480. 30 1,05361.31
(2) grmwem 10,241.49 13,373.20

(3) feTam, 32,260. 59 62,298, 87
faorst w1 @t
T T W

(4) w¥™T 32,521.68 43,792, 27

YT Qe O

823. st w¥ : a7 faremy WA 4@
T w1 g w1 i

(%) 1 s, 1963 ¥ 31
WY, 1965 T ¥ wafy ¥ W
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IFIF AT A w1 w1 & gEs A
(Ffra) it mé aar T fa-fea amare
7 f;

(&) F9TT W (&) i oafem-
farm gew: fad-feadt wam & gwart
T aur at Efee awi w1 fearer
wegw T 77 frrdi-ferv ofa
=g ¥ T "7

(m) wmr (%) & 3i=fas ges
Feadr a8 w9 ardt af Aqr fwat
Fdr g v

forer swrer F FoEAr (o W
TgA): (%) & (7). q90 oafad &%
#1 % & A\ gaAT areeiigew frar @
TE R LR TS AN 9T 7T W
faar srmar
Owses ponding in Oriem High Court

824, Shri Namachandra Ulaka:
S8hri Dhuleshwar Meeas:

Will the Minister of Home Affairs
be pleased to etate the number of
easvs pending in the Orissu High
Court at Cuttack as on the 30th Sep-
sember, 1963?

The Minister of State jn the Minis-
try of Home Affalrs and Minister of
Defence Supplies in the Ministry of
Deftence (Shri Hathl): The informa-
tion is being obtained and will be laid
on the Table of the House.

Semsumption of Peirclemm FProdocts
in Oriss

825, Shri Ramachandra Ulaka:
Bhry Dhuleshwar Moens:

Will the Minister of Petroleam and
Chemicals be pleased to state the
total consumption of petroleum and
petroleum products in Orissa during
1965-88, so far?

The Minister of Petroleum and
Chemicals (Shri Humayun Kabir):
During the period January, 65—
August, 65, the total consumption of
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petroleum products in Orissa was
abouts W25 lakh tonnes.

Rebabflitation Industries Corporatiem

2% Shri Ramachandrs Ulaka:
Shri Dholeshwar Meena:

Wil! the Minister of Rehabilitation
be pleased to state the amount out-
standing as on the J30th September,
1966 with various industrial concerns
who were provided with loans by the
Rehabilitation Industrics Corporation?

The Minister of Rehabilitation (Shri
Tyagi): A statemeni showing arrears
of loans oulstanding as on 15-10-1965
is laid on the Table of the House.
[Placed in Library. See No. LT-5168/
65].

Polios Mousing Scheme n Orissa

8271. Shri Ramachandra Ulaka:
8hri Dhuleahwar Meena:

Wil the Minister of Homs Affalre
be pleased to state:

(a) whether any amount has been
moctioned to the Orissa Government
under the Police Housing Schems in
the State during 1905-88, so far; and

(b) Rs. 469 lakhe,

The Deputy Minisiér in the Minis-
try of Home Affairs (Shri L. N.
Mishra): (a) Yes, Sir,

(b) Hs. 4.09 lakhs.
Assistant’y Grade Examination, 1963

828. Shrl Buta Singh: Will the
Minister of Home Affalry be pleased
to state:

(a) whether it ig a fact that all the
candidates who qualified in the Assist-
ant’s Grade Examination held in De-
cember, 1863, have not so far been
issued appointment offers;

(b) if so, the number of such candi-
dates along with the reasons for not
providing theam with employment;
and

(c) how long It will take to absorb
them?
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The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra); (a) to (c). Information is
being collected and will be laid on the
Table of the House as early as pos-
sible,

0ll Bearing Structure

§29. Shri M_ Malaichami: Will the
Minister of Petroleum and Chemicals
be pleased to state:

(a) whether it is a fact that oll
bearing structypres have been found at
two places in the North-East region of
our country; and

(b) it so, the steps taken to exploit
the petroleum products from those
structures?

The Minister of Petroleum and
Chemicalg (Shey Humayun  Kabir):
(a) Oil-bearing structurcs have been
found in scveral places in the North-
East rcgion.

(b) Oil is being produced from
some of these structurcg and drilling
is going on for developmant of the
other structures.

Price of Gas in Gujarat

830, Shri Jashvant Mehta: Will the
Minister of Petroleum and Chemicals
be pleased to refer to the reply given
to Unstarred Question No. 74 on the
3rd November, 1965 and stute:

(a) the reasons for delay in glving
award by the arbitrator in regard to
the price of gas in Gujarat;

(b) whether the arbitrator has ask-
ed for more time; and

(c) when the award ls likely to be
given?

The Minister of Petroleum and
Chemicalg (Shrl Humayun Kabir):
(a) and (c), We hove asked the arbi-
trator to pive his award as carly as
possible but asg the issues are com-
plicated and he is ai present out of
the country, no specific date can be
given.

(b) No Sir.
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Soclal Service Camps

831, Shri D, J. Naik: Will the Minis-
ter of Education be pleased to state:

(a) whether any assessment of the
scheme of social service camps spon-
sored by the Universities has been
made by his Ministry; and

(b) i so0, the result thereof?

The Deputy Minister In the Minis-
try of [Education (Shri Bhakt
Darshan): (a) Yes, Sir; the assess-
ment of the scheme of labour and
social gervice camps, including those
sponsored by the Universitics, was
made by un FEvaluation Team under
the chairmanship of Shri  Asoka
Mchiy in 1962 and by a committee set
up in 1959 under the chairmanship
of Dr. Ilriday Nath Kunzru, which
reported in 1963,

(b) The findings and recommenda-
tions of the Evaluation Team and the
Kunzru Committee are confuined in
their respective reporis, copies of
which have already been placed in
the Parliament Library.

All India Seminar on Childres’s
Theatre

832. Shri Ram Harkh Yadav: Will
the Minister of Education be pleased
to state:

(a) whether Government have re-
eived the r dations made by
the All-Indim Seminar on Children's
Theatre held recently in Delhi;

(b) it so, Government's reactiom
thereto; and

(¢) whether Government propose to
set up a Model Children's Theatre in
the country independently of the
Seminar'y recommendations?

The Deputy Minister in the Minis-
try wof Education (Shri Bhakt
Darshan): (a) Not so far, Sir,

(b) Doeg not arise,

(c) No such proposal is under con-
sideration at present.
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Nehru's Role tn Moderm World

833. Shri D, C, Sharma: Will the
Minister of Educatlon be pleased to
state:

(a) whether any progress has bees
made in organizing a round table con-
ference ©of cultura] leaders on Shri
Nehru's role In modern world by the
UNESCO;

(b} it so, the place where the con-
ference is proposed to be held; and

(c) the nature of India's participa-
tlon in the conference?

The Minister of Education (Shri
M. C. Chagla): (a) The Round Table
will be held in March 1968, as already
scheduled. The list of participants has
not yet been finalised.

(b) New Delbi, H

(c) The Round Table is being orga-
nised hy UNESCO ang invitations to
the participanis will consequently be
issucd by that body. The Government
of India will provide accommodation
and other facilities, It is expected that
some eminent personalities from India
will be invited to participate in the
Round Table,

T
g4, oft wy fowg
st oA qEATw
s foven wEt 3 AT, 1965 &
gt 9o 7sar 11 & s9¢ % gwew
# ag Tam #t g 8 fe
(%) ¥ soF a0 Fal@
awr faer qifew @ A §
fgaa faardl mgd & ; W12
(@) fexd fomt famrfasi 3
fer e @t A & 7
forem warem § FEEA (s
Wran Tewaw) - (¥) 33,600
()

Firing on Labourersajgo
in Delhi (C.A.)

(@) ¥ =& & § I W
avt i ®Y agré ot § 1 fgd
weaw & @y fawrfagi st wer
15,000 (&) & 1 &l faarfedi
¥ waat weaw fear &

12:00 hrs.

CALLING ATTENTION TO MAT-

TER OF URGENT PUBLIC IM-
PORTANCE

ALLECED FIRING DY POLICE ON
Lavousenrs 1 Devm—Contd,

We will not take up
which
The
promised

Mr. Speaker:
the calling nattention notice,
was held over vesterday.
Minister may make the
statement.

e wAEm A Ieed (w
®o ATo famy) @ 14 TATAT, 1065 WT
TAF 9. 30 ¥F TAG T 9 F
ary vaar 6 oox fndt 3 feeet W
acar qit 7 foid =9 w0l 8 59
391 faq 778 & @9 & aF IF 6 W
sfygi & am feedl & ma aeaw
& Al fogr o g7 97 97 W
7 7% TT% T UF TIT RET AT o
@ 97 FRiA smara Tt fw 1w fea
G a1 oy wAT §1 TEA Ty
f& 37 a7 mifs s= AW o IR
woAt qE &1 avE A W wrfer €
fiee o & 7= & @ &1 s o A
@ et g1

qamq gfem & fid & e,
# 41 wifty qenfagi &1 a & @
wife 377 g fa1 oY 5 @ fomnr
TEA% & A AT W 9T ) 0%
AreT-TET 1 wE | UF qEvw faina,

H, UF A6 GTIE Aq1 F1 HTOLET
& ox of7w 73 ¥ waT ¥ et
w1 &= | wfew sqfaat 7 O TE T
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[t Wo Ato fam]

1 gfew 7 o o & fad o ®
mreft et 1 &1 wrE faet & At
o % dra # feqa arm oo A qF
o & A% fror fem | & Am
UF €2 WE TC WW T @ T OF A
e wrar (qgeir) qr ) sfow st
A ©i & dre & T w=wET Al @
o< gferm 3 ot waT" # A qm T
fom wrefugi £t of=w &1 aemw ot
I HEEAT &1 WEH! WERT &1 AT |
dfew safer o= w7 wor fawdy o

feedt gfam 7 wiw & ¥ [E
fran | doma gfew 3 W T A 9T
Wity g7 wiwar @fgan 1 ama 307
s v wfafraw & g 25 &
W O w5 frar g

feeet & fomm wfargz & o7 wmry
&1 wRTEET A &1 wrEw faar @

Shrimati Renu Charkravartly (Bar-
rackpore): May we have it in English?
As it is, we do not understand Hindi
very well, But Bihari Hindi is very
difficult for lus to understand.

v wgRT o gdd A oaswr
Lo A

ot THgwe  gmEw (T )
w1 w1 Qo fraw dqz § fe afx
firdT qu arog #1 gfew et oo Tsa
& wrafuat # qvg & fag smr A
0 #t 3w uew fage § waafy &
aEiy T IEEr g A qw, afe
T & a1 #n fom 70F ¥ Kot A
rfgaraTe # g a0h 7 496 Ow
are @ v § A ag qEw End g
o @67 gzad T Jw A 92 £W
9T fga w@ & foa7 &= wamew

NOVEMBER 17, 1985 Labourers in Delhi

(C.A)
darx § afz g, a7 7g ¥ & sy
sAAHRE ?

st ®o Ao frwr : T fir Wy
FraT & &% 58 A1 Fefemer e
T #7 § 9% GAATE AETH w1 X
a1 (61 wiaT § a1 389 DO W g
fidee q@r wom & qftfmm ¥
ST HI&T § A1 FHHT Og qefEw wY
' wravrear GfF § M7 gafeg o
i wiafmw a1 w147 w7 4@ gw
g

ot fewa qeamaw (FFEEQT)
w1 feeelt gfem & wit o Sona gfee
Tl § FICAE A A §oan
frrgenfort &t ¥ 7

«t qo Alo .frany : fowETe ¥
waaEa i d AT # 7 Far e
wd= oA F1 @G | 7 31 gifed
gt o g ¥ 9 Arer oy
TiwiE ¥, famd 41 wme qaw
302, v a1 # feedt & Py wfomdz
F g9 MAA Fi AETAAT ST © ALW
fom & 1| TRFET HT WiT ogaTE
&1 4R Q0 F AT g9 wgr w0
R |

t g o weAw ()
qrAdTT Wt § oo awre # e
fr afew sufeat & qfew o ol
i Poed fs wam & (fewd
et s A1 & s s g feag
gfeor ayfeedi 3 o Al g M
w1 IHE §9 Fegw fAe § o awr
Tg T T g oF T8 94 Toa gfEw
Aaawa g am g ?

R AgRg : IE A1 e
T ¥ ATz maw o3 fw eowes w1
aw ft o
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st qo A1e faw : dwr F
qgd ®31 f5 ag 41 ifeg aeodt
7 A1 37 qoT asw # § oogw
Mt AT | &1 gt faeeft & aten
qir F da Hfegrmmam ¥ q¥ L.

off Tmges o : @@ IR
Tifat aemd @1 701 37 & wrE @
wTeg o fasr § 7

wWW WEWG : WITEE S g
T § AT 1A o AT g wm
oT ATAA 6 AR A FH WA T
g’

Shri P. B. Chakraverti (Dhanbad):
May we know how many persons
have been admitted to the hospital
and what is their present condition?

=it vgaw graw : S gEET W
1 ag arAETa ¢ fR A aedgem
sqfagal & MA aqrf ITF W
wroge e & 7

weqw wgiaa : a1 i Tt wgea
a w1 fe Mt € 0L Ao\ oI
T 418 &1 Wt F1E (e & 5 aor ard
arfera} g w=rg gf Mfaat & w7
gt wroqe A faa @ 7

ft ®e Ao firw : g7 W g WA
ifagmagfasaas
Tty # 29 &gl ¥ fmmm |
§T 2 ) w4t ara o 9

e 7t &1

Shrimati Tarkeshwarl Sinha (Barh):
May I know whether the report was
received by the Government first from
the Punjab Police or whether they
eonducted their own enquiry to have
an FIR report for this?

1784 (ai) LS—4
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shei £. N. Mishra: The report W
from our own police, the police officer
in charge of Narela police station.

ot amare fag (F) o fawr
sferg safieral w1 fors s v v
g au 7 ey foly o § qr AN ¥
FFAETAL?

ft ®o w10 firw : 3AH & wrE At
TFE AT R

ot witere W dor (wET) ;&
ag a1 g fin few woeTe A o
FrdiE & AT 7 v o ORI T e
a1 7 g foord ey ow ot T wrE R
WX TA AORTC Jak ard X ek
foave =gt &t § Y fewsht wowTe v
Tl ? I TEh FIT IHL [HFGA
& %1 fear § At goere Iww fog war
Extcd 2

ot Mo wie fw : weam Wi,
wry wrax § fie arean feeslt & gun
e faelt T & wT oy vz v
¢ wafan feeft & wfwgz @ o v
@ § W ITH g S gferm ¥
Tz wfesrdt A1 fr w8 wer & grafe
e g A s at ¥
Tar fad wma

oft eitere ww dow : feest gfee
gra dana gfew & ww are i fod
qhm ¥ aTaE IAY @ WA 61
fecdté srer gt gk & e g ¥ wrn
& ot weeft oft wd e o feovd
gaoafifr gt

oft gvv ww wATT ;. WEW
afed 1 #16 sqefear ot fear
T g ?
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12.08 hrs. Mr. Speaker: The hon. Member
. cannot go on interrupting in this
RE: MOTION FOR ADJOURNMENT manner.

(Query)
Some hon, Members rose—

Mr, Speaker:
proceed now.

ot wy frg () : wowe v
T7, AT W F A J1T FT q0GAT &
f& mo ¥t owter avEed sTRCEY
qedTa Ff (7 | HgTOE F W F
feafer dar g1 it & 1 wETOE § feaf
aga wedfre 1 A wg § o so T
W Wl 341 gras d7 A gt ) g
||l A & A & gad g, 6R-
gl & wct @A .

WorR WENAW : AHE S JAE
g fr & @@ alid & 7 #ar § iy
T8 T0 a7 & 19§ TR TaA w1 Frfow
gt wo =fgr

oft 7y o : oF 74 famat sy
g difod | ag atw @@t & fF e
HWET T ¥59 14 A14r § qfew Fow
difva 729 ¥8 w9 &1 fegfa & av
¥ ®TT AT § w6iE @y wweat
T & AT @ w6
a A g

weaw wpveg ;& ww g fear
#fw o o & Gt A T

Order, order. Let us

Bhrimati Renu Chakravartty (Bar-
rackpore): Sir, have you asked the
Minister to make a statement on this
famine condition?

Mr. Speaker: No.

Shrimati Renu Chakravarity: We
would like him to make a statement
because the conditions are very bad.

Shri 8. M. Banerjee (Kanpur): Sir,
we are having the food debate. I am
only submitting this.

Shri S. M. Banerjee:
interrupting.

I am not

Mr. Speaker: What else it?

Shri §. M. Banerjee: We have a
right to approach you....

Mr, Speaker: If it is not interrup-
tion, I am ggain and again requesting
the hon. Member that it should not be
raised in this manner and still he is
persisting. I will again try. If it s
possible 1 will convey it to them. If
it is not possible, I will atick to the
old decision and then also I will con-
vey it to them.

Shri §. M. Banerjee: Sir, unless we
approach you. ...

Mr, Speaker: No grounds need be
stated now,

Shri 8. M. Banerjee: I am not
stating any grounds. My fear is that
unless we approach you the Ministers
will not make any statement.

it wy ferwd : seqe wEET, wW O
T OLF ¢ WeT A1 A9 SHwTT T
forat a1 &% et AYfew fear gur
L 4

wew wgte & 3% g sl
oyl ot g% ¥ & §7 yaw 2
wwar g ?

12.10 hrs
PAPERS LAID ON THE TABLE

AnxwvAL Rerorr or INDIAN INSTITUTE
or TrcEwoLogY, DmEL

The Minister of Education (Shei
M. C. Chagla): Sir, I beg to lay on
the Table s copy of Annual Report
of the Indian Institute of Technolo-
gy, Delhi, for the period ending Sep-
tember, 1863. [Placed in Library.
See No. LT-5162/65].
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MENT) Runes

The Deputy Minister in the Minis-
try of Home Affairs (Shri L. N.
Mishra): Sir, on behalf of Shri Hathi
I beg to lay on the Table a copy of
the Defence of India (Fifth Amend-
ment) Rules, 1265, published in
Notification No. GSR 1584 in Gazet-
te of India dated the 2Tth October,
1865, under section 41 of the De-
fence of India Act, 1962. [Placed
in Library. See No. LT-5163/85].

NOTIFICATION UNDER ESSENTIAL
CommobprrEs

The Deputy Minister in the Minis-
try of Food and Agricultnre (Shri
D. R. Chavan): I beg to lay on the
Table a copy of Notification No.
GSR 1635 published in Gazette of
India dated the 5th November, 1965,
under sub-section (6) of section 3 of

the [Essential Commodities  Act,
1855. [Placed in Library. See No.
LT-5164/65].

12.11 hrs.

RULING ON ALLEGATIONS
MADE AGAINST A MINISTER

Mr. Speaker: Hon. Members would
recall that on the 2Znd September
1885 Shri Prakash Vir Shastri, while
speaking on the A’igarh Muslim
University (Amendment) Bill 1885,
made certain statements, which were
denied and repudiated by Shri
Humayun Kabir, Minister of Petro-
leum and Chemicals. The statements
were presumably defamatry and
cast reflections against the Minister.
A demand was made in the House
that:

“this should be made a test
case, Shri Prakash Vir Shastri
should prove his allegations and
the Minister concerned should

alsp place the facts before you
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(the Speaker) and you should
be ?IQSﬁ to take a decision.”

Shri D. C. Sharma added that:

*I think the atmosphere of the
Lok Sabha is spoiled by such
bandying of words across the
Table between an Opposition
Member and & Minister. This
should be put an end to for all
time to come. This can be done
only if you have this as a test
case and come to an impartial
and objective decision about it,
3o that nothing like this happens
in future."

I had no inclination to pursue the
matter any further or to enter inte
any investigation. I advised the
House that:

“I feel that it would be going

to the exireme if it is madec a

test case. We are sorry for this

affajir but perhaps it will not be
desirable to inquire  about it.

The matter should be dropped

here.”

Unluckily, my advice was not ac-
cepted and both hon, Members in-
sisted that 1 must go into the facts.

Shri Humayun Kabir went so far
as to suggest that:

proved to have
made a false statement, he
should lose his seat in this Par-
liament for the rest of the ten-
ure.”

“whoever is

I reacted that there could not be
any pre-condition about the punish-
ment, I will look into the facts and
place my assessment before the
House, which can then come o any
conclusion that jt deems At and pro-
per under the circumstances. [ am
sorry, there has been some delay. I
was not keeping well and I  could
not attend to this question.

I asked the parties to gend to me
their statements and any proof that
they might like to adduce. Shri

Prakash Vir Shastri had alleged that
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[Mr. Speaker]

Shri Humayun Kabir was a member
of the Jamiat-ul-Ulema, the Jamiat

members had been carring on
& campaign of vilification against
Shri M. C. Chagla in connection

with the Aligarh University Ordi-
nance. Shri Humaun Kabir and one
other Minister had, instead of de-
fending their colleague, lent support
to the detractors, that Shri Huma-
yun Kabir was the Chairman of the
All India Waqf Board and that its
funds had been wrongly utilized for
carrying on this campaign against
Shri Chagla.

As soon as the allegations were made
on 2nd September the Prime Minis-
ter intervened and observed that he
had made inquiries from Shri Kabir
and the latter had denied that he had
been o member of this Jamiat. The
next day Shri Humayun Knbir re-
pudiated vehemently both these alle-
gations. Instead accepting the denial
by Shri Humayun Kabir, or agreeing
to my suggestion to let the contro-
versy end there, Shri Prakash Vir
Shastri also pressed for an inguiry by
me.

In support of his stand, Shri Pra-
kash Vir Shastri has pleaded:—

‘No Member of Parliament can
inquire into any fact beyond
rotional primg facle material.
Otherwise, it would be difficult
for any member to make any
statement. My speech was based
on a news published on the fromt
page of a leading newspaper of
‘Jamiat' and on a ~memorandum
Fiven by a responsible organisa-
tion to the Prime Minister.

It any news about Jamiat Is
published in ity chief organ, it is
natural to take it as authentic. T
hold myself responsible for the
fact that the memorandum has
been presented; how can I be held
responsible for all the facts men-
tioned therein?™

Purther he says that the news was
reproduced in other papers and cir-
culated by UNI agency as well
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1 concede that the freedom of speech
of a Member must be kept inviolate.
His rights in this respect must’ remain
undumaged. Bul this ircedom, while
absolute so far as any interference
from outside is concerned, is to be
resiricted and  controlled by the
House itself. A distinclion must be
made belween whay is published in
&8 newspaper or spoken or otherwise
written and what is uttered inside the
House, Any citizen offending the
laws of defamation exposes himself
to civil or criminal action in courts
and the aggrieved person has a re-
medy. But inside the House the Mem-
ber has complete protection under
article 105 of the Constitution, Our
Rules do make a provision that no de-
famatory words shall be uttered by a
Member under rule 352(VIl1). Ae-
cording to Anson [Volume I (Parlia-
ment) page 170], “Specch and action
in Parliament may thus be said to be
unquestioned and free. But this free-
dom from external influence or inter-
ference does not involve any unres-
trained license of speech within the
walls of the House™ Consequently
many a time Members have been cal-
led to account and punished for offen-
sive words spoken in the House of
Commons.

Here, in our House too, it was ruled
by the Speaker that “A member who
makes an allegation against any
person should ensure about the cor=-
rectness of the facts beforehand and
should realise hig responsibility as a
member.” This was in Lok Sabha De-
bates of 1863.

Even in the present case 1 had ob-
served that mere publication in [
newspaper was not enough, and the
Member ghould have made some fur-
ther enquiry before making these
defamatory allegations. Shri Prakash
Vir Shastri has explained that he
could not have recourse to any other
sources; he thinks that he had enough
justification for relying on the official
organ of the ‘Jamiat'. Further he
relies on the actual manner in which
he used the words. According to him
he had asked for a clarification and
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not levelled charges positively and
definitely. But this plea cannot
sustained on the subsequent behaviour
of Shri Prukash Vir Shastri. If it was
only an inquiry made or explanation
desirc. yien the interruption by the
Prizn: Minister should have satisfied
himi. But Shri Prakash Vir Shastri
per. sted evey after that and stuck to
his posit n.

Even making all allowance to Shri
Prakash Vir Shastri and even conced-
ing that he bad had some reasonable
grounds of plucing relmance on the
“Aljamiat”, the official organ of the
Jamiat and of giving credit to the
memorandum  submitted by Shrl
Asrar-ul-Haq to the Prime Minisler,
there remains yet another point
in the conduct of Shri Prakash
Vir Shastri that cannot be justi-
fiedt When Shri Humayun Kabir
had categorically denied both  alle-
gations on the floor of the House,
Shri Prakash Vir Shastri ought to
have accepted that statement within
the personal knowledge of an honour-
able Member in preference to the
news in the “Aljamiat” or to the
memorandum of Shri Asrar-ul-Hag.
I had desired that the matter should
be closed. He would have enhanced
his own respect and the dignity of this
House if he had expressed regret when
Shri Kabir made an unequivocal dec-
laration. But on being asked by me
Shri Prakash Vir Shastri insisted that
1 should make further enquiry, which
implied that the news item in “Alja-
miat" and the memorandum were con-
sidered by him more dependable than
the solemp statement of another Mem-
ber. Shri Prakash Vir Shastri knew,
he had no other evidence and he has
not been able to produce any. In this
respect he has not exercised his dis-

cretion correctly.

Belated though it is, I have recelved
a supplementary explanation from
Shri Prakash Vir Shastri on November
15. He concludes therein:—

“I am sorry that I could not
understand that implication at
that time.”
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Mr, I-ﬁam-yu.n Kabir's position stands
vindicated. But keeping in view all
the circumstances, I think, no further
action is called for in the present case,
But I would advise all the Mambers
to exercise greater caution when they
have to make Imputations.

Now, Shri Morarka to present the
Report of the Public Accounts Com-
mittee,
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12-21 hrs,
PUBLIC ACCOUNTS COMMITTEE
FoRTY-FIRST REPORT

Shri Morarka (Jhunjhunu): I beg
to present the Forty-first Report of
the Public Accounts Committee on the
Appropriation Accounts (Civil), 1963-
64, Audit Report (Civil), 1965 and
Audit Report (Commercial), 1885 re-
lating to the Ministries of Civil Avia-
tion, Commerce, Community Develop-
ment and Cooperation, Education and
Food and Agriculture (Departments of
Agriculture and Food).

12:21} hrs.

ELECTION TO COMMITTEE

INpIAN INSTITUTE OF SCIENCE,
BANGALORE

The Minister of Education
M. C. Chagla): I beg to move:

“That in pursuance of clause
14(v) of the Stheme for the Ad-
ministration and Management of
the properties and funds of the
Indian Institute of Science, Banga-
lore, read with regulation 2.1
of the Regulations of the Insti-
tute, the members of Lok Sabha do
proceed io elect, in such manner
as the Speaker may direct,
two members from among them-
solves to serve as members of the
Council of the Institute for the
next term.”

(Shri

International
Situation (M)

Mr. Speaker: The question is:

“That in pursuance of clause
14(v) of the Scheme for the Ad-
ministration and Management of
the properties and funds of the
Indian Institute of Science, Ban-
galore, read with regulation 2.1 o?
the Regulations of the Institute,
the members of Lok Sabha do pro-
ceed to elect, in such manner as
the Speaker may direct, two mem-
bers from among themselves to
serve as members of the Council
of the Institute for the next term.”

The motion was adopted,

MOTION RE. INTERNATIONAL
SITUATION—contd.

Mr. Speaker: Dr. Aney had given
me notice that he wanted to raise a
point of order at this hour., I wanted
to cal] the Minister but he wanted to
raise a point of order because he had
not got the turn to speak though he
had moved a substitute motion.

Dr. M. 8. Aney (Nagpur): Sir, those
who have given their substitute
motions have a right to be heard if
they want to sprak on the substitute
motions which they have tabled to the
main Motion before the House, What
happened was that as the time allot-
ted to the Motion. ...

Mr. Speaker: I would like the Mem.
ber to quote only the rule under
which a Member who gives notice of
an amendment gets a right to speak
on that. All along the Speakers
have ruled that there Is no inherent

right.

An hon, Member: It is a normal
Justice.
Shri 5. M. Banmerjee (Kanpur):

You may kindly give him a chance.

Mr. Speaker: Mr. Banerjee, my
difficulty is that if T give him a
chance, I have to accommodate half a
dozen more Members. If he had been
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the only Member, I would have given
him a chance.

Bhri Hari Vishnu Eamath (Hoshan-
gabad): Heavens are not going to fall
if he is given 15 minutes. He is the
eseniormost member here.
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Bhrimati Reno Chakravartty (Bar-
rackpore): You may kindly give him
a chance.

Shri Harl Vishnu Kamath: An ex-
ception can be made in his case,
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Bhri Harl Vishnn Kamath: It will
not be taken as a precedent.

Mr. Speaker: All right. Dr. Aney,
instead of making out his point of
order, may speak in support of his
substitute motion.

" Dr. M. §. Aney: 1 think the House
for having made an exception in my
case.

I will not teke the time of the
Houge by reading out the substitute
motion that stands in my name on
the order paper of the day.

At the outset I congratulate the
Government generally on the state-
ment of the present international
sltuation and their policy in relation
thereto. My congratulations are
mainly due to the opportunity afford-
ed to the Members of this House at
an early date in this winter session by
tabling a motion for its consideration.

In the substitute motion standing in
my name which is fairly long. I have
noted certain points with a view to
inviting the attention of the Govern-
ment to consider them in order to
make their own policy more elastic
and less rigid and easy for adaption to
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cire and conditions which
are mot'stationary but changing in in-
credibly short time.

1 am conscious of the fact that the
Indian nation is at war forced on it
by nighbours like Pakistan and China
which have no respect for truth and
no regard for equity and {airness,
Our terri‘ories gre invaded and oc-
cupied by them with military force
In utter deflance of all conventions of
civilised warfare and recognised by
Internationa] Law. The Govern-
ment of India has to take up the
challenge sheerly in self-defence and
protection of its territorial integrity
as an independent nation. The
unity which was seen in the country
has to be maintained and 1 shall say
nothing and nobody should say any-
thing to damage that.

It is a matter of great pride that
in the war against Pakistan to repel
its invasion in the last few months,
our jawans and the military officers
as well as the Air Force have given
such a thundering blow to the much-
talked-of armoured carg and highly
trained fighting forces of  Pakistan
that they were completely shattered
and routed. Within a few weeks the
Indian Army regained its prestige
and demonstrated to the whole world
that Pakistan, in spite of all the assis-
tance it has reccived from U.K. and
U.S.A. for several years, was no match
in its military strength with India.
The success of our brave jawans is in
itsely a factor that has set in motion
a new wave requiring even the so-
called friends of Pakistan in Asla,
Europe, Africa and America to revise
their estimate of India and T am sure
that the bold stand taken by Indla's
representatives at the UN. Security
Council meelings as well as at the Al-
giers Conference left an impression
on the civilised world which will
slowly. but surely, work to create a
better and more reasonable under-
standing about the stand of the Indian
Government on some of the burning
questions like the demand of Pakistan
for self-d i to Kashmi
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1 am confident that the world will
understand the broad humanitarian
principles underlying the inter-
mational policy of India more quickly
and clearly if it sees, ag it has done
this time, that India not only talks
ang preacheg high principles and lofty
ideals, but it has its millions to stand
by them and shed their blood in
defence of them.

I looked upon the Pakistani invasion
af India by its armies and infiltrators
as a golden opportunity for the Indian
Defence Forces to regain for the
Motherland the prestige and high posi-
tion which it had to lose three years
ago when China treacherously betrayed
India by invading Indian territories,
putting forth fictitious claims to them.
And be it said to the eternal glory and
credit of the Indian Defence Forces
that they have done their job splendid-
1y and India no longer feels crest-fal-
len. It is Pakistan and all its trained
men and wire-pullers behind the cur-
tain who have to tax their brains to
find excuseg for this phenomenal deba-
cle of their fighting forces on the
battle-fleld.

I maintain that the war that ended in
the present stalemste known as the
cease-fire has helped to create a better
atmosphere for the reconsideration or
re-ghaping, if necessary, of the inter-
national policy of the Central Govern-
ment.

Another desirable result of the pre-
sent war with Pakistan is that it
has virtually demonstrated to the
Indian Government whom they can
rely upon for active help in times of
war with Pakistan and even with
China.

The reluctance on the part of most
of the big nations in the UN Security
Council to name Pakistan as an aggres-
s0r in spite of the indisputable evidence
before them in the reports of the
obgervers and the statement of the
Secretary-General was due not to any
want of knowledge of facts by them
Wut to the guilty consclence .
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Mr. Speaker: Can the hon. Member
not give us only a gist of it now? Al
thosc Members who had pressed for
him saying that he should be allowed
to speak have now gome away; probab-
ly they do not want to listen to him.
I find that all those Members who had
pleaded for him are not here,

Shri Harl Vishnu Kamath: Not all,
but some.

Dr. M. §. Aney: The parl that they
had played in arming Pakistan up to
teeth for several years was to a great
extent responsible for the audacious
adventure of Pakistan in invading
India. Delhi is only a march for a
few hours for the Pakistan Army' was
the slogan of Ayub Khan on the stren-
gth of the armoured cars and maoat
powerful and up-to-date weapons of
human destruction supplied to it by
them for a number of years.

It was a disgraceful thing for Ameri-
ca when India's representatives openly
charged America with breach of faith
on the ground that Pakistan had
broken the very conditions on which
the arms were supplied when they used
them not against China but against
India, and that further America instead
of stopping the supply of such arms to
them further and coming over to
the help of India thought of putting an
embargo on the imports of certain
goods to India

Mr. Speaker: Is the hom. Member's
speech nearing completion?

Dr. M. S. Apey: It is just two more
minutes' reading.

8hri Daljit Singh (Una):
laid on the Table.

It may be

Some hon. Members: No; let him
speak.
Dr. M. 8. Aney: This nation of

George Washington, Abraham Lincoln
and Woodrow Wilson, the founders
pioneers and protagonists of the Ameri-
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can Constitution had not the courage
of its conviction to reprimand Pakistan
but on the other hand has helped it
still further in pursuing its evil designs
against India. It is generally surmised
that Bhutto's success in getting a
second meeting of the Security Council
wag possible only because he had
friends in these big nations to oblige
Pakistan in New York.

I have dwelt on this point so much
because the fundamental duty of the
Foreign Minister is to ascertain which
of the nations are friendly, which are
hostile and which are neutral or indif-
ferent. The ancient writers of India
on politics like Kautilya have a very
salutary rule for the guidance of the
Foreign Minister. Kautilya says:
‘Udaaseenah arivat varjyah’, i.e. those
who pose as neutral should be
eschewed like enemies. This should
bes borne in mind while asking them
% do anything for us.

We all like disarmament and talk of
the days of eternal peace. I feel that
this is Utopia. As you cannot have a
sea without its waves perpetually going
up and down and at times throwing
them into storms, so, humanity also
in its progress has perpetual ups and
downs. In the march of progress the
principle of rivalry is bound to play
its role at times and disturb the smooth
surface. Through misktake of an
individual or big groups of indi-
viduals the equilibrium or appar-
ent harmony is bound to be
disturbed now and then. Then the
restoration of the disturbed con-
ditions to order and normaley is possi-
ble only through big clashes of rival
groups. This has been the law of pro-
gress from time immemorial. Hence
the necessity of diplomacy and defence
is a parennial necessity. You can

| attempt to regulate them if possible, to

make them less inhuman. But its
abolition is only a mirage to pursue, &
biological impossibility. Shri Krishna
mys in the Geeta:
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“I am Hal, the Destroyer of Lokas; I
have arrived here to destroy them.”
War is in a way a divine surgical
operation on we collective body of
humanity to cure the whole humanity
or its part from some malady causing
ex.ruciuting pain and wkich is other-
wise found incurable,

With this understanding of realities,
we must be prepared to do our best, to
du justice to ourselves and not falter.

I thank you for giving me time to
make these few observations.

Mr. Speaker: Shri Daljit
raised an objection. We must

every respect to
Member.

Singh
show
our octogenarian
He is a privileged person.
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The Minister of External Affairy
(Shrl Swaran Singh): Mr. Speaker,
Sir, this debate has lasted two duys
and distinguished Members belonging
to diffcrent Groups have participated
in the debate and have given their
views on some urgent problems that
face our country; they have also re-
viewed the broader perspective and
made several suggestions that should
be adopted.

Yesterday, we had the privilege and
benefit of hearing the Prime Minister
who intervened in the debate. In a
major policy statement he has enun-
clated the Government's position with
regard to some matters which are
naturally engaging the attention of the
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House and are the concern of the coun-
try. My task now has been very
greatly lightened; I will =onfine my-
self only to other aspects, and won't

take much time of the House either.

The Prime Minister yesterday made
a reference to our relations with our
neighbouring countries. In that con-
nection, he referred to the friendly re-
lations that exist between us and our
neighbours, Ceylon, Burma and Nepal,
and the steps that have been taken,
and are continuously being taken, to
strengthen those relations.

In this connection, 1 would also like
to refer to a few other countries. Our
relations with Afghanistan have always
been friendly and close. There has
been a great deal of understanding of
our position, not only with regard to
our conflict with Pakistan, but also
with respect to several other issues of
international importance.

The Prime Minister of Afghanistan,
alons with his colleagues, visited our
country, and he not only had very use-
ful tulks with Government leaders here
in Delhi, but also visited several other
parts of our country, and that visit
strengthencd our relations with Afgha-
nistan still further.

Mention has been made of the pre-
sence of Khan Abdul Ghaffar Khan in
Afrhanistan. We have the highest
respect, the greatest regard and affec-
tion for Khan Abdul Ghaffar Khan.
Hp was the most oulstanding amongst
the leaders who won freedom for us
and freed this subcontinent from colo-
nial rule, and therefore our regard for
that great leader and valiant fighter
continues unabated.

ot vy fomd : TE A TARE AL
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Shri Swaran Singh: We have sug-
gested to Khan Abdul Ghaffar Khan
that he would be a most welcome visi-
tor to India, and we will, when he is
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here, afford him all opportunities to
carry on whatever work he wants to

carry on.

Shri Harl Vishna Kamath: When did
you write to him?

it wWleTT AT At (W12) oo
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Shri Swaran Singh: With regard to
the Pakhtoonistan issue, we are fully
aware that the fundamental frecdoms
ond the natural aspirations of the brave
Pakhtoons have been consistently de-
nied to them, and their struggle has
got our greatest sympathy, and we will
certainly support the efforts that Khan
Abdul Ghaffar Khan might undertake
in that direction. When we look at
other countries in South-east Asia. our
thoughts go to a very friendly country,
Malaysia. Reference had been made to
Malaysia by several hon. Members
from all parts of the House. As you
know, Sir, Malaysia has shown a pgreat
deal of understanding for our position
and objectively has come to understand
the correct situation of our conflict
with Pakistan and of our conflict with
China. They have put across their
viewpoint without fear, but it is s»d,
and 1 would say highly regrettable,
that even when Malavsia adopted this
objective attitude and understanding
of the real facts of the situation, Pak-
istan thought it fit to sever diplomatie
relations with Malaysia, simply because
their representative in the Security
Council presented what appeared to be
the correct situation. We should view
it in that light, and that shows to what
extent Pakistan can po in her inter-
national behaviour, and how she can-
not tolerate the opinion of those coun-
tries who, after understanding the facts
correctly, give their opnion. They
have not got even this much of inter-
national conduct and behaviour, which
is the minimum that is expected from
anv member of the United Nations.
That, on merely coming to the conclu-
sion that another country does not
agree with them, they should resort to
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this rather umusual step of severing
diplomatic retations is something which
cannot be too strongly condemned.

Shri Harl Vishnu Eamath: It is
Pakistan's loss, we need not be sorry.

Bhri Swaran Singh: It is Pakistan's
loss, and no one is sorry for Pakistan's
loss, but at the same time, all countries,
including Pakistan, should from time
to time be reminded that all of us
have got certain obligations to the in-
ternational community. Any slipping
away from that is @ matter which
should be noticed and condemned.
should be taken note of. We should
not gloss over these things. Malay-
sia  is  unfortunately facing con-
frontation with Indonesia and that con-
frontation still continues. We have
always extended our full sympathy and
support in this confrontation and it is
our earnest hope that the normal
adherence tn the principle of non-in-
terference in internal affairs of other
countries which is expected from all
countries would be respected by Indo-
nesia, Indonesia iteelf is going
through a turmoil and 1 will not say
much about it. It is earnestly hoped
that in this confrontation Malaysia
whose cause is just and right will come
out of these difficulties and play its
rightful role in Southcast Asia and in
the comity of nations. Singapore has
emerped as a free country and we had
the privilege of welcoming the Deputy
Prime Minister, Foreign Minister and
the Minister of Education of that gov-
ernment, We have from the very beg-
inning taken a wvery friendly interest
in the welfare and strengthening of
these new States. We sponsored their
admission into the Afro-Asian confer-
ence and we will continue to take in-
terest in a friendly manner in streng-
thening the new State of Singapore.
Both these eountries have special sig-
nificance from our point of view and
both of them are following democratic
methods; besides they mre slso both
multi-racial and multi-religious socie-
ties

Shri Harl Vishpn Eamath: Multi-
lingual also.
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Shri !nnn Bingh:. ...Yes, multi-
lingual also as my hon. friend opposite
points out. This experience of work-
ing a democracy successfully and of a
society which is multi-racial, multi-
Ungual and multi-religious is a great
experience and a great objective that
we have set before us in our own coun-
try. This identity of views, apart from
our close relationship and understand-
ing are other factors that bind us and
we wish them all well

Mention had been made by some hon.
Members that we should develop closer
relations with other countries of Asia
and in this region. That has always
been our endeavour. Two countriea
were specifically mentioned in this

connection besides others, namely,
Japan and Australia.
Shri Harl Vishnu Kamath: Israel

also.

Shri Swaran Singh: I am talking of
Southeast Asia. Let us have some
level of importance while bracketing
thess countries. Japan and Australia
are important countries of this region
and we have very friendly relations
with both these countries, We have
strong economie ties and we are trying
to develop eveén more strongly our re-
lations with these two countries. There
are other countries also in the region,
countries in the former Indo-China
region. We are functioning there as
the Chairman of the International
Control Commission and the Lantlan
representatives in all the internaijonal
gatherings including the United Na-
tions have always been showing a
great deal of understanding about our
conflict with both China and Pakistan.

Shrl Ranga (Chittoor): Malaysia too.

Shri Swaran Singh: I have said a
great deal about Malaysia and Prof.
Ranga probably came late. He is
generally late when important things
are being discussed,

Sir, it is one thing to develop friend-
Iy relations, close relations, relations
of understanding, in the economic field
and the rest. But a suggestion had also
been made, perhaps indlrectly, that
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some sort of security arrangements
might also be worked out. In that
connection, let us not forget that the
pattern of military pacts which was
very much in vogue about 10 or 11
years ago itself has muscrably failed
at the present moment, and there are
distinct signs of the pacts crumbling
not only in Southeast Asia but also the
Buropean pacts known as the NATO
pact and even the Warsaw pact. I do
not want to go Into the details; these
pacts had already been mentioned on
earlier occasions, but in the present
sltuation, both amongst the NATO
countries, the latest attitude of the
various NATO countries in several res-
pects, the attitude of France in several
respects, the relationship between
Turkey and Greece over Cyprus—both
of them being NATO countries—all
thege are factors which point the direc-
tion in which the world is moving in
respect of these pacts. Members of
the pact countries themselves are try-
ing to find some way of either formal-
ly getting out of those pacts or taking
wttitudes which are obviously inconsis-
tent with those pacts. Take the case
of Turkey, Iran or even Pakistan.
They have of late been taking such
attitudes, trying at any rate to publicly
take postures although we know as to
what value should be attached to those
postures. We know that most of these
postures by Pakistan are meant to de-
lude and deceive others at present, just
as in retrospect, when they entered in-
to thpee pacts, they were trying to de-
ceive those others with whom they had
entered into the pacts; now, when they
are thinking of leaving those pacts and
are woeing others, they are trying to
deceive another group of people. We
know it because we know Pakistan a
little more thim many other countries.
But at this stage, what 1 am referring
to s that even those countries who
started thesg pacts, who remained ac-
tually the signatories to those pacts,
themselves are having second thoughts
both about the effectiveness of the
pacts and also about the responsibility
in relation to those pacts.

In Southeast Asia or NATO itself,
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Pakistan is a member of both these
pacts, and in this couflict, bilaterally
Pakistan may have gol some help from
some countries on a bilateral basis, but
in Pakistan's conflict, Pakistan could
not take any advantage of any pact.
So, we have to view the whole situa-
tion in this context, We have always
taken the view that any formal entry
into any military pact of this nalure
creates a gituation which detracts from
the freedom of action in the develop-
ing situation which might be available
to a country. India, on account of her
importance, her historical role, her
urge for freedom and the great desire
to keep a consensus even in our own
country—because there should be some
national purpose when we pursue these
policies—we had taken a decision that
we should not enter into any pact but
should retain our freedom of action by
remaining non-aligned. And in retros-
pect, whether in peace or even in time
of conflict, our adherence to this policy
of non-alignment has not only enabled
us to keep our head high and enabled
us to demonstrate to the world that
we can stand on our own legs . .

Shri Ranga: Question,

Shri Swaran Singh:....but even for
an enlightened self-interest, there could
not be any other arrangement which
would have yielded results that had
actually been achieved even at the time
of this conflict. T would like to remind
the House that when we were engaged
in this conflict with Pakistan, resulting
from Pakistan's aggression on our ter-
ritory, and China threatened us hy
issuing highly provocative notes, both
the United States of America and the
Soviet Union gave a clear warning to
China that any ecountry intervening in
this conflict between Pakistan and
India would be adding fuel to the fire
and, that warning, to a large extemt,
must have acted as a deterrent besides
the unity and the determination that
our country showed at that time. We
could not expect this type of action,
this type of very clear attitude by the
two main super-powers—the Unlted
States of America and the Soviet Union
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—if we were members of any military
pact or this bloc or that bloc,

Then again, even in the matter of
increasing our defence potential, in the
matter of our going ahead with our
manufacturing programme of various
materials that are requireq to
strengthen our defence and also in
the acquisition of the armaments or
military hardware, the fact that we
were not aligned really helped us a
great deal, and we were therefore
not placed in any position in which our
sources of supply were linkeq only
to one country or to one source. I
would only request the hon. Members
—I am not quoting that as something
which should be accepted but some-
thing which should indicate—to glance
through certain parts of the speech
of President Ayub which he delivered
in thig connection, where he him-
self has said that even for Pakistan,
uccording to him, it was & mistake to
depend on only one source for the
supply of his military hardware.
Whatever may be the correctness or
incorrciness of that, this is the whole
situation 'that we should view and
not jump to hasty conclusions. While
we find ourselves in g difficult posi-
tion. sofnetimes easy solutions occur,
bright ideas occur, but we should
resist the temptation of accepting
those ideas or these new things just
at their face value, but should try to
scrutinise and go to the basic situa-
tion that we will face, if we were to
align ourselves with one or the other
group. We have to take all poassible
steps to strengthen gurselves, gnd in
this. there is the unmanimous opinion of
all seclions of the House. That is the
the one burning thing which is upper-
most in the minds of all our country-
men today. And in pursuit of that
poliey., we shoulq take the maximum
advantage from all possible sources
to strengthen our economy, to stremg-
then our defence potential angd inter-
nally also to become strong and uni-
ted. Those are the real things that
are of the highest importance and
howsoever we might fee] that others
might save us—marginally they
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might—let us not forget that essen-
tially this is a burden that we will
have to bear and we will have to
defend our fgeedom ourselves, For
that we should be prepared to under-
go both difficulticg and gacrifices.

I* is in that context that we have
to view whatever gttitude we take and
it will not be wise, if I may say so
without entering into any controversy
on this issue, tp tie ourselves down,
at this presen. stage of our situation
in thig very complicateq world, to
any gecurity grrangements of the type
which had been suggested by some
hon. Members.

1259 hr. ni

[Mr. Derury-Speaxer in the Chair)

While referring to the countries
which have shown a great deal of
understanding aboup our viewpoint,
I would like to make mention of the
recent tour of our President when he
visited some frlendly countries. He

was good enough to vwisit certaim
countries after our conflict with
Pakistan. He  visited Yugoslavia,

Czechoslovakia, Rumanig and Eithiopa.
I am sure I am voicing the feelings of
our countrymen ang of all gections of
the House in ex'ending our thanks
and apprecintion to the people of those
countries who extended a very warm
welcome to our President. The wvisits
were very useful gnd the talks he had
with the leaders showed that there
was & great dea]l of understanding of
our problems, specifically about our
attitude on Kashmir. The joint com-
muniques that had beert issued gt
the ends of the visits, particularly after
the visits to Yugoslavia, Czechoslo-
vekin and Ethlopia clesrly show that
those countries understood our posi-
tion on Kashmir and extendeq all
sympathy and support to India.

13 hrs.
I would also like to mention in this

connection the support that we have
been receiving from Cyprus on our
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[Shri Swaran Singh]
attitude. I am mentioning this be-
cause sometimes when we find our-
selves in a difficult position, we fall
into a rather unfortunate mood of
saying that the whole worlg is oppos-
ed to us and we have no friends.
That ig not correct and we should not
view our position in that perspective
at all,

A large number of hon, members
made mention about the Arab world.
I have no intention to say much on
that, because the Prime Minisler did
make a reference to this very briefly
in his speech yesterday. But as hon.
memberg are again reminding me of
that, I would like to take this oppor-
tunity of clarifying the factual posi-
tion and give my appreciation of the
siluation. It will not be correect to
say that the Arab countries have not
understood our position correctly or
to say that in our attitude to Arab
countries, we have depended on any
ore country. We have got diplomatic
relations with all Arab countries. I
am sorry one of the hon. members
gald—I do noy know whercfrom he
got this information—that all the am-
bassadors we scnd to Arab countries
are Muslims. That is not correct, We
have got more than 11 or 12 ambassa-
dors in Arab countries and only four
are Muslims, although we have pever
eonsidered it from that point of view
at all. It is the suitability of the am-
bassador for any particular country
that has been the gulding factor. It
is unfortunate that any such sugges-
tlons should have been made on the
floor of the House.

There are certain Arab countries
which have not shown an under-
standing of our case. 1 myself when
I spoke at the commencement of this
debate made a reference to Jordan
and their attitude in the Security
Council. We have some information
that another Arab country has either
extended or is likely to extend size-
able foreign exchange credit to Pakis-
tan to ensble them to purchase cer-
tain armaments.
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Shri Harl Vishnu Kamath: Saudi
Arabia?

Shri Swaran Singh: That cannot be
regarded as a friendly act. But to
say thai Arab countricg as such do not
understand our position is not correct.
I would appea] to the hon. members
that while we are discussing the atti-
tudes taken by sovereign countrles,
even lhough we may not be quite happy
about their aititudes, we should re-
sisy the temptation of clubbing all of
them together, unless, of course, there
is some definile cvidence to that
effect, Some hon. members have re-
plied to ‘hat criticism, but I would
like to supplement it. There are
several Arab countries which under-
stand our position. For one thing,
they know fully well-although ap-
peals have been made to certain Arab
countries in the name of religion—-
that Kashmir question is not a reli-
gious question from that poing of view.
They are fully aware that there are
only 23 million Muslims in Kashmir
out of a total population of over B0
million Muslimg in the country, i.e.,
only 5 per cent of the total Muslim
population in India, Therefore, to
take an attitude on Kashmir on the
basis of religion is not factually cor-
rect mor is it in their (muslim's) in-
terest even if it is looked at from a
religious angle. This is known to the
Arab countries and I myself had an
opportunity of discussing this with
several foreign ministers from Arab
countries who happened to be in the
UN. They understood our pasition
quite correctly.

On earlier occasions, whether it iz
the queslion of Palestine refugeeg or
the question of equitable division of
Jordanian river waters or the Sucz
crisis, India took a line which was the
correct line to take. It will not be
correct to say that in our relation-
ship with Arab countries, we have
depended upon one country or we
have adopted an attitude which is not
appreciated and  understood by
the Arab countries, I am sorry gome
hon. members made special mention
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about President Nasser. It is no sec-
ret that in Casablanca, it was mainly
bis efforts that resulted in the Arab
Conference taking an impartial atti-
tude on this question. Even in the
Security Council, UAR's position has
always been that this is & matter
essentially between  Pakistan and
India—the question of Kashmir—and
anything that is not mu'ually accep-
table to the two countries is not
acceptable to UAR ang any inter-
ference from outside will not lead to
any seitlement. So, let us noy try to
misrepresent the situation. Our ef-
forts for the freedom of certain.Arab
countries from colonialism and all
those things are not forgotten. We
should continue to pursue our policy
of friendship with the Arab countries,

In certain Arab couniries them-
selves, there are some extreme
reactionary movements, based purely
on religion, who think that the gov-
ernments there are not, according to
the criteria of those ex'remisy parties.
Those countries are facing the
same type of problems which we in
a secular democracy face from cer-
tain extreme sections of opinion in
our country. We should appreciate
this position and try {o encourage
liberal forces rather than be swept
away into taking attitudes on extre-
me positions.

Amongst the Afro-Asian countries,
it is no doubt correct that in certain
African countries, Pakistan has been
sble to create confusion on the basis
of the principle of self-determination
and certain couniries have gasily,
without close scrutiny of the facts of
the situation, feel attracled to this
principle of self-determination, which
is essentjally a principle for liberation
from colonial rule. But the ex'ension
of this principle to parts of a couniry
is something which is not accepted
by anybody. Otherwise, there would
be chaos in many countries. When
this position is explained fto them,
it is bound to change their attitude.
It has already changed and it is like-
ly to change the attitude of several
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other countries. We have to continue
our efforis ip this respect. We have
to take pers"lmt and patient steps....

¥

Shri Harl Vishna Kumath: VWhat

have our Missiong in thoss cuuntries
been doing all tacse years?

Shri Swaran Singh: Our Missions
are doing a good work and it will
now be supplemeated vy the visit of
special envoys and Members of Par-
liament from all se :1i s of the House.

Sir, a mention has been made, in
this connection, that our publicity
arrangemaents are not adequate. Now,
it jg true that publiciiy arrangements
do require strengthening both here as
well ag abroad, nnd T woull iike to
assure the House lhut we ourselves
are very conscious of this. There Is
the complaint of certain foreign cor-
respondents also, which was nention-
ed somelime back here m Lthe House,
that adequate facilities are not given
I hope that we will be able to make
proper  arrangemoents o stragghten
this all out. We have glready taken

som: steps. We have increased und
improved our communication with
several of our misiicns. We have

installed teleprinters so that important
news and publicily malerial are gent
to them immediately. Then, the
material is produced in the languages
of those countries. Now we are pro-
ducing material in more Lhan o dozen
languages; more could be done and
should be done.

Shrl Harl Vishom Kamath; Did
they have no teleprinters so far?

Shri Swaran Singh: There ore tele-
printers in several of them, in a very
large number of countiries. We are
now extending this to several other
countries. Therefore, we ourselves are
conscious of making better arrange-
ments for publicity, but T would like
to support some cf the observations
that were made by some hon Mem-
bers.

Shri Harl Vishou Kamath: From
the Oppo#ition?
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Shri Swaran Singh: Both the
Oppusitivn as well as from thus side,
because this is not a controversial
subject, 1 hope. It is no doubl cor-
rect that we have lo intensify our
efloris to improve our publicily and
do everything possible, but ict us not
forget that publicity will play a mar-
ginal vole and the alutude of the
countries will not be capabie of gl-
teration jusy by producing goed pub-
licity material. Certain wrong jdeas
or wrong information they may have
can be corrected, but it has been our
unfortunate experience that certain
countries who cannot say that they
are not well informed about the con-
ditions in our country, or that they
are not aware of what is happening
in the country, or, what are the broad
facts of the situation, they have taken
an attitude which they thought they
wanted to take. Any amount of pub-
licity in those countries, probably,
will not alter the facts of the situa-
tion. That we have to deal with in
some other way, publicity alone per-
haps will not do, and with all the
publicity there will be certain gpheres
where simply by reading a fine pre-
sen'ation of any case we will not
convince the people just as we do not
always react very favourably if we
have got s particular attitude on a
particular subject, merely because we
find something which is presented to
ug in any fine form or good form.
Publicity is important but publicity
is not the full answer, and it will be
wrong, therefore, to argue ip reverse
that those countries whose attitude is
not favourable to us show a lack of

derstanding—on it of lack
of publicity. There may be other
reasons. We have to go into those
other reasons, which is also our du'y
and responsibility, and do our best
to clarify our position and make those
countries see our wviewpoint. If in
spite of that they do not agree, we
should get reconciled to it and try
1o take gther steps.

Something has been said about our
representation at the diplomatic level
and the functioning of the Ministry. 1
would like to say that, by and large,
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we have diplomatic representatives
who have done their jobs reasonably
well. But what should be the best
way of strengthening this either at
the headquarters or in the missions
is a matter which receives constant
altention. We have appeinted, as the
Housc is aware, a committee which 18
going into all this organisational
aspect. What should be the best way
of strengthening the foreign service,
their training programmes, their
sources of recruitment and all that is
being gone inte by that committee.

Shri Harl Vishnu Kamath:
long will the committee take?

How

Shri Swaran Singh; The committee
is not likely to take very long, and
I would like ‘o say thaty the com-
mitteg is not one which would like to
unnecessarily prolong it because the
members are not getling any gilow
ance. We are not spending any
money on that. That is a general
temptation which, probably, some
members have, that when the work
is not finished they generally say that
the members want to prolong the
work because they are getting allow-
ances and salaries.

Shri Harl Vishna Kamath:
rather unfair.

It is

Shrl Swaran Singh: That is not an
inhibiting factor, fortunately, in this
case, and perhaps the hon. Member I8
deprived of one argument which he
generally pu's forward in such cases.
We are hoping that the committee,
which is very carnestly devoting its
attention to this problem, will make
a worthwhile report, and we intend
fn derive benefit from this. In the
meantime, I would earnestly appeal
that the work that is being under-
taken by our diplomatic missions in
countries abroad and also at the
headgquarters is not an easy work, par-
ticularly in view of the very com-
plicated situation that faces our coun-
try, and while we ere perfectly justi-
fleq in pointing out the shortcomings
and in suggesting {mprovements let
us be careful in making our observa-
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liong lest we shake the morale of the
servicey and try to crealg a situatiun
in which they may have a cer.ain
hesitation or certain reluctance to take
decisions and to go shead with their
Rrogramme and ling of action,

I would now refer to one or two
smpecific points which hgve beea
urged in the course of the debate
Bome hon. Membe:s have suggesied
about the position of the Common-
wea:th and our membership of the Com-
monwealth. Sir, Shri Frank An-
thony, jn a very remarkable¢ gpeech,
yesterday, gave the Indian public
reaction to what has been app-aring
in the newspapers in UK. and the
general attitude that has beer. adap-
ted ‘here. Several odrer hon. Mem-
bers also have spoken in the same
strain. But we ghould always xeep
n mind that the Commonwealth is not
essenlially or principally a  British
concept. If we look al the composi-
tion of the Commonwealth today,
there are a large number of African
coun'ries and there are Asian coun-
trics. Even our friendly countries
like Malaysia and Singapore art
membe:s of this. We have got several
African countries who are members
of this. We had very useful discus-
sions gt the time of the last Com-
monwealth Prime Ministers’ Con-
ference about the Rhodesian jssue and
abouy several other issues. So, wha:-
ever final decision or attitude we
take, whrereas we should continue to
express concern at the lack of under-
standing—to express iy very mildly—
shown by the UK., Government on
this occasion of conflict between India
and Pakistan, on this {ssue of conti-

in £ wealth it is a matter
which is not bilatera] between us and
UK., there are several other friend-
}y member countries from Africa and
Aslg ang any attitude that we take
on this should be based on those wider
considerationy rather than that we
should take a decision in 4 huff on
gccount of these bilateral relations
that. unfortunately, are not too good
at the oresent moment. Tt is also
hoped that this strong fee'ing voiced
in the Parliament and woiced In the
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country, will induce the right-think-
ing people even in UK. to correcuy
appraise nnivapprecinte the situativn
Already there are some signs that
there ig some change in (heir at'ityde
(Inter uption).

Shri J. B, J (Amroha):
Nobody expects this Government tg
leave the Commonwealth.

8hrl Swaran Singh: Therefore, we
should look at the commonwealln
from that poin{ of view rather than
on this bilateral basis. Regarding
our neighbours Pakistan and China,
the Prime Minister has covered the
enlire ground. So, il j8 not my In-
tention to say anything more about
them.

1 would like to finish by referring
only to one other matter. The ques-
tion of suppression of freedom and
fundamental righ's of Tibeans is a
matter in which we are extending full
support in the Uniled Nationg whea
this subject ig like'y to come up there,
We had expressed g-eat concern at
the situation tha| prevails there.

1 think I have tried to cover the
salieny points in the debate and I
have attempted to give Government's
reaction on issues which sre of grea-
ter imporiance. I know that if I had
more time 1 could bave referred to
more matters. 1 would finish by say-
ing that among the severa]l substitute
motions that have been moved [
accept substitute motion No. 1 ang I
oppose gll others.

Shri Harl Vishnu Kamath: Sir, on
a point of clarification. The Minis-
ter made a lucid speech but, has
practica’ly shied away—I dg not
know why—from the very mention
of Israel. 1 had mentioned it. Tg the
Government still holding rigidly tn
its antediluvian view that it is im-
poss’ble to have friendly relations
with both Arab States and Israel, as
many European and Asien countrieg
sre having?
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Shri Swaran Singh: There is no
antediluvian view. We have poliowed
& certain policy and it is our intention
to continue to follow that policy.

Sh:i Harl Vishnu Kamath: The point
is different. Perhaps, he has no! under-
stood my point, I am sorry 1o say. Is
it impossible to have friendly relations
with both Arab States and Isruel?

o T AT g (Feamz)
JUTEqE HETET, HE OF T o &ford
gaw %1 ag T I g 1

IITUH HEIAD : HITHT WG TEA
FATGIIFE | .

o T WA wifga ;e
g ge v defoe 17w w7 wEe
a1 9w § | wfed oF §na geR
difsd, fa AT FqHF @R

Mr. Deputy-Speaker: Does any hon.
Member want his substitute motion to
be put to the vote separately!

Shrimatli Renun Chakravartty: We
want our substitute motions to be
voted first.

Mr. Deputy-Speaker: The hon. Min-
ster is ac.epting substitule motion
No. 1. There are other discpproval
and suggestion motions. 1 want to
know whether any of them want their
motiong to be put to the vote scparute-
1yv.

Shrl M. R. Masani (Rajkot): I think
the correct procedure is to put the
first amendment first and then the
rest,

Division No. §)

Ahdul Rashid, Dakhehi
Alva, Shri AL 8,
Aney, Dr. M. §.
Arunachalam, Shri

Bakliwal. Shri
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Mr. Deputy-Speaker: I have to put
the suggestion motions first, il'en gis-
approval motions and then the substi-
tute motions. Now I am puiting sug-
gestion motions Nos, 3, 5, 7, 8, 10, 11,
18, 20 and 21 to the vote of the House.

The substitute motions Nos, 3, 5, 7, 8,
10, 11, 18, 20 and 21 were put and

negatived.,
Mr. Deputy-Speaker: Now I will
take up disapproval motions. 1 will

first take disapproval motion No. 2 of
Shri Madhu Limaye and put It to the
wvote of the House.

The substitute motion No. 2 was put
and negatived.

Mr. Deputy-Speaker: Now I will put
to the vote the other disapproval mo-
tions, namely, Nos. 4, 6 and 9.

The substitute motions Nos. 4, 8 and
9 were put and negatived.

Mr. Deputy-Speaker: Now 1 will put
to the vote substitute motion No. L,
accepted by the Government. The
question is:

“That for the orlginal inotion,
the following be substiluted,
namely.—

“This House, having considered
the present international situation
and the policy of the Governiment
of india in relation thereto, wp-
proves of the policy of the Lovern-
ment of India.” (1).

The Lok Sabha divided:

(1328 hrs.

AYES

Barerant. Shri
Besrs, Shri
Bhagwatl, Shri
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Bhanjs Deo, Shri L. N,
Biwt, Shri 1. B, S,
Braieshwar Prasad, Shei
Chandrabhan Singh, Shei
Chaturvedi, Shel §. N,
Chaulbry, Shel Chandramenl Lal
Chaudhuri, Shel Sachindrs
Chavan, Shr| D, R.
Chavda, Shrimati Jorabes)
Dafle, Shri

Shel B, K.

Das, Shrl Sudhanga
Deshmukh, Shei B. D,
Dighe, Shri

Geekwad, Shri Fatchsinhrao
Gajraj Singh Reo, Shri
Ganapatl Ram, Shri
Gandhi, Shei V., B,
Gupta, Shri Shiv Chares
Hem Raj, Shri
Himatsingks, Shri

Iqbal Singh, Shyi

Jadhay, Shel M. L.
Jemunadevi, Shrimari
Jedhe, Shri

Jenn, Shel

Tha, Shri Yogendrs
Fyotishi, Shei J. .
Karuthiruman, Shri
Keishing, Shri Rishang
Khanns, Shri P, K.
Kindar Lal, Shri

Katokl, Shri Liladhar
Rureel, Shei B. M.
Lahtan Chaudhry, Shri

Lalit Sen, Shel
Lasker, Shri N. R.
Looikar, Shei

Bade, Shri

Haneclze, Shri 5. M.

Barus, Shri Hem

Basant Koanwarl, Shrimatl
Berwa, Shri (Onkar Lal

Bheel, Shr 1. H.

Chaudhuri, Shri Tridib Kumar
Dancdeker, Shei N.

Do, Shri P K.

Gayairi Devi, Shrimeti

Shrimatl Sharda Mukerjee: Sir, my The result, as

vote i for ‘Ayes’,
Mr. Deputy-Speaker:
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Mahishi, Dr. Swrofini

Mansen, Shyi
Mantri, Shri D. D.
Musuriys Din, Shei %

Mutcharsju, Shri
Mathur, Shei Harlsh Chandss
Mehdi, Shri S. A,
Mchia, Shri ]. H.
Mehta, Shri Jashwant
Mishres, Shri Bibhugl
Mohsmmad Yusul, Shei
Morarks, Shel

More, Shri K. L.
Muhsmmad Tumail, Shei
Mukene, Shri

Murthy, Shei B. 5.
Muthish, Shri

Maik, Shri Mabeshwar
MNuskar, Shri P. S,
Nigam, Shrimatl Sewvitrl
Oza, Shri

Pande, Shri K. N.
Pandey, Shri Vishwa Nath
Parashar, Shei

Patel, Shri Mas Sish P.
Patil, Shri T. A.
Prabhakar, Shrl Naval
Pratap Singh, Shri
Raghunath Singh, Shri
Rai, Shrimatl Suhodra Bai
Rauideo Singh, Shei

Raju, Shri D. B,

Rane, Shei

Raa, Shri Muthyal

Rao, Shri Rameshwar

NOES

Kachhavaiya, Shri Huksm Chand
Kamath, Shri Hari Vishou
KanJappan, Shri S,

Kavar Singh, Shri

Kriralani, Shn J. B.
Krishnapsl Siagh, Shri

Lahei Singh, Shel

Lakhmi shawani, Shei

Limaye, Shri Mucdhu

Lahia, Dr. Ram Manohar
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Ray, Shrimsti Renuka
Redclar, Shei

Reddy, Shrl Lings
Reddy, Shri R. Surender
Roy, Shri Bishwanath
Sadhu Ram, Shri

Sahs, Dr. 5, K.

Sahuy, Shri Rameshwar
Salgal, Shri A, 8.
Samanta, Shei § C.
Sansink, Shri Mirdea
Sutyabhema Dewl, Shriman
Shakantals Devi, Sheimatl
Shan Math, Shri
Shankaraiys, Shei

Shaairi, Shri Hemansad
Shee Narain, Shei
Shinde. Shrl

Shree Naraysn Dus, Shri
Shyam Kumari Devl, Sheime
Singh, Shrl D, N,

Singh, Shei K. K.

Siogh, Shrl 5. T,

Singhe, Shri G. K.
Subkaraman, Shei
Subremanysm, Shei T.
Sumat Prassd, Shri

Surys Prasad, Shri
Swaran Singh, Shri
Tiwary, Shri K. N.
Tiwary, Shri R. 5.

Tula Rem, Shri

Uikey, Shei

Upsdhysys, Shei Shiva Dutx
Valvi, Shri
Venkatanubbaish, Shei P,
Verma, Shri Dalgovind
Virbhadira Singh, Shri
‘Yadab, Shri N. P,

Muhansn.la, Shri
Maaani, Shn M, R,
Sexhiyen, Shri

Shashiri, Shes Prahash Vir
Singh, Shei ¥. D.
Singhe, Shri ¥. N.
Singhm, Dr. L. M.
Swamy, Shri Sivemurthi
Uiwa, Shri

Yainlk, Shri

Yubpal Singh, Shri

the

recorded by

machine, is : Ayes 123; Noes 31.

It Is noted.

The motion wag adopted.

2430



2431 NOVEMBER 17, 1966 Tazxation Laws ete. Bill 2432

13.29 hra. the Bonds out of their income

TAXATION LAWS (AMENDMENT which they have not disclosed for
AND MISCELLANEOUS PROVI- the jurposes of income-iax,

excess profits tax, business profits
tax, super-profits tax or surtax,
will not be liable to any of thesp
taxes on such income in assess-
ments for any assessment year
made after the 19th October, 1065,
if the income had mnot been
detected by the Income-tax
Officer before the date on which

SIONS) BILL—contd.

Mr. Deputy-Speaker: The House
will now take up further considera-
tion of the Taxation Laws (Amend-
ment and Miscellaneous Provisions)
Bill. Shri U. M. Trivedi was on his
legs. 1 find he is not present now.

Shri Bade (Khargone): So, I may
be allowed to speak on the Bill

Mr. Deputy-Speaker: All right.
oY WY : I WERE, THRMT
1Y (wiedz g fraafmnr o fam)
fa o &3 g7 A1 9/ wved g fF
@ % §1 faq Filw qww &5 o
g § | 73R Foed qaa § #iw ATw-
fead &, e st o1 @ I oy §
37 TFHT AT N F 72 ATEAW
fear § f e, mes 2 A, gt ww
TG 1 ki £ w0 § @A ®
= ¥ K aqga § fs oo wq 1980
|1 &7 WX T| T §17 9T 2 §o ATA
Fi | fox ag e Tre e g1 awa £
qq §1 719 Fe 9 27, iz 2, # e
w4 O] qQeIz Q1€ N T A
g ol
13.30 hrs.
[Dn, Sarosmt Mamsm in the Chair]

gl wea i foareadi & swm &
fierdt g1 & 1 IT61 w7 97 WG 9
ST w1 AT 94 TH F w2 6
A1 o\ T wTErETa W AT | X 0T
| I FE 9T OF TS T W
E W19 91 ¥ q%9 § IART GO0 34T
ot | a1 3 "7 8 < F foerd any
T & 1 guaa g fw wr I g
wiw w54 i s wr
w fa= ¥ ox af fafaw am ag w6
i § s 1% fag mereat w1 7@
WMag M I EE TR Y

“Persons who have acquired the
gold subscribed by them towards

the gald was subscribed towards
the Bonds and the gold offered
for subscription had not been
seized, under any law before the
date of the subscription. The
assets represented by such undis-
closed income will not be liable
to inclusion in the net wealth of
such persons...... and courts will
be barred from requiring any
public servant to give any evid-
ence pertaining theretp.”

&9 g ag g s g s 0
¥, wewraEfer W, el Wy,
Afag ran srarr el sT 2 2 @)
fope 7 wwd #1¢ ofem s @ waed-
iifen wifeat g9 &9a1 § (w9 ag
1T ¥ & Fw AT A B weTen
guw! ag aara & fAq aveg ¥ wwAr
& o qua wgi w0 et ) & wwwar g
fr Figa wTHA g 997 WAFL 99 F
w® e :
fegmr & ux faamg formr § "Tw
o §50” | IwH Tgia femn f wea
SRR EOE SIS F R
qwm faar § f& w:3 #1 agEEm
faqr omir 1 & qow faeger fasa g
& wemwr 2 6 g awEw w1 &
F9TT AT Q14 B G299 B ® T,
wiEa #1 97 2= miee fr ¥ O
i-q #7 § | wig" mEa 7 gw fem
ff W 2w 9T §FE WT A1 AT W
FAIEETa § FATC IF OF F1 A
¥y feare @ f afe o &1 agA
fear T WX §F §%e I H G F
st w1 wagfE & gfr G sew fem
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a1 w afz wrew wiEw ot 9 S

T A g W S s il
# o favate @ f gwrer wfeend
WA |11 &N & fET FarT g1 snadt
TEA w97 g7 aqqf & fag @ fed,
fiz o fag @ sy e 31w
WA gATO wraret w)T afedi
wwr o fF wro 3w 9T Hwe & W
& qr wifen, a1 & sy § fy o
wrEr & varer v fider W@l g
T & anam e dw e aEr
L

foe Tt w3 w1 oA
¥ %7 yaeF fwgy o 771 & ag &1 aer
qIT g WYY BN A AR AT AT
o1 A | oA W T F
ST TN R AT A A AN
Gmr @ w1 g7 9T few afem
FH Agf frAT | TT T
ey ars 1 MT ®71 (6 awr aig
&7 & 4 g1 aw &) aEm 3i 0 fe
w71 f& @1 Zaw qw nanzs €37 A afz
FEAT MieT AT @LEA A1 gH W T
F2IT | FAEEA 7 g0 (#n samA
faar oy Zre £ oIS & @Y
faar, T o Ea% e737 451 T A
&7t AFY g7 1 vE wIET A TE A
w147 @it a7 frar fam @ 017 =
|t & ¥77 # fF a9 AR aiw AT
ol 7 ¥ qu %1 99m, 7 9ffm 93
et @ AT A W Fif wATE ST
AR R A R AL CE 1
w7 141 AN §.T EW ¥ ), [ W-
wifes §im | Iewr fieadt Ta wwd
g, I5% @ am & fag @& 2 eam
by | 5w & gowar g s mwA W
@ e o aft fedqm o den af
felt m oW WTER TR T AR S
¥ favarw # &m o 9 & 39T T3
&C WA ¥ wg e g g
o werm & Wt dart g At
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& g3 g & W9 W 17 ) ey
=R et E srun § oo
wifam §37 a1 1 Afv3 mEa & e

g% fawret 6.7 v reifen d@de -

w1 [T ® a7 Ay g, (w6 £ qor
aft, fedt &1 favarw & aft fem o
wgr f oz vom g oW owET ¥ fag
W fema & oo s w3 K 9t
I68 wvdl qrdt ardi w1 s fe,
frwmdl w1 3277 Al fear o @df
& wAig A 4 3% (90 ag §i91 wy
# 5T T | WET AR & fAg g aEr
@ fom mar 1 e g & g 9
ag aFr & fem may o mw gw e
18 W9 i 9@ Sgi g 0 9C ay
wig me a% wnt & fau, ozn
a1 & fau F717 a8} § 1 wnam g
A dr e feq ® 18 geamm Aian a9q
F1 g ¥ 37 F0€ § {7y G761
fam a1 afaa ew 1 8 wE & dim ond
27 {1 071 Al ®T &6 | A = mET
T AT AT a1 AL ST Q1T 40 Ay
AT 51 617 6g wed 0w |1 safig

& fae wma qud g )

& mam? ficga fua 7 2w o
1€ @97 3 WA R/ B, sear ap
g % a1 o e g, adw st
¥ a7 ¥ 97 99 w4 © gm)
g o3l o W o A oy @
& § v O 9% &few o o
1T ¥ ¥ W F i A oo ar
fog wiaw & afact & qopy far
FgA 18 W faar 1 walhe ap o
Tmrar @ k1 R A fewrd o,
w17 w1 e fodar o mg g ¥
wRtfsmm @R ta m
IART IAET GIAT 1980 # amow woh
wtaraer ST E 1 & avww p fn g
e wroet &, og greme 1 g

U3
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& w7 20 F 1T 59 WA & qH IR
& az frg=na & fag o w37 fr
ag gfam e2x av adY §, afeq isw
wafagn 2z 21 757 & 1 &9 & ® fag
WTHA OF % 417 g0 @RI w31
W@ g | B AU A oEaEe
fem, fmT @Yo Yo gooarandt 7 fmar,
WIT 9T T T QEIIOHE g @ )
W& WTEA § W7 QERIHT B g1
aY I a3 WAT T w1 T fea
& ¥ wgn { 5 ag z@ waw W13
§ 1 v aY maAz i e g A
are @ (Y g1 el w0, TET T4l
AT w9 ) 4F FAT F ST W 0F
dmi wydoan 2 @ @ A% fr o@w
#22 qarieal & wgdr oY fs qu az 9z
wT ATHT W A gW B0 2 AT A1 EW
qa &1 dan &) wa f6T dam A
g @& ¥ 1w arex § em &7 favm
& gAY WA ¥ woe w3 E (W
QT FTEATIE 0T INT | §7 TC
w20 F wear amwr drafefavi
ZUiT 1 4% AT WY FEE 8 e
wfad, I8 masfa &1 2dq afa,
H1 & wzan g % @ F1 9 w9m
T F G AIE ARE F & AT FA §
wm F oee fRan

Bhrl Himatsingksa
Chairman......

(Godda): Mr.

ot gwR WY weu™ (349 ;A
sqTEq! AT 997 &, 31T H -gia A g

Mr. Chairman: The bell is being
rung....Now there is quorum. Shri
Himatsingka might continue his
speech.

Bhrl Himatsingka: Mr. Chairman,
on the 19th October, 19635, the Gov-
ernment announced the scheme of
Gold Bonds and this Bil] has been

itated om of certain
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concessions that were announced in
respect of the issue of Gold Bonds
under the scheme.

The amendment that has been pro-
posed covers different laws of taxa-
tion and it provides that Gold Bonds
will not be liable to certain taxes
under certain circumstances. 1 was
surprised to hear some of the speeches
cond>mning this scheme. Mr. Masani
atlacked it on certain grounds. He
eaid that it will be an encouragement
to black-marketeers, etc. In the end,
he himself gaid that B0 per cent of
the gold is in the shape of ornaments
and 20 per cent is in the shape of
bullion and other forms. As you
know, there is no requirement of any
declaration of gold in the form of
ornaments and, therefore, anybody
who puts in ornaments for the pur-
pose of converting the same into
Gold Bonds does not violate any of
the taxation laws

ot yew WY woAwW: grIW A
L FRq augfE A4 & )

Mr. Chalrman: The bell is being
rung....now there is quorum.

Shri Himatsingka: Mr. Masan)
doubted whether the scheme will be
successful and he put forward three
reasons for the same. The first reason
was that the people do not have faith
in the Government. The second rea-
son was that the return on Gold
Bonds will not be attractive. The
third reason was that B0 per cent
of the gold is in the ghape of ~rna-
ments and the 3 per cent per 10
gramme: that has been offered 1z be
paid extra when ornaments are offer-
ed for being converted into Gold
Bonds is not attractive enough. What
I fec! iz that the reasons he has put
forward contradict themselves If 80
per cent of the gold is in the shape
of ornaments, then there is nothing
immoral jn certain concessions being
oftered by Government to those who
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convert the same into Gold Bonds.
As we know, the gold ornament; are
mostly held by ladies and ladics will
be aver:se to parting with ornaments
that they have., But a large number
of ornaments held by some persons
have become old-fashioned and they
are not used. So, if certain attractive
En:, are offered, I have no doubt
‘ that. . ., .,

AfgTTal ¥ w4x e0f aram wgd fed
Eefivrdmga s g
wigmq 4§ qea avar & 1

s fgrfiigen - § 3 ax 7w
fw wfgaiq fams & afes & & av @)
%31 2w afz 3.3 wifiza = fad ay
T oA & §AY | wdfvEm o oex
2 ¥ afgme s & et L

Zak

st qo Hle wAWl (FTYR) :
MY & 37 7 wawq § v ofewa &
et yatadr

sft fipea gt : 2o et faddr
Y FE W4 T4 4T F wgirrs A S
w2 Fil w1 seng 6 &3 6k
afy7idi & faare 47 21 afes avamar
RESE AR ES CETCE (o
& wrr ¥ wiad

Mr. Masani suggested two  reme-
dieg also, One of them was to repeal
the Gold Control Act gnd the other
was to reduce taxation. It has al-
ready been suggesied in the scheme it=
‘self that any gold that will be offered
for being converted into Gold Bonds
will not be hit by any provisions of
the Gold Control Act. Therefore, that
" apprehension need not be there.
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'l_‘hen. ‘lt.m glad to note that Mr.
_Dna. a Communist, has been thinking
In terms of morality and I am glad to
note that he believes in moral prin-
ciples. There was not a single ad-
jeclive that e left untouched......

! pewww weww . @ER §
wafe wg §

Mr. Chalrman: The bell is being
Tung......now there is quorum. The
hon. Member may try to conclude
now,

Shrl Himatsingka: Mr. Daji called
the Bill as corrupt, devilish, impotent
an inswit to Parliament and an im-
moral measure. I am glad that he
is also thinking in term of morality,
but he forgets that this Bill does not
give any additional advantage be-
yond what has been provided in the
twp previoug amendments which were
accepted in this House for giving a
certain amount of relief to those who
disclosed their undeclared amount.

Mr. Chalrman: The Hon. Member
may try to conclude,

Shri Himatsingka: All my time has
been taken away by the question of
quorum.

I feel that this scheme will be at-
tractive, but it needs @ number of
improvements to make It successful.
At present very few people know what
the scheme is. In any ecvent, it has
not reached the willagers in distant
p'aces. Speaking to the Commission=
ers, the hon. Finance Minister invited
their attention and suggested that the
scheme that had been passed by this
House in offering certiin  advantages
to those who disc'osed thelr unace
counted money should be publicised
and made know to the public be-
cause he felt that it was not very
well known to the income-tax asses-
sees and, therefore, they were not
coming forward to make disclosures
It that be the case with g acheme
which is advantageous {p income-tax
assessees Who know the position well,
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what w.ll be the fate of this Gold
Bond scheme? Sg unlesg sufficient
time is given and unless publicity is
given to the scheme and the advan-
tages brought to the notice of the
persons who hold geld and who are
expected tg put in the same for the
benefiL of the Government, the scheme
may not successful. Gold is very
necessary in order to rep'enish our
foreign exchangk which can be used
for the purpose of buying anything
from foreign countries. Therefore, I
feel that certain things have to be
done to make the scheme more
ditractive.

At presen' the agencieg that have
been suggested are the branches of
the Reserve Bank of India, the State
Bank of India and subsidiary banks.
I feel that all other banks also should
be authorised. As you know, when
entreprencurs start any company, they
ask certain b'g indusirial agencies to
underwrite their shares; they also em-
plov other persons lo  sell their
shares. Some such thing should be
done here, so that the scheme may
reach all the persons and they may be
able to buy the bonds from different
agencies.

So fur as the period is concerned,
at present it ig limited to  January;
1066. This period is much too small
and the scheme should be kept open
for at least two years, if not more. It
should also be given wide publicily.

! PEH WX W . {Wahy,
wEYaT, {0 aaEqr w1 9 § | w5
A srrgfer ¥ & 1

Mt. Chalrman: Now there is quo-
rum. The Hon. Member may con-
tinue.

Shrl Himatsingka: There are 21
lakh assessees and I fee| that, if the
income-tax officers appeal to them to
contribute at least five tolas of gold
each; that itself will be g substantial
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amount. There dre 4,000 legislutiscs
and if each one of them takes it up as
his duty to colleet & ceria.n amount
of gold from his Constiluency, that
also will bring in u lavge amount of
gold and the sch will be

ful.

Mr. Chairman: The Hon. Member
may please try to conciude.

Shri Himatsingka: The bond sh-uld
be made negotiable and easily trans-
ferable by endorsement, if not by mere
delivery, so that it becomes very p.pu-
lar. It should also be quoted in the
different stock exchunge: to make it
attractive and it should also be ac-
ceptable as security by the Govern-
ment where security has to be de-
posited.

Ih thig connection I a'sp fee] that

certain amendments to the Bill
should also be accepted. At pre=
sent the provision is that National
Defence Go'd Bonds, 1980, to the

extent of the principal value of such
Bonds for an aggregate weight of
fifty kilogrammes of gold will not
be taken intg account for the pur-
pose of Estate Duty, but that applies
only to the first holder. Mr. Mora=
rka has suggestrd nn  amendment
here and that shou'd be accepled.

Similarly, so far as Gif! Tax is
concerned, it provide: that exemp-
tion ty the exteny of the value for
an aggregate weight of five kilo-
grammes of gold wil'! be availib'e
to the initial subscriber of the said
Bonds. T fecl that this should be
availab'e tp the extent of the value
of such Bonds whether they are
with the intial subscriver or are in
the hands of any person who takes
them from such initial subseribers.
Then the scheme will be more attra-
ctive,

I feel that, with these additions,
the scheme will be more attractive
and people will come forward to buy
these Bonds. This is very necessary
for the defence of the country and
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tor various other improvements. [
suppurt the provisions of the Bill
and 1 hope every member will take
it up as h.s duty to make this scheme
successful

8hri 5. M. Banetjee: When | read
the appeal of tne Hon. Prime Minis-
ter ihat he wanteq gold for guns, I
thought that 1 wou.d lend my sup-
'port to the Bill because this was
decessary to purchase armaments
and to strengthen the defence of our
country. After all, during the
Chinese Aggression, what was our
slogan? Our slogan was “ornaments
for armaments”, Thig time it Is “gold
for guns”. But when I read this
Bill, 1 found that this was nothing
but Biving premium to immorality
or to those who are hoarding gold
eéven today, Before lending our sup-
port tp this Bill, let us analyse what
bappened during the time when

Gold Control was introduced. The
Government's Idea was to bring
down the price of gold, 10 stop
smuggling of gold and to see that
gold was made available to  the
nation for other purposes. But what

was the response? The respons® was
so poor and cxcept the goldsmiths
everybody enjoyed this Gold Con-
trol

What actua'ly do we mean by
this legislation?  Supposing it be-
comes an Act, what wil be the res-
ponse today in the country? I do
not know  whether the Finance
Minister himself believes that  this
will be successfu! because I  come
from Kanpur which is a city of
poverty and 1 know what will be
the response. ‘Those people who
have got gold are not going to sub-
scribe for the Bonds or glve gold for
guns. There is a feeling in this
country as to how the Government
will be in g position to return the
go'd after 15 years. That is the lav-
man’s question. Another question
s this: by passing such a legislation,
sre you not g'ving a permium  fo
immoralityt What is happening iIn
the country today? A declaration
was made in this House bv the hon.
Finance Minister that anybody who
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surrendered unaccounted money wi.l
be charged oniy 60 per cent income-
tax, Wnat was the respunse in Lhuse
W0 days? I have a ieeling that this
Was done particularly to he.p big
business huuses, | wanit to know
from the Minister today whether it
is nol g fact that at the time the
declaralion was made by the Finun-
ce Minister, the big business houses
had to pay a huge quantum of in-
come-tax and their cases were pen-
ding here ig Delhi and that aflter
this announcement, the business
houses declared about Hs. 4} 1o &
crores and thus saved 40 per cent
of income-lax and at the same
time 150 per cent penalty. I really
want toe know  this because 1
gather f{rom knowledgeable sources
that such dec'srations are made only
to help cerlain big business-nouses.
If thay is true, then I am sury  that
declarations should be made just to
help some of the b.g business mag-
nales.

14 hrs.

1 would also like to know what
the respocnse was after the drelara=
tlon, und how much cincealed in-
come ar Undrl‘oul’l‘[.‘d n‘lr:ne‘\r GUV(.‘I'!‘-I-
ment ot a‘ter that declaration.  To-
dav, I had tab'ed o queition in this
House about one companv where un-
foriunately ar fortunalely the Finan-
¢ Minister is  concerned, mnamely
Messirz, T T. Krishnamachari & Co,
Mv guestion was very simple. T
want~d 1o know whether as 5 re-
sult of the declaration by the Finance
Minister giving concessicn for 80
days, Messrs, T. T.  Krishnamachari
& Co. dec'ared unaccounted money
to the tune of Re 45 lakhs. It wos
a very innocent question and I want-
ed to know wnat the facts were,
This question has been rejected with
the following remark, name'y:

“l am directed to state that it
has not been found possible to
admit your question noted
above s It lacks factual basis”™

basis?

What shotfld be the factusl
the

Bhould I bé adsocisted with
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counting of the notes or what else
shou'd be the lactual basis? Un-
accounted money wag declared by
many concerns whether in  bundles
or in gunny bags, and that infor-
maution was disclosed in this House.
I want to know  whether Messrs.
T. T. Krishnamachari & Co. has In
good and earnest faith declared Rs.
45 lakhs.1 donot know why th.s
question should be disallowed and
why the hon. Minister should feel shy
of giving this information in regard
to the unaccounted money declared by
Messrs. T. T. Krishnamachari & Co.
1 had put this question because it
‘would be g bad example before others
and other business-houses may criti=
cise that where the Finance Minister
is concerned or is directly or indirect-
ly connected with a concern, the
thing: are concealed in a much more
stringent way than otherwose. From
this Bill also we find that the names
will be kept confidential.

Before 1 lend my support, and
conditional support, to this Bill, I
would like to know what the response
was since October up to date. to the
three declarations made by the hon.
Prime Minister, and whether certain
amendments are going to be accepted,
particularly whether the amendments
of Shri Morarka. which. I think, are
sensible ones, are going to be accepted
by the hon. Minister and this House.
For, nobody is gong to give gold
unless pold is scized from him. There
Is a general saying in our State of
Uttar Pradesh:

_ATT G FLY {97 ¥ HAT
€ mar WY 0 FEED A aar
L g
7Y v arorge (ate) - s EET

g
st /o wWo worelt : T Fww ¥

qUAT IEET § | W9 ! §V a) WA
11 W E IR A ET AT A |
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S0, I would request the hon. Minister
to convince this House at Jemst. Other-
wise it is impossible for us to convince
the people in the rural areas, the
people in the urban areas, and the
working class people who have
nothing with them and yet who want
to donate some gold. During the
Chinese aggression, who donated gold
to Government? It was mot the
maharanis and maharajahs; none of
them donated gold, but gold was
donated by those middle class families
which had only a simple pair of
bangles and nothing more gnd which
donaled those bangles. It may be
that they did so out of emotion or out
of a sense of patriotism. But even
this was not acknowledged in the way
that Shri Rameshwar Tantia's contri-
bution was acknowledged. Such in-
formation is not given usually to the
press. Supposing a middle class
family wants to donate the only pair
of bangles that the housewife has got,
the press will not take notice of it but
they will only take notice of some-
thing if it is auctioned in a Congress
Parliamentary Party meeting....

st e & T ;o et
HIET W19 g NHT @A TF W@ § 1 W
foeft & =7 wr o) fad @ a1 sTewA
w1 @i |t faar §, sewr amy oY
waaT ¥ wiar §, IEw gus e
fasft & 1

sit ®o Yo wawl : & vy & Amw
®t wTvEn § 1 W QaT wew wdw K
g ¢ A1 qF aft @it @1 Afer g
ag § % gwit agl ox g w2w A
g gadr wg A s g 1w ol
et que o & &t & drw famn &,
&t IoE1 e W #1 A # 9 wf
& &fea 1 @re &1 ae oret wrk g
ua 7g 2 o Y 1 gt A A gl
faar & S+ gy & %@ a9 < fw
T astaw @i g €
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& fdem s EmE fs ww
®Y1 2 F erfgw i ¥ A H
#fe7 §8 wE T qagm T F faal &
€ 1 s § e g 7 g
wio At A gw w1 W aw A
gom & fag gard maAiz wga & e
gt ww § wrEr dar Wiy 1 Afew
T gAY SEW F wam guv ar 7 At
WY F94T GIAT F10 H WAt rw #
¥ 9 ®0rT svar §7T ¥ 2 frar van A
arf FUF 597 & I9 G99 & qeq 6}
sft dle &V T ¥ OF ZFZ a1 FT W
™ fed | vw gFE & adqni afr 7
gvz &7 &1 wgi A @ & | Iawer dar
weRTST 1 Fifezgquer § 9yt § a8
Wy & agi w0 @ & W g4l I
Rt @ @Y & gwwan g s ag g =
€t | g Aer & wrem wgar § fw
1 HOA WA § IEw1 A faan J
arfgd + ST FET §AEAET & A A
gy £ & o7 fa % ara ww oY
fen gmaT g W & 31 qF w1 Tl
RAT wRd ¢ A e gH A w1 ¢ fw
¥7 & & for My 1w ag war
fe dw & 7 & < gaTe FUT T
¥ §F1 ¢ 3@ @17 w1 faeaa ¥
fau ag faw & a1 =%, ag & 71 avan
j|mﬁr—fﬂ'#fm&:¥#€l.qﬁ
Y wrm 1 Al w aret & qTeTe
[rgdm & ff ag @A faed o se% fag
WIT H1 WAL TE@ FI A FAL AUF
WA g 1 & a0% ¥ g 6% §,
o agn g A 8 AfFT AT ¥
fesi # wra qg favars 47 ¢ {6 we
® W RET A1 3 g o w aifew
farwr @ 1 g @ i A1 ag WA E
& s T GUETT ¥ 91 5 AAT g
1 qzg WE § W THF 5 T FHA_
| A ?ogE A gwAm §
“waTe 7w w1 2 g o faw dw wfE
&1 ST T w1 {) an @ fam .y,
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A ag T8 2w 1 wwiE s o
e AwET & W ads @ d sl
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8hri Morarka (Jhunjhunu): From
the speeches which were made on this
Bill.... 7

) gwH W WO : [T TE
awa qrw @ € afwet graw & ogfa
afi g Fffa A g g AR gIa §
worgfer ot grT fga

Mr. Chairman; Shri Morarka may
resume his seat for a while because
the quorum has been challenged. The
bell is being rung—Now, there 1is
quorum. Shri Morarka may now
resume his speech.

Shrl Morarka: As I was mying,
from the speeches made on this Bill
the other day, that is, Friday, and
from some of the speeches made today,
it appears that the Bill is facing a
very violent opposition. The main
ground on which this Bill is opposed
is that it gives undeserved conces-
siong to blackmarketeers in respect nf
unaceounted money. [f this objection
is taken on principle, I have nothing
to say. But if it is takem on the
ground that this Bill gives more con-

ions to unacc ted money than
the concessions already given by this
very House in this very vear, I have
to join issue with those hon. Members.

Az you know, in the last Budget,
the hon. Finance Minister said that
it is a complex problem. how to tap
this unaccounted money. that all
cfforts are being made and that most
of them have been  without success
and that he wanted to give one more
chance to the people concerned to
return to the path of civic responsi-
bility. The Finance Minister had to
amend that scheme soon, in last
August. His justification then was
that this unaccounted money is invest-
ed by these people In some assets,
that the unaccounted money could
not easily be realised from those
assets and so they could not pay the
80 per cent tax immediately; hence
some time for the payment of the tax
had to be given. Accordingly that
scheme was amended, and the amend-
ed scheme was also accepted by the
House.
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My point is that the presedt Biil
does nol give any more concessions to
unaccounted money than the one
which has already been g ven with the
approval of this House on two pré-
vious occasions. The proof of the
pudding, ms they say, ls in {He
eating. If this Bill hdd provided
such a paradise for unaccounted
moriey-hc'ders, for the blackmar-
keteers, 1 would like to know whi
the response to this new scheme I8
so poor. Til!  yesterday the total
quantity of gold given under the gold
bonds scheme is 1150 kgs. which,
according to the market value, comes
to about Rs 1.24 crores and accord=
ing to the Intermational price, about
Rs. 680 lakhs. The twd previous gold
bonds schemes had more success tham
this one. Under the first scheme,
Government got Rs. 825 crores and
under the gecond, they got, I thinl,
Rs 329 crores, We are still far away
from those targ-ts

Therefore, those hon. Members who
have criticised this Bill have gone
onlv on one assumption, namely, that
it gives the faci'itv to disc’ose unae-
counted gold which peopl: have, But
ther have not tried 1o analvse the
e~onomics of it, be whether such =2
disclosure gives more benefit or less
benefit or the same benefit to the per-
sons holding such uniccounted gold

I think it would be in‘eres'ing to the
House to know that if I deposit today
Rs. 100 with somebody at the prevail=
ing market rate of interest, namely,
12% —the rate at which the bigzest
industries in this country are borrow=-
ing money today—at the end of the
15th year, the period for which the
gold is borrowed by Government, T
would get back instead of Rs. 100,
Rs. 560, It is imoortant: it will do
good to hon. Members to understand
this point. because the entire criticlam
of and opposition to this Bill iz based
on the point that it showers undeser®-
ed and undue concessions on these

people. 1 repeat that if T give today
Re 100 In deposit on interest, at the
end of the 15th year, I would get back
:t; 560, that is, an addition of Ra
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So far s this gold bonds scheme
15 concerned, the hon, Prime Minijster
announced that questions will not be
asked of the persons who give gold
under this scheme. That ggain, 1
submit, is not a new thing. Even un-
der the previous two schemes and
even in the scheme of disclosure of
unaccounted money, this facility was

ven, ie, the gusranige was given

} no questions would be asked.
Adter all, what is the purpose of this
seheme? It is to somehow or other,
tg tap the gold to bring the hoarded
gold out, gold which is reguired for
pur natiopal security, national stabi-
ity and national defence.

As 1 had said on a previous occa-
sion, there are iwo ways, the hard
way and the soft way. The hard wasy
is by raiding and scarching placcs,
ang scizing and confiscating. The Gov-
ernment have tried that and still try
i, but one cannol say that it has been
an ungualified success. The second,
the soft way, is to persuade people by
giving some incentives, some temp-
tations, to bring out their gold. The
scheme which the hon. Prime Minister
announced this time is certainly @
scheme which gives concessions and
temp'ations to the people who hold
gold. But these concessions or temp-
tations in my humble opinion, are
available more to the people who hold
;'qu in a disclosed manner in  the
honest way, Those people who hold
gold today, in the form of ornaments
will by giving it to Government, earn
at least a modest income every year.
Today, whatever the social value of
their ornaments. the economic return
on them so far is zero. But bv giving
i1 to Government, thev would  get
every vear at least Rs. 2 per 10 gram-
mes. That would be a sure. though
modest. income for the people who
would part with their gold ornaments
Mot onlv this; at the end of the 15th
year, they will be sure to rei_bart
their go'd. In mv ooinion. it is an
idle question for anvbodv tp a<k how
apd  wherefrom the Government
wou'd cet the go'd af'er 15 vears.
When you do mot put this question
al the time when the Government
“borrows money in hundreds and thou-
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sands of ¥rores from abroad, every
pie of which is repayable jn ;old. it
is idle to ask that question when you
borrow a few hund.eds of crores
worth of gold within the country,
from our own pationals, for a national
emergency.

Sbri 8. M. Banmerjee: It is a lay
man’s question 1 agree, but this ques-
tion is nalyrally put by people. We
have to give some answer to that.

SBhri Morarka: 1 think there is &
lot of force in what Shri Banerjee
says. It is quite true that people ask
this question, bul my point is  that,
purely on economic grounds, there is
no force in this argument. no point in
suspecting the solvency of the Governs-
ment or the ability of the Govern-
meni to repay this gold after 15 years,
because, if Government cannot return
your gold worth Rs 100 or Rs. 200
crores at the most which they might
get under this scheme, how is  the
Government going to repav Rs 3400
crores of foreign debt which the Gov=
ernment has incurred.

Shri 8, M, Banerj=e: That is on
the basis “payable when able”.

Bhri Morarka: I do not think he
is correct when he says that it is pay-
able when able. This foreign debt is
falling due end our Government is
fulfilling every commitment as and
when it falls due. No respectab'e
Government can ever repudiate any
international gbligation, particularly
of a financial nature, particu'arly @
self-respecting Government like our
own.

1 do not think it is necessary for
me to give quotations from the
speeches of the hon Financs Minister
whe-ein he gaid in this House that
he was making a deliberate concession
for undisclosed money, he was making
that to give a chance, in order to cure
that malady. 1 agree with those hon.
critica who say that that scheme also
has not been a great success. but that
does not mean that efforts should not
be made in that direction or thst the
s~hemes once presented here should
not be improved upon.
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I say that this scheme is more in
favour of tne honest person who holds
gold. 1 say this because those who
hoid ornaments. When they give the
gold today, get, to begin with, Rs. 3
for 10 grams for the making charges
of the ornument, Many hon. Mem-
bers here said that this Rs. 3 was too
little. Perhaps they are right I
agree that now-a-days the making
charges are high, but the Government
arrived at this figure, and they think
it is much better than not giving any-
thing at all as in the original scheme
where there was no provision for
making thig payment. Thereafter
you get Rs. 2 every year as interest.
But more than that are the eoncessions
which the gold bond holders will get
by way of ption from |
tax, exemption from capital gains
tax, exemplion from wealth tax,
partial and  limited exemption
from estate duty, and a qualified
exemption from gifts tax. I  think
that when you have made these gold
bonds negotiable—they are freely
negotiable from person to another—
there i8 great merit in giving these
concessions. There is no doubt about
the fact that these cuncessions bestow
a special privilege, right, financial
incentive, on these people who sur-
render gold, but that is the purpose
viz. to induce the people to part with
gold. Otherwise, you could have
easily given Rs. 5 or Rs. 10 per gram
instead of Rs, 2, but the Government,
in its wisdom, thought that so far as
the interest was concerned, Rs. 2
would be adequats and reasonable,
but that this Rs. 2 must be free from
income-tax, and simultaneously they
also thought that so far as gold bonds
are concerned, they must be free
from other levies.

There is another very important
point 1o nole here. Do the peop'e with
undisclosed gold pay any tax today?
Do they pay wealth tax on the gold,
gift tax or income-1ax on it? So, it is
no use your comparing the provisions
of this Bill with a thing which ig non-
existent., Concessions are given and
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should be enjoyed by person who is
already paying tax, but to these peo-
ple who are not paying any tax at all,
these concessions would mean nothing.
They will have to pay something at
least in future,

Of course, the whole purpose of
this is to give them a chance to make
a clean breast of {t. There again, I
must say that even under the exis.ing
scheme of disclosures, if a person has
gold today he can sell that gold, con-
vert it into money, and tender that
money under the existing scheme, As
I said, the Bill is not meant for the
blackmarketeers alone. That is a
wrong conception.

Shrimati Renuka Ray (Malda);
The objection is only to Clauge B.

8hri Morarka: If you take away
Clause 8, it will not serve your pur-
pose. Clause 8, by itself, does not
do any good or harm to the provisions,
because the operative provisions are
contained in Clause 2, 3, 4, 5, 6 and 7.
Clause 8 only says that the identity
of the person would not be disclosed
etc. But that guarantee ig not glven
in this Bill alone but at many places
in many other acts also it exists

Therefore. T think that even today
a person who has undiselosed gold can
convert it into money and disclose
that as income and earn all the bene-
fits that sre avallable to him under
the schemes approved by this House.

Having said so much in favour of
the Bill I think there are a few points
which deserve the consideration of
the hon. Finance Minis'cr and  his
draftsmen, because I personally feel
that the Bill has been drafted in a
hurry, and thercfore it suffers from
certain invisible lacunae.

What iz the scheme of this Bill”
Clause 2. 3 and 6 of this Bill exempt
the gold bonds complete'v from in-
come-tax, capital gains tax and wealth
tax without any qualification. Whether
the bonds are held bv the original
subscriber or by the subsequent pur-"
chaser, whether they are hold in the
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quantities of 1 kg or 100 kg, there is
oo difficulty at  all—without any
limit as to time, as to value, as to
the identity of the person, The
exemption is available in quantity, in
time, in person. But when you come
to estate duty, there is a qualification
that the gold bonds wou'd haye only
one exemption so far as estate duty
is concerned. If the gold bonds are
included in the assets of one person,
then the same gold bonds cannot get
exemption while computing the assets
of arother person if these bonds form
the part of the estate of the other
person. What is the rationale behird
this? Wealth tax is an annual levy,
angd is leviable on everybody the
moment he holds a certain amount of
wealth. To that extent, this provision
he!ps him.

Shri Man Sinh P, Patel (Mehsana):
This is the point which supports
blackmarketeers.

Bhri Morarka: But so far as death
is concerned, it is an event which you
cannot forecast, which you cannot

control, which is not at regu-
lar intervals, it has mno time
schedule. There you are qualifying

restricting the currency of these gold
bonds. If it was the other way, I could
understand, that is, for the pu-pose of
Estate Duty—death duty—the gold
bonds would have no limit, but for
the purpose of Wealth-tax they would
have exemption in respect of ome
person only.

There is one more point, which is
more important than all this. So far
as Wealth-tax is concerned, there is
a very serious lacuna; because, ac-
cording to the Bill as it has been
drafted, now one gold certificate in
the same year can get three or four
exemptions. Suppose there are
three persons—A, B, C. “A" has a
year ending in March, “B" has a year
ending in Jume, and “C" has a year
ending in December. One gold certi-
ficate “A” can have at the time of his
gecounting in March. The same he
ecan sell to “B" in the month of May
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or so, and te would have it available
with Mm at the time of the close of
his accounts, tha: s in June.
And after his asccounting period is
over, he can seil it to "C" who will
have it available in the accounting
year at the time of his closing of ac~
counts in December,

14.31 hrs.

Chair]

Now, Mr Deputy-Speaker, I am sure
this could not be the intention of the
Department that one go'd bond should
earn three exemptions, for three pco=
ple, in the same year. Because, as
the amendment is sought to be made
in the Wealth-tux Act by this Bill
there is no qualification that this gold
bond must be held for a minimum
number of months or for a certain
prescribed number of months before
it can e2rn that exemption from the
levy of the tax. I feel that this un-
intended benefit which is given to the
gold-bond certificates is likely to lead
to abuse and is likely to attain cur=
rency which would deflnitely open 8
in the nent of Wealth-
tax; and unless something is done, I
am sure ihis would become an easy
escape for those people who are
liable 1o pay Wealth-tax.

[Mr. DepuTY-SPEARER in the

1 Tl
P

Now, Sir, when you come to Gift-
tax, the provision is atili more restri-
ted. ‘There it would be availab'e
only to the original subseriber. Un-
less the original subscriber makes the
gift, the bond will not earn  any
exemption. For example, if you. Sir,
subscribeg to go'd bonds and il yvou
te!l vour bonds to me. and it T gave
a gift of them to Mrs, Mukerjee, then
1 would not gey that exemption.

The Minister of Rehabilitation (Shri
Tyagi): Always to your neighbour?

Shri Morarka: The point is, 1
would not get the exemption. But if
you, Sir, make the gift to me, then
you only wou!d get the exemption.
What is {he rationale hchind it? Far
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thg Wealth-tax ang for the Estate
Dyty this qualification of original
subscriber is not there. But why is

it that only in the case of Gift-tax
this aiditional qualification that only
the original subscriber cou'd get the
exemption is prescribed?

In short, Sir, the Bill has becn
drafted in a hurry, the schemes has
not been examined, there is no ratio-
nale behind th> Bill or the provisions
therein. And while I cannot object
to the principle of the Bill, I think
proved, it could have been made more
thought the Bill could have been im-
proved, it could have been made more
rational and more acceptable.

In conclusion I would only say this,
that sg far as the gold bond scheme
is concernzd, it is very good, it would
succeed in due course; but it still
nceds one more amendment, and that
is that the Governm-nt must instruct
the post offices to advance money at
the inte-national rate, namely Rs. 82
per tola, to all those small people who
want to borrow money in the hour of
their difficully as a lender of the last
resort. Unless they know that they
will be able to get money whenever
they need it, they will always have
attachment to eold and they will he
slow to part with it. On the other
hand, if they are assureqd that wh-n-
ever they need money, the post office
or the savings bank or the banks are
bound to lnd thrm monev at least at
Rs. 62 per tola. 1 feel the scheme
would have a much better chance of
sucress,

Mr. Deputy-Speaker: Shri Kashi

Rem Gupta.

siaft v oi oo F
sifedi are @ty & arer wd gt
#fe 74w g o e
dhall w1 T 9T ot g o @Y
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g it oo & gwr v fie g ag
M g gEE W WA feg o
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fafrwr g ? ot qroer & qeamar
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Shrimat] Sharda Mukerjee (Ratna-
giri): Mr. Deputy-Speaker, I think
that we must view this Bill from two
points of view. Firstly, it is intended
primarily to help us out of our fore-
ign exchange stringency and adverse
balance of trade at the moment and
secondly, to have a better mobilisa-
tion of wealth in the country, At pre-
sent it heppens that the per capits
deposits and the per capita credit is
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such that that the ratio of deposit to
eredit is about 70. Su that if a man
puts so much in a bank most of it
comes back to the individual and
therefore the ratio is about 14 per
cent of the national income. There are
two ways in which government eould
do this. It is true that there is a con-
siderable amount of tax evasion, We
have to mobilise wealth so that we can
increase our industrial output and de-
fencg output. As I said, the present
ratio of deposits is about 14 per cent
of the national income. In the first
year of the Plan it was about 9 per
cent and in the last four yearn jt
has bcen stable at 14 per cent.
One of the reasons is that due
to lack of banking facilities and also
to conventional habits money is being
put in gold and other things rather
than in industrial investment. Gov-
ernment had two ways of doing this;
one was to get at the wealth of the
people by compulsion; the secend
was by way of co-operation. In Lhe
list year we saw that they tried to
Eet people’s co-operation. In that last
budget the Finance Minister gave
some concessions regarding the dis-
closure of wealth. When that did not
prove satisfactory on the 11th sep-
tember there were further conces-
sions to provide facilities for bring-
ing out undisclosed wealth. Unfor-
tunately, neither of these had had
the response that the government ex-
pected and once again the govern-
ment has come out with a further
facility. This is a facility which not
only exists for people who have un-
disclosed wealth but for people who
have disclosed their income and je-
wellery. It alsp provides a way for
earning interest while helping in the
national effort for reducing our ad-
werse balance of trade and for our
defence production etec. So, despite a
lacuna which the Members may pos-
gibly point out and which is not en-
{irely wrong, T would say that this is
a very laudable effort on the part of
the government and one hopes that
#t will have the necessary response.

Regarding the success of  this
scheme, we ' say that In 1862 when
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the Chinese invasion took place, peo-
pPle, came out most enthusiastically
and the government got gold worth
about Rs. 58 crores or so. There is
sometimes a sudden change regarding
the policies of the government and
this creates some kind of uncertainty
in the minds of the people and there-
fore today although it is guaranteed
that the identity of the person who
gives gold will not be disclosed and
that no steps will be taken against
him, there is some amount of doubt
in the minds of people that tomorrow
this thing may be changed. I think
the government should give some
kind of assurance for keeping tg this
provision in the future.

Thirdly, | think that with regard
Lo the gold deposilg there must be
first of all facility given to the small
investor because it is the small in-
vestor who has gold much more than
the big man. Mostly in the rura] dis-
tricts, very few banking facilities
exist and very little effort is expend-
ed on explaining tp thes¢ people
how the scheme will operate and if
the government wishes to have some
measure of success it is not enough
for the government to depend upon
the rich man who may or may not
give it out but there will be a good
response from the rural areas, from
the ordinary man if it is explained
to him how this scheme will work
to his benefit as well as for national
development.

Then there is a very important
thing which may stand in the way of
the operation of this scheme. There
is the old Gold Control Order which
is still there. T do not know how It
will fit in with the present Bill, be-
cause it Is illegal to possess gold
worth more than a certaln amount
which is not 14 carat. There seems to
be no provision in this Bill, and per-
haps the Finance Minister would look
into it and provide some safeguard
for this, hecause if the Gold Control
Order exists, it contradicts the pro-
visions of this Bill

Lastly, T would say that the suc-
cets of this scheme will have to be
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[Shrimati Sharda Mukerjee]
walched very carefully. As regards . - . .
our foreign exchange stringency, one 7! 3% AN W1 fodt w1 g

notices that the International Mone- Ml | §8 A7g ¥ ®¥17 forq &l
tary Fund has given far more assis~ & gy, ¥ wifgd WG & wTEw,

tance to the devel untries than & .
o RS S 2351 ¥ fond # awg ¥ 3.8 &wW

to the under-developed countries. It
has given during 1957 something like 2% ¥ ww, ag TATH 24 o7 TV
T ®MT & wfwg ) 59 oawa &

11,000 mullion dollars a year ty, the
7 fadmw a1 97 fagig oo g

developed countries, whereas the
backward countries like ourg have

o =iga g fa 747 mEEw 17 WA
wrafo A

only had about 10,000 million dollars
T FTTF A Y, F A saT

a year. In this respect also, if we

are going to deposit a certain amount

of gold as collateral security, when

It comes to the repayment of our - SRS . =

debt what facililty is our Government @ afq dm o “7:_& &, a -

going to be given by the Interna- fo% ¥ @, @ & aF wa ¢ WX

tional Monetary Fund? This is a mat-  3q&) 7 7} #1947 9 T & auror g%

ter which Government should check, A b forw E- o

because if we have to pay back in 7 &1 HIfA® Flw ¥ FWl g2

dollars or in trade balances, it may fewdt wifga 1 #fys s@w @ f¥

not work to our advantage. - ATE T o o

So, I have pointed out two things. o o “:_} ? ™ ?ﬁ 1 IFFE:

One was that thig Bill is calculated  T7197 A1 IH& Iwwn & g o7

%0 have a greater mobilisation of the I ¥4 i IfT aewdy s WY

domestic resources and for meeting e N o

eur adverse trade balances. As far as T T, WA & ®

domestic mobilisation is concerned, [T ¥t W IW g ¥ G iy

I think the Government will have o  gura gl sneat Ifew ag o7 o)

watch very carefully whether the res- Hff W 1 vE OF ar
T &1 WHFAAT gHIT ®TRA WT
x€ A1 ur T OF AT FA TW
wawaar &1 ey & faq q=m av

W RO gEgm A f e

wA & Ffr ot IEwr AhEer fre

SIS ARSI Gl e S e e

XA FTA ® Aw fwar §, 47 gmard

NOVEMBER 17, 1065  Laws etc. Bill 2464

ponse that it expects comes in the
measure that it should. Secondly, a
better arrangement with the Interna-
tional Monetary Fund should be
made go that we find that we can use
the gold to our advantage in the re-
payment of our debts,

of (AFwe graw (TTOEET )
Freasy mgrga, x4 fagrE w1 3P

ez Tl CET 9 AT gifaw s
¢ Afsr wit fadas ¥ T4 9¢
TH WM AT TAFT ATR qAAR g1 Avar
2 ¥ &1 FFET FAA ATAT A
A ®zr oo 1 34 faaaw R
N s oA w2 fr A T
- WY BT & AT XA AAT AT IARN
qey W, A, §7 &7 uifz w0 ¥
af faads ave sng 1 faa fea i
¥ gz ®v faar §, fnq foaq o A
At fzar @, wa am Y AT A R

H 3% oF wma wr 93 gfow &
w71 man ar f& G T feglR A
fomrar &, wrowt wrasma @ oA
39 w70 &1 arge fawa € F aw=
w& o1 TE R, a® ana a4t T R
afer 37 TAF § Ifri—am ¥
g gifas few wom o i AdY
ey 3 A% o7 oo fe o &
w1 AT WT 85 ¥TaT £ AfwA THGT
q T W AT AT E ag 135
g .
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o At 7® g T T § fr are g
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¥ % w7 "7 7 g fagr @ ar
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" qgm & &1 771 qffegfa €1 0w
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AT W YT BNT ATH § IA
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T ww wfE 1 w9
gronfaa #fae o e 9 T ¥
w1t ae @), ¥ aw ¥ #7E gy W
w1 A I A ae gy oA o
& wer ¥ e st s aggr amwit
A ara 2w & wve frere  ag
& quF &1 @ foT wroeT oy Afaw e
g W § fr 9w smaeTg ¥ AW
AR F TATEY W1 I weg oy |
9% Q@Y ®¥iWT wrEMT gETE o
wTt "gw wifsfuges & @g & w7
w71 a0 w6 7

farer 5w F IwEE (S AT
:1[) : Meeforg # @ fiee 3 7@
I

ft fwrem &5 : & w9 ¥ @
wftrs ot g1 uw & A §
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w1 ¥ arg-arq ¥ wrvw 98i 9 9
fadea won wgan § 6 w13 o7 &
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wrgat § e oy v ot free W ol
vuT aegfeafa 1 aww

g Aw A g K war § Wi A
i wifgy ag Y & men oW
WA w1 wegw g fy g oy oo
o & mw # faard A Afem a2
w# &6 wrf ey @1 &% g
g fearmm quia aman ¥ o s
Frar Y wrar & A qw A e Wi
o 3w {1 Wt WS A @Y A Wy
w1 Ay a9 T W g AT I o
s a1 g g fe e 38 *r amge
fema & o gmrew a@Eon
w1 famto #ifeg

JqTTAE WEYAW AT SR
W EI amE g /)

ft femeT |5 0 W W
gY famz w1 @wg Ak femr am
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T AY A HET 597 747 | qEfAY
dar ¥ Fgr wrowr gaw fAy o
JFT qATET a0 &1 A€@ §
fg w1 ot safem v @@ AT
FT 2T & qrr wodl &9 F g W
wOl  OrETsaaTc Aol
#FaT ¢ WX w oA R A ar &
s favare e g % w3 wradt
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qEy § X qom AT wowt A k
fau ot w1 WA | HfEw e I
I ot ou fgefemz §§ o
2 fx fedt oY 3@ & feag S
for & sz o R, feft & a2
¥ g F1A ATAT & A I gy WOET
i & fw arx & 3% g fadm ot
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& 7 v fmogw A A ot W
I AT AR A F | I A
WO W A A€y ATW 9% avl 9%
o § A | g am foma d e
ardt & aF-a% s §, g9 8F A6
I ATEA H WH T WY 9T gHIL 481
a7 J19, ST &7 FI T@ g § 0g
T fTTET WA FTED T @ 6
I FATL WA T AW AT G
w1 gerar wfer 1+ #few W AR
£ IFIT A &t § F@T AV AAT OH
W w4 faRm o wmoTEY
weEi & qrq & AT T GEW F@N
g wif & gx 92 a9 g7 w7 &
FUTTMLE

Shri K. C. Sharma (Sardhana): Mr,
Deputy-Speaker, Sir, I am  sorry
there iz noi much relevance in what
the hon. Member who just now spoke
has said. When we are al war with
our neighbours and that war is of an
attrition type, which is more dange-
rous than a regular war, we have to
avail of all resources at the disposal
of Goverrment and awvailable in the
country. In the last two world wars
England and France fought their wars
on the basis of their gold reserves.
Both in France and in England not
ap ounce of gold remained; all went
to America to secure arms and other
necessities, Situated as we are, no
country can conduct its war on its
own resources; it will have to get
some things from outside.

If we print notes, currency would
not fetch us anything from anywhere
round the world. It is gold alone
that helps in guch a difficult position.

So, it is not a gquestion of 'if and
*but’. The ‘if' and ‘but’ of logic have
no relevance to the exigencies of war,
There is the question of life or death.
B you want to live, you have to give
everything, 1 have yet to find a man
who will die because his suit is finely
Enit and he cannot get rid of it. Life
is precious; life is worth having. If
Mife s precious, if life s worth having,
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much more precious is the freedom of
our country und the security for the
generations to come, On such an
occasion to argue that this comma is
not right, that fullstop is wrongly
placed, is sheer nonsense,

dt geR WX weAw . JOTET
wgIew, HO SgAEq &7 N § | ®EA
W worgfa & &0

Mr. Deputy-Speaker: The bell is
being rung. .. Now there is quorum.
Shri Sharma may continue his speech.

Shri K. C. Sharma: Others have
risen to the occasion. How have
others behaved? They were ug good
humans ag we are, We are expected
to rise to the occasion. To say that
there are four daughicrs—well,
daughters are welcome visitors, but
that the daughter may live, gold has
to be parted with. You cannot have
gold and daughter both in the house
because life is in danger. So, gold has
to be parted with. Gold has to be
given over, gold has to be handed
over to Government go that the war
may continue and can be fought well
It is a question of life and death.
It is a question of honour and security
of our people.

1 appeal to my hon. friends that
the ‘if" and ‘but’ of logic have mno
relevance to the exigencies of the
time. Let us rise to the occasion. For
such a time there are legal concep-
tions, what is called, the eminent
domain in American faw or the secu-
rity of the State in UK law. During
the last war a house worth crores of
rupeesg was rented for Rs. 15 a month
in England and precious things, valu-
able things, were taken possession of
in America. A rich country with
resources, a powerful country had to
take resort to the principle of emi-
nent dormin—in England, the gecu-
rity of the State. It is such a time
when the ordinary law does not hold
good; for it the special conception of
law iz there.

So, for the country's sake, do not
resort to “if' and ‘but’, but rise fo the
occasion, With these words, Sfr, I
support the Bill
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g § | BT fAazm bawam i fE
T Enfsn §1 % g8 w0 § ag@ g

Bhrl Bethiyam (Perambalur): Mr,
Deputy-Speaker, Sir, those who
supported this Bill have given the
reason that this Bill has been neces-
witated to mobilise gold and other
resources for the purpose of defence
and for industrial improvement of
the country. This is a very laudable
object and there can be np two opi-
nions in  attaining  these objec-
tives. But the whole question
is how to atiain this objective. The
ends gre fine, laudable. Are we go-
ing to accept any means to attain this
end?

An hon. Member who was speaking
before me referred to the names of
Mahatma Gandhi and Nehru and said
that by doing such-and-such a thing
we were giving peace to their souls.
T request the Member not to bring in
the name of Mahatma Gandhi at least
when discussing such a Bill, as this
one. Here some dubious means, some
questionable means, unethical, uncon-
scionable, immoral means are being
proposed to attain a desired end. As
I said, there can be no two opinions.
Gold should be mobilised; all re-
sources should be mobilised for the
defence of the country and for the
improvement of the country’'s status.
There we agree with you; but, what
are the means that you are going to
adopt? On that principle the whole
opposition bases its argument.

The Member who spoke before
me—Shri Morarka, [ think—said,
*There is hoarded gold; we have to
bring it out somehow or other”. That
phrase “somehow or other” I do not
like. A totalitarian government may
put that one. We want to attain
some laudable end, but are we going
to practise some means or other to
attain this end?

In this world there can be no end
as such:; often the end becomes the
means and It is & continuing process.
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Therefore, this Bill is based on a
principle which is not acceptable. Ib
is a heinous breach of public morality,
It is beginning to pay homage to law
breakers, black-marketeers, tax-eva-
ders, profiteers and anti-social ele-
ments. If the Government had come
forward boldly to unearth the hoard-
ed gold and to bring out the black
money, we would have thrown all
our weight and the entire country
would have been at their back

When this Government came te
power, when the Congress Party
came to power, in 1847, the Prime
Minister boldly announced that every
black-marketeers will be hanged by
the lamp post. What has happened
since then? [t is not the lamp post
we are taking them to but to the
pedestal and we are giving houguets
and are garlanding them. We are
helping them in whitening the black
money that they have hoarded.

It is an open admission that the
Government has failed in its objec-
tive to unearth the hoarded gold. It is
not only the hoarded gold that is te
come out. It is also the unaccounted
money, the black money, that is te
come out. The hon. Member who
spoke before me referred to one
thing, that is, whether it is black
money or white money, it does not
matter. T want the Minister to give
a categorical statement as to whether
they are going to raise the revenues
by any means. When the liquor
trade was gbolished in some parts of
the country, when the prohibition
was introduced, the Congressmen
said, *We do mot want money out of
the liquor trade. Though the reve-
nue earned from the liquor trade
will help to develop the country, we
do not want that contaminated money”.
This is what *they said. Now, arp you
going to open the flood gates for evil
things? Are you going to scrap pro-
hibition? Are you going to encourage
immoral trafficing? Are you going
to Introduce all these things in order
to get some revenue? The same
princlple should have been applied
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]_mre. Some hon. Members were say-
ing that our country should not go
to other countries with beggars' bowl
and that we should not go to America
for food. The pity is that our Gov-
ernment is going with beggars' bowl
before the black-marketeers, hoar-
ders und anti-social elements. lns-
tead of that, it should have come out
boldly to lake the money from them.
We would have been with them. Not
only that. The black-marketeers have
been allowed to have their own way.
They have been allowed not enly to
whiten their black money but also to
earn annual tax-free bonus. The Eco-
nomic Weekly from Calcutlta hat
calculated  it. Supposing a
purson is able to invest 10 kg. of gold,
he will get 9 per cent nett annual re-
turn for 15 years. If he also avails
of other benefits of the Gift Tax, the
‘Wealth Tax, etc., he will earn about
12 per cent return on his investment.
That means Yyou are noi on'y allow-
ing black-marketeers to whiten the
black money but you are legalising
that.

Then, the acceptance of gold at ]
per cent fineness and its return with
the same fineness is the first blow to
year Gold Control Order. The 14 ct
guld js thrown over-board.

Then, 1 want to know what hap-
pened to the previous Lwo series of
Gold Bonds? The first series of Gold
Bonds was issued in November, 1062
at 64 per cent which was taxable by
which Rs. 8 61 crores were collected.
The second series of Gold Bonds was
jesued in March, 1965 at 7 per cent
which was nlze taxable by which you
got Rs. 3°29 crores. Why were you
not able to make the best advantage
out of those two series? What is the
guaraniee that this is going to be the
Jast chance? Probably, after Feb-
ruary. 1066, they will give another
Jease of life to black meney and send
another appeal 1o the black marketeer.

Gir, this is one WAY of mwving @
banus to black-markeleers. Scme-
time ago, they brought forward the

1784 (A LSD--T.
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Bonus Paymdht Bill. Now, thiy Bill
is a Bgnus Payment Bill for black-
marketeers and hoarders. I am
atrud_ that since they would have te
deposit their unaccounted money in
Gold Bonds only in form of gold,
there will be a spurt in gold smuggl-
ing also.  You want to conserve fo-
reign cxchange, but upto February, I
say, more gold will be smuggled in.
Smuggling of gold has not beca
rooted out.  The Hon'ble Minister
may say that there is no smuggling
of gold and that it has come down.
But if you read the Reserve Bank of
India Bulletin of Scpetember, 1065,
they have clearly stated:

“During August, divergent trends
were in evidence in Bombay bul-
lion markei and gold priccs dropped
sharply during the first half of the
month on reports of larger arrivals
of contraband metal 14 carat
gold moved down from Rs. 80.23 on
July 31 to Rs. 7100 by August
12"

Therefore, the Government itsclf
is aware that contraband gold is
coming in and they are legalising al
the gold that is coming in by igauing
these Gold Bonds.

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): Have you seen the current
narkel rate?

Shrl Sezhlyan: 1 sm quoting from
the Bulletin of the Reserve Bank of
India and the hon. Deputy Minister
should be aware of this. 1 do not
know the current rates of gold. Pro-
bably, the Minister may now SAY
more about the eontraband gold and
the way that has been smuggled in.

About the 14 carat gold, they want-
ed lo reduce the prices. What hap-
pened to that? According to the
Rescrve Bank of India Bulletin, the
average price as in August, 1863,
waen the is carat gold was introduc-
o, was Rs. 61.35 and now in August,
1965, it is Rs. 7755 P Therefore,
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the object of the Gold Control Act
which sought to control the price of
gold has completely failed. Now,
instead of rectifying that, our Go-
vernment has come forward with a
begging bowl before the black-mar-
keteers and tries to beg some hoarded
gold to tide over the foreign-exchange
cTisis,

As 1 gaid, though the object is
lauduble, the means by which you
want to attain it are highly deplor-
uble and questionable. Because of
tnflation, the mounting cost of ad-
ministration, the long spell of deficit
financing, breause of all these things,
there has been a crisis of foreign
exchange and this should be mended
by other ways and not by such an
unethical, unconscionable, immoral
and attrocious peace of legislation
which is & heinous breach of public
morality and public principles.

Mr. Deputy-Speaker: Ilow much
will the Minister take?
Shri  Rameshwar Sahn: Mr.

Bhagat will be replying and I think
half an hour will do.

will call
Shri Man

Mr. Deputy Speaker: |
the Minister at 18.20 hrs.
Singh P. Patel.

Shri Map Sinh P Patel: Mr.
Depuly-Speuker, Sir, there is not
much left for me to say something in
support of the Bill. Many of my col-
Jeagues have already done it This
Bill shows the anxiety on the part of
the Government to unearth the hoard-
ed gold. It is admitted by one and
all that this Bill provides special
concessions for those persons who con-
vert their gold into Gold Bonds and
this is likely to come from about mil-
lion people. Let us look at the list of
the assessees who pay the income-tax.
There are about 15 lakhs of people in
this country who pay the income-tax.
And It is only those who pay the in-
come=-tax can. alone pay the remaining
{axes, that ig, the Gift Tax, the Wealth
Tax, the Estate Duty Tax and so on.
The Government’s anxiety to get more
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and more gold will never be satisfied
by this B.ll alone. The gquestion of
immorality of the Bill dves not arisc
out of this. We huave, in the past,
accepled in principle the recovery of
the unaccounted money. This can, be
said to be a second attemptl or & third
attempt 1o recover either gold or the
unaccounted money. There are some
possibilities that some people who
might not have declared their wealth
may do so either in the shape of cash
money or gold. They will naturally
fet an opportunity to do su. They get
some indirect advantages also out of
it. There are no two opinions ahout
it. But we are concerncd more with
the spirit of the Bill. The Govern-
ment should see whether the last two
o three measures did give a sufficient
quantum of gold required by us. It
is admitted by one and all that war
cannot be fought wunless sufficient
amount of gold is hrought into the ox-
chequer.

As 1 said initially, there arc a much
larger number of people who are not
at all affected by this Bill. They will
definitely be much more moved by the
spirit of the Bill, but have Govern-
ment taken any action to see that the
gold o the poorer section of the peo-
ple comes near the exchequer. A
suggestion was made by my friend,
Shri Morarka, that the poorer section
of the people do hold gold for security
purposes. It is commonly believed
that gold is kept for ornamental pur-
poses, but only very few hold it for
ornamental  purposes; most of them
hold it as a measure of security  to
maintain themselves in future. If you
want to pet this pold, the post offices
should give advances against this gold.
Here in the case of Gold Bonds, they
are eligib'e to get only some interest
and they cannot utilise these Bonds for
getting advances wunless they are
transferred. So, if a measure is
brought out enabling post offices to
advance loans against these bonds,
some more gold will come out.

An assurance has been given that
whatever gold is put into these Bonds,
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will be definitely returned in the same
form of gold after 15 years. But un-
fortunately cent per cent faith has
not been createq in the minds of the
people about the economie policy of
the Government. People do have
faith, but it has diminished because of
the changes that have been made in
the economie policy in different finan-
cial years. There should, therefore,
be a categorical statement that, what-
ever omendments may be made to the
Act in future, the gold that ir put in
the Bonds wili be definitely returned
in the form of gold after 15 years. If
after that period, gold is necessarv,
there should be another legislation.
but the gold taken under this scheme
should be returned. The Government
should give a solemn assurance to
this effecl. Thiz faith in the minds
of the people can be created only by
the  representalives of the people,
‘There arp about 3,000 legiclators in
different States and 700 to 800 Mem-
bers of Parliament. We ourselves
should set an example by giving the
maximum percentage of gold, in what-
ever form we may have them. Peo-
ple do not believe in the solemn dec-
larations made by the All India Radio
or in the wvarious pamphlets. They go
by actual realities and if the maximum
percentage of gold is given by their
own represcntatives. then faith will
be created in them and they will also
react.

Regarding the exemption given, one
point has been raised by my friend,
i.e., the amount invested on these two
Loans and the Gold Bonds is being
exempled fram the annua! payment of
income-tax. 1 would urge that exem-
ption to every person need not be
given. Let us take a hypothetical
case; suppose @ man has Rs. 2 lakhs.
of which Rs. 1 lakh are unaccounted;
if he shows 50% of his income in one
Loan or the other and if he is cxemp-
ted from the pavment of income-tax,
it will be absolutely immoral. People
will feel that those people who can
afford to keep their money hidden will
be rewarded by some such measures
by which exemptions are allowed.
Therefore, exemption should not be
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given 1o all t* people.
1558 hs,
IDw. Samosrst Mawwsig in the Chairl
o1 JWH WY weATT : "7 § T9-
T adr i

The bell 15 bemg
T

Mr. Chairman:
rung ... Now there is quorum.
hot:. Member may continue,

Shri Man Sinh P. Patel: Therefore,
Government! need nut give exemption
to certain category of persons even
though they may give the maximum
amount of gold. There should be
some  marginal point beyond which
they should be taxed. Now what is
left in the Gold Control Act? Old
ornaments are allowed to be repuri-
fied for 24 caret. For ornaments
given under this scheme, Gold Bonds
will be given and they will b allow-
cd new urnements of 22 carat later. So,
excepling the name, what is left n
the Gold Control Aet? I Givern-
ment feels that the previous two mea-
sures could not bring in sufficient
quantum of gold as anticipaled, they
should not feel shy lo scrap the Gold
Control  Act.  In the name of old
ornaments being vepurificd into new
arnaments, twre is o lot of disturb-
ance poing on among goldsmiths and
then there is olso the guestion of un-
employment among them. If the
Government could not achieve what
they had anticipated, they should re-
examine the situation and should net
feel shv to scrap it 1t should not be
allowed to remain simply because it is
in the Statute Book.

16 hrs.

Shrl Muibiah (Tirunelveli}: We
are passing today through most eriti-
cal times. We arc facing very serious
danger from two neighbours, Pakistan
and China. In view of thal, we have
to strengthep our defences and in-
crease our military equipment consi-
derably USA and UK have now
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[Shri Muthiah]

stopped military ai¢ and we have to
depend upon ourselves and we shall
have to purchase military equipment
from those countries which are pre=
pared to give us military equipment
for gold. This means considerable
foreign exchange.

Our foreign exchange today is less
than Rs. 100 crores, and in such a
situation Government have been com-
pelled to mobilise all the gold resour-
ces in the country for national defence,
With  this object,- Government have
issued the National Defence Gold
Bonds, 1980.

To make the gold bonds attractive,
certain concessions have been deemed
necessary in respect of income-tax,
wealth tax, gift tax ang estate duty.

The new gold bond scheme an-
nounced by our Prime Minister in
October, 1965, is a welcome measure
and it is an indication of Govern-
ment's realistic approach to the utili-
sation of the gold resources of the
country.

Thert are two ways of mobilising
gold, the first is getting gold from the
rich hoarders of gold and from those
having large amounts of unaccounted
moncy. and the second is by gelting
gold from the common man whose
slock is small, and Is primarily in the
form of ornaments.

The total contribution to the gold
bend schemes amounts to about Rs.
30 crores at the internal price of gold
which iy about Rs. 150 per tola. We
cannot expect much contribution of
sold from the hoarders. The success
of the present scheme depends on the
generous response of the common man
who is patriotic enough to contribute
gome share of his gold holding. The
coniributions of countless small hold-
ers  put together can make a large
amount of gold. The common people
should be persuaded to contribute
gold, however small it may be, for the
defence of the Motherland. Even
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1 gm. of gold should be accepted
gladly by Government.

Today, there are certain apprechen-
sions in the mind of the common man,
which should be cleared by Govern-
ment. The labour charges involved
in making ornaments, now offered by
Government, are Rs. 3 per 10 gms. of
refined gold. The actual labour char-
ges are, however, much higher.
Every year, the investor in gold bonds
earns income at the rate of Rs. 2 per
10 grms. of refined gold as a sort of
interest for his investment, but this
amount of Rs. 2 per 10 grms. may
look unattractive to the investor.

The new gold bonds will be exemp-
ted from all taxes such as income-
tax, wealth tax, gift tax and estate
duly. The gold bonds are transfer-,
able and can be pledged in any bank
for loans. At the end of fifteen years,
the gold will be returned at a purity
of 23.88 carats, and the investor cam
make ornnments of higher purity than
14 carat out of that gold. A segious
apprehension in the mind of the in-
vestor is whether after fifteen years
when all his gold is rcturned to him
he will be allowed to retain that gold
which is in excess of the quantity per-
mitted to him under the Gold Control
Act. The present Gold Control Act
with its severe provisions stands in
the way of people declaring their gold
stocks and offering them to Govern-
ment for gold bonds. If Government
want to get substantial contributions
in guld to be invested in gold bonds,
the severe provisions of the Gold
Control Aet which create apprehen-
sions in the minds of the people
should be either meodificq or made
flexible during the emergency. With
the gold control in force, most of the
gold has gone underground. Only
free market in gold will bring out the
hidden gold.

The common man at present is re-
luctant to part with his old oma-
ments, because of the fear that he
cannot make new ornaments of simi-
lar purily. This fear should be
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oompletely dispelled by Government
by adequate guarantees and by ade-
guate publicity.

The quantity of gold tendered up to
the 13th November, 1965 under the
new National Defence Gold Bonds
Scheme is 1117 k.g. which is worth
about Rs. 70 lakhs at the international
price and Rs. 1.5 crores at the current
market price. The total gold holdings
in India, according to the Reserve
Bank Estimate, amount to about
Rs. 5000 crores. Most of the gold remains
in the form of gold bars, gold coins
and gold ornaments and articles.
Government  should bring out thic
gold by powerful appeals to the pat-
riotism of the people and by proper
inducements. Full use should be
made of the press and the platform
and the radio and the filmg for this
purpose. Orgenisations should be set
up at the Central, State, district and
panchayat union levels to achieve
this.

Shri Harl Vishnu Kamath (Hosh-
angabad): What does Kamaraj Avar-
gal say?

Shri Muthiash: The Bill provides
tax concessions to persons investing
in the National Defence Gold Bonds
by amending the Income-tax Act, the
Wealth Tax Act, the Gift Tax Act and
the Estate Duty Act. The concession
in the case of the National Defence
Gold Bonds is the exemption of the
value of gold purchased by undisclos-
ed income and invested in the Na-
tional Defence Gold Bonds, 1980, from
taxation under the Income-tax Act
or any kind of profits tax act, for any
year from the 20th October, 1865, if
the income is not detccted or the gold
not seized before that offer. The an-
nual payments on the bonds will be
exempt from income-tax. No capital
gains tax will be levied In wespect of
the sale or transfer of the bonds by
any person. The value of the bonds
will be exempted from wealth tax.
Gifts of golg bonds by a person who
has originally subscribed to them will
be exempted from gift tax to the value
of 5 k.g. of gold for each year. Gold
bonds up to the value of 50 k.g. will
be exempteq from estate duty for the
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first inheritor. Suitable amendments
have been sought to be made in the
Income-tax Act, the Wealth Tax Act,
the Gift Tax Act and the Estute Duty
Act, to legalise thesc concessions, 1
want lo say somelhing about clause 8.
Certain Members of Lhis House have
criticised clause 8 and have objected to
it on the ground that it puts u pre-
mium on tax evasion and hvarding of
gold and money. But they should
realise that clause 8 docs not com-
pletely rile out the ordinary proce-
dure of search and seizure of gold
and hidden or unaccounted money by
the officers of the Income-tax Dep-
artmenl. Government are very an-
xious to get a very large quantity of
gold at this most critical juncture of
our history and they want to mobilise
ag much gold as possible, That is
why they are appealing to all the
people to contribute guld and that is
why they are adopting persuasive
methods now, so that the people may
willingly contribute gold for the de-
fence of the country and for national
security,

Shri Bade: Even the courts are pro-
hibited from going into those things.

Shri Mothlah: 1 would like to con-
clude with a few words on the capucity
of Government to repay gold after
fifteen years. Some Members have
raised certain doubts with regard to
that. My submission ig thal Govern-
ment huve the capacity to repay the
gold at the end of fifteen years. The
country has a number of gold mines
and Government are making full uti-
lisation of them. Government have
the capacity to earn more and more
foreign exchange in the course of
fifteen  years by increased exports.
They will also save as much gold as
poscible in  the course of the next
fifteen years. All the gold that is
collected now is not going to be com-
pleteiy sold away to foreigm countries.
Some reserves of gold will be alwavs
in the country with the Reserve Bank.
All these considerations should eon-
vince the people of the capacity of
Government to repay the gold at the
end of Afteen years.
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Shri €. K. Bhattacharyya (Rai-
ganj): 1 shall make only one sugges-
tion to the hon. Minister. These con-
cessions in driblets make it Tather
difficult for us to realise the objec-
tives in view, These should have
been given ut the earliest opportunity.

.

While the object of the Bill has
been accepted as laudable by all sec-
tions of the House no one has said
that the Bill has not a laudable ob-
jget. Therefore, it is perhaps the duty
of all sections of the House to help in
the fulfilment of that laudable object
and not to make speeches in such a
manner that the persons who may help
in the fulfilment of that object will
be scared away. That is the submis-
sion that T wish to make to some of
my friends in the Opposition who bad
delivered speeches opposing the Bill
on certain grounds.

As regurds the provisions of the
Bill 1 was just thinking of the pre-
vious gold bonds where the persons
were patriotic enough to deliver their
gold for exchange in lerms of money.
and this was done in order to cnsure
thut because of the patriotism they
had shown they might not suffer. I
wish to suggest 1o the hon. Finance
Minister that those persons who had
contributed to the gold bonds of 6 and
7 per cent later should be allowed the
gption of converting those bonds in

terms of the present bonds. I
helieve that is the least that we can
do in justice to them. They give

their gold, but get it back in terms
of money and that moncy may not
have the same value at that time.
Now we are asking olhers to give
theiy gold in exchange for gold at a
later date—we are giving them the
nssurance that they would be paid
back in the same fineness of gold. So
‘persons who made their contribution
under the gold bonds scheme in 1962
and 1965 previous to this scheme,
should be given the option, if they so
like, to have their bonds or controbu-
tion converted in terms of the present
gold bonds scheme so that they get the
same concessions 85 arc being exten-
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ded lo persons who are buying these
bonds now under the present scheme.

Shri V. B. Gandhi (Bombay Central
South): Madum Chairman, I support

this Bill. 1 support it not because it
is all good, but becausc it is all
necessary,

st gwR = wwAa . Aanifd
TEIRAT, WU WAEG[ FAW L | qEA
7 aorifa A g
Mr. Chalrman: The bell

rung—-Now there
Gandhi,

is being
is quorum. Shri

Shri V. B. Gandhi: As | was saying,
I support this Bill not because it is
all good, but because it is all neces-
sary. We must remember that we are
still in the midst of a national emer-
gency and the need for augmentation
of resources for Government still con-
tinues to be imperative. I do not see
what eclse we can do except support
the Bill, although we support it with
a lot of mental reservations on the
subject.

Shri Sezhiyan: The headphone is
not functioning properly. Both the
floor language and the transliation are
coming through in the same channel,

Shri Warior (Trichur): We are not
able to hear as a result of that.

Mr. Chairman: 1t will be looked
into.

Shri V. B, Gandhi; 1 am sure Gov-
crnment itself is not very happy in
having to bring forward a Bill of this
kind. Bul we all recognise that at this
critical time Government must have
gold at any price, even at these con-
cessions that the Bill has offered.

Shri Priva Gupta (Katihar): The
direct voice as well as the interpreta-
tion are coming in the sume channel.

Mr_ Chalrman: That technical defect
is being repaired.
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Shr: V. B. Gaudhi: No one would
be happy to defend the concessions
except on the score of emergency.
Con.essions of this magnitude  are
unthinkable in normal times.

Shri Bhagat, the Mimster of Plan-
ning, was right when he said:

“These tax concessions are jeit
Lo be very essentl for maximis-
ing the investments in these bonds
and loans”,

Now it is true that the Bill provides
for very substantial concessions, But
sinee the need for mobilising the
resources for Lhe defence of the coun-
try still continues, we have o support
it. It is, however, in view of these
large concessions, possible for us to
ask ourselves the gquestion whether
such concessions could be too large,
could be more than are reasonable or
nevessary., Put considering the res-
ponse we have had so far in the shape
of subscriptions to the new bond
issue, we must agree and we have 10
concede that the con essions are nene
too large. In fact, if we cannot give
them any more concessions, these con=
cessions capnot be reduced.

A word aboul how desperale iz Whe
need of our country of guld. It is
very interesting thay we have got an
illustration of how dire our n.ed is
In the booklet on demands for granis
which we are sbout lo consider as
the next item on our agenda, one of
the demands is for Rs. 17.5 crores for
subsidising sugar export. In this case,
we realise that what we are doing is
1hat in order to earn foreign exchange
~f Rs. 11.5 crores, we are actually sub-
gidising export to the tune of Ra 175
crores. That shows how dire is the
need, how difft-ult is our foreign ex-
rhange situation.

Another item, to  which T would
hriefly refer, is about the subscription
we have to pay to the International
Monetary Fund. the increase of sub-
scrintion  that all members  have
agreed {o pay and so has India agreed.
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Shri Kashi Gupta: Will you we
able logget so much gold from Luus
scheme?

Shri V. B. Gandhi: 1 am caming to
that, ’

Actuaily, the gold part of the
subscription that we huve to pay with=
in a reslain time limit is abouy § 395
million. Now we have not got that
gold; it is obvious, In fact, what {he
statement in the booklet says is:

“Payment in gold will be ac-
commodaled by a special drawing
from the Fund".

That probably is the officialese of
what in plain English would mean
that we have not got the gold, but
shall have to borrow it from the Fund
and pay interest. But that only goes
to illustrate the great need we hawve,
and we must be willing (o accept any
such proposal from the Government
and help the Government to go ahead
and attract as much of new subscrip-
tions 1o the new National Defence
Guld Bonds us possible.

Mr. Chalrman: Shri P. C, Borooah.
Ie should take only flve minutes,

Shri P. C. Borooah (Sibsugar): My
lot is always five minutes,

Shrimati Yashoda Beddy (Kurnool):
A lot can be done in five minutes.

Shri P. C Borooah: The object of
the Bill is lo mobilise the gold wvail-
able in the country whether in  the
form of ornamenis or otherwle, uy
we wint this for defence and develop-
ment purposes. Oupr foreign exchange
gituation is very bad, and that is why
we need gold. We cannot get gold
from any other country, we have to
collezt it from our own country, und
that is why this Bill has come.

Nobody has opposed the Bill as a
whole, but there has been a lot of
criticiam of Clause 8 where conces-
sions are proposed to be extended to
those who have minted hidden money
and hidden gold
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[Shri P. C. Borooah]

My hon. friend Shri Morarka put
up some very strong argumenis in
favour of this Clausc. Whatlever he
may say, whatever be the respunse to
this scheme, good, bud or indifferent,
the fact remains that it is in a scense
penalising the honest tax-payer and
giving licence to the tax-dodgers.

Even then, I may say that these are
peculiay times. We are in very great
difficulties, we are in peril. So, can
we not overlook this? We can think
of this matter at a later date when
the emergency period is over. As
every one of the speakers has said
it is for defence and development pur-
poses that we want gold, so do I, so
that we may tide over our foreign
exchange difficulties.

Let us see what percentage of gold
is i hidden hands or with the Rajas
and Maharajas. It is estimated that
it is much less than ten per cent.

Shri  Bireadra Bahadur Singh
(Rajnandgaon): The Maharajas have
slready given their share.

Shri P. C. Borooah: If even after
these concessions nothing comes out
from this ten per cent, we will have
ennugh lime to deal with them suit-
ably after the emergency is over, but
let us not harm the holy caus: of
eollection of whatever gold we can
from the remalning 80 per cent in the
hands of the people at large.

Having sald so, 1 have four sugges-
tions to make. The hon. Minister is
here. He may kindly see whether
these can be accepted.

The interest of Rs. 2 per ten grams
nndee the ssheme is to be treated as
tree of in-ome-tax. On the basis of
the ruling price ot gold of ahout Rs. 125
per ten grams. it will work out to 1.8
per cent. Ewven if it is caleulated on
the hasis of the international price of
gnld, the return comes to about 33
per cent only. This rate of interest
ghould be raised to bring it to & more
realistic level.
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Secondly, those who subscribe orna-
ments under this scheme will be given
a premium of Rs. 3 for ten grams im-
mediately to compensate them for the
cost of getting the ornaments made.
This rate, again, is rather low, because
the making charges are about Rs. 10
to Hs. 12 for ornaments. Therefore,
this should be raised to some extent.

Thirdly, the gold bonds have been
made negotiable, and even money can
be raised on the security of these
bonds. The attractiveness of the
gold bonds will be enhanced furthor
if these are issued as bearer bonds
This will improve the negotiability of
the bonds.

Lastly, he may consider whether it
will be possible to have a moratorium
on the disposal of gold at least up to
31st January, 1966.

With these words, I support the
Bill, and 1 hope the Minister will
throw some light on the feasibility of
the suggestions that I have made.

Shrl B. R. Bhagat: I confess that
the mixed re.eption that the Bill has
received was quite unexpected by me.
1 had hoped that in the context in
which this has been brought forward.
it would receive the unanimous sup-
port of the House. I fail to under-
stand the reason for this mixed recep-
tion.

1t was very sharp the other day
when the hon. Members belonging to
parties almost diametrically opposed
1o ea h other converged on this point,
but it is heartening to find that the
reaction has mellowed, and we have
got very solid support today for this
measure.

I would like to dwell upon the
argurments acainst this Bill by those
who have shown this sharp reaction.
After listening to the speeches and
also going through the text of those
that 1 could not listen to personally,
I find that the main reason for the
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eppogition to this measure boils down
o two or three facts,

One of these is that this strikes, as
they gay, at the root of public mora-
lity, and will breed cynicism and dis-
respect for law. The second reason
seems 10 be that most people are not
prepared to belleve that Government
is really going to give the gold back
in 1960. The third reason scems to
be rather curious in that those who
have attacked the incentives say in the
same breath that the incentives are
not adequate. It was said that while
the compound interest for 15 years
cumes to nine per cent, in this case,
at the most, including the concessions
offered, it is not more than 4} per cent.

They say that if we want to succeed
in this scheme, we have to rcpeal the
Guold Control Order. That is the only
constructive suggestion that has come
#rom the hon. Members,

I really felt very unhappy that the
tone I set in my specch for the success
of this scheme and for the co-opera-
tion of this House and the couniry,
had been lost. Therefore, even  at
this late stage I shall try to recap-
ture it, because I want to repeat and
stress again that we must visualise
this measure in the context of the
emergency. It is the cxtreme urgency
of the situation that compelled the
Government to bring this forward. In
she climate that has been created by
repeated aggressions against us, the
1ast of which we fougit off so success-
fully, for defending the integrity of
the country, 1 expected that a mea-
sure of this urgency would receive the
snanimous support of the House.

The concessions offered should also
be viewed in the proper perspective.
1 repeat that there is no offence to
public morality ~or any morality.
There are no untoward concessions
given. Whatever contestions  are
given, they are being given for defi-
nite reasons and I shall explain them
What i3 the situation that the cruntry
is facing today? With one vnice, the
whole country has said: come what
may, we will defend our freedom,
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whatever be "he pressure. ... (Inter-
ruptionsy) 1 bave lstened very
paliently and | would like to be heasd
because | have a case to put forth.
Gouvernment has been charged with
breaking the law of moranty and,
therelore, 1 would like w0 take the
indulgence of the House to put for-
ward my view. We have proclaimed
that we will be self-reliant and we
will withstand all pressureg on our=
sclves. So, we have lo augmeni all
the resources. We are rephasing the
plan and reorienting the pulicivs so
gs to stand on our own [egs;, we have
taken measures that wul cut down our
imports; we will improvise with suv=-
stitutes. All our scientisls and tech-
nicians are contribuling towards uus
and are now engaged in doveivpung
substilutes o avoid imports. Sunudr-
ly, efforts are made to deveiop ex-
ports. Knowing that these thuigs take
time and we may be kiced willh a
very difficult situation i the mume-
diate future, as these mcasurvs wiil
take time to become effe_live, a year
or two years hence, what are we to
do in the coming few mouths or carly
next year? When the wd pip.line
dries, and there is no Iree foreign ex-
change and there is no external wd as
already the promises made arc not
being fulfilled, whut should be done!
The urgent thing that ecould have buen
in that context is only this. In thut
context, we thought of gold. In the
coming months the couniry is poing
{0 fuce a very difficult situation on the
foreign #xchange fiont and ours is a
country which is known to have a
large holding of gold. For conturied
we have been getting gold and it hay
become a national hahit for women
and for everybody to have po'd. L
may be that a few people have laraer
sto ks but there are a large number
o people who have very small hite
of pold. Gold is freely convertible in
foreign exchange and if we pot mizahle
amount of gold in the erming months,
we will be able to proclaim to the
world that we are ahle to meet our
urgent requirements. whether  they
be of defence or other essential im-
ports or of food Which is going to be
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difficuly in the coming months, or for
tertilisers which we need so badly.
For want of free foreign exchange we
may have tu cut whatever limited sup-
ply of fertiliser imports that we may
have had planned in the coming
months of the next year. It is in this
extreme urgency that we resorted to
gold and therefore it is not an ordi-
nary siluation. This would have been
the best way of proclaiming: here is
a country of 470 million people which
will go to any extenl to maintain its
freedoin and be self-reliant. It is a
challenge for all of us. The main ap-
peal in this measure especially in this
climate is an appeal 1o the sense of
patriolism of the people. All  other
considerations go behind. We have
offered concessions to persons  or
trusts or temples or institutions which
have large stocks of gold. A good
amount has been declared under the
gold control order, Bup there are
lurge amounts which have not  yet
been deelared, We have to accept the
facts of Jife. There is a law and in-
spite of that there are undis_losed
hoards of gold and we are not able
to tackle it. One. hon. Member said
that we tried the hard way. There
ure harder ways in other systems of
government and in  other countrics
where completely and compulsorily
cverybody had becn disowned of the
pold and cverylhing. We cannot fol=
low it....(An Hom. Member: Why
not?) It js not a practical proposition
in the present context to search every
house and get the gold. Hon. Mem-
bers themsclves will come here and
suy that the womenfolk in their con-
etituency had been scarched. Nor is
it a democratic method. To say that
this Bill is undemocratic and an
affront to morality is bevond the com-
prehension of my intelligence at least.
The motive may be different; any
stick is good enough to strike the
governmeni with; that may be the
mntive or it may be opposition for
apnosition's sake. But the grounds on
whirh it has heen opposed are not
thore.

Some hon. Members pointed out
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that thera were no extra-ordinary
foncessions offcred. The House itself
has a.cepted the principle of giving
concessions to unearth black moncy.
Similar concesions huve been offered
o persons who huve gold. So far they
have not found it acceptable to tender
the gold. Taking advantage of the
present situation, we have given them
enough incentive to tender gold and
get the advuntage. Probably weulthy
persons and richer persons who have
a large holding of gold may be moti-
vated by economic considerations.
Already there is a demand and the
same hon. Member who opposed con-
cessions says that more rate of inte-
rest should be given to make it more
acceptable. It may be that those who
bear in mind only e.onomic considera-
tions may be attracted by it. We have
considered that aspect also and we
have provided the concessions or the
rate of intercst; thoy ere in & mode-
rate form, in a reasonuble form. That
is so for two reasons. Although we
expect thay some class of people may
be guided by these economic conside-
rations, a large class of people, parti-
cularly smaller people, small farmers,
workers or the middle-class who con-
stitute the bulk of our countrymen are
not affected by wealth or gift tax or
other things and these concessions
have no meaning to them. We want
gold whether it be 2 or 5 or 10 tolas.
Only then it will borome a success.
Therefore, the main burden of this
Bill is patriotic. that we want to ap-
proach 80 per cent of the pueople for
pold. To them the appeal is purely
patriotic. Ty is only a small micro-
scopic number who may have a large
holding of gold whether they be
institutions or individuals, who may
be interested in concessions. To them
we have offered these. That is the
fact of the situation tnday. We have
to arcept it. Tt is nnot an affront to
morality be-ause wer have never
broken any law.

There is another bigger charge that
to black monev we have given addi-
tional inducements. The ong
and the inducements that we gave



2509 Taxation
under the voluntary disclosure of in-
comeg are there and therefore they
say that peopie will convert their
black money into gold and tender it
I think it is noy correct to say so.
If that be so, we would have gut
much more gold today than we would
otherwise have got. Mr. Masani who
knows the ways of these people would
not have said even in the beginning
that the gold bond scheme has failed.
H¢ has already proclaimed it for his
party and he knows thap these people
will not tender it. Why? Because the
inducernents had been givep to those
who have gold. Suppose 1 have 100
KGs of gold, 1 may take advantage
of the pgold bong scheme. Wiy
ehould I noy go and tender it myself
rather than sell jt to some other per-
son and gllow him 1o tender it? The
economic consideratlions do not ope-
rale like that. ! accepy the point
made by some hon. Member who smid
tlrat there may be a tendency to
smuggle more gold and this  black
money can be investeq in  freshly
smuggled gold and that can be con-
verted into gold bonds. We have
borne in mind that eventuality and we
are absolutely alive to thig danger.
Even then, we have, on the balance
of considerations, decided that even 1if
somoe gold is smuggled—although you
should see that we are not softening
the anti-smuggling measures—-we are
not softening any measure to disclose
undisclosed jncome. although we have
given concessions in regard to undis-
closed income or undisclosed gold or
miay be undeclared gold. And we are
trying 1o be as stif on this anti-
smuggling measure ps before, if not
more, So. we are vigilani on tha'
front. but even then. taking the
worst, if some gold iz smuggled and
tendered this way, it will be a very
smal! percentage. There is no imme=
diate drain on foreign exchange In
that respect if the motive is to tender
it back and convert some black moncy
into white. Therefore, sll the fears
that black money wil! be converted
into white through the golg bond
scheme or the concession given to the
big holders of gold will be abused are
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nat ;usl.iﬁeﬂ.*lr you take it in the
Proper perspeclive and in gll #s ace
tualities, the danger is not in  that
significant proportion as 15 feared,

Shri S. M. Banerjee: Will yvou ex-
plain how i is paid back.
ot wher gy aTar ;0 14§

aTF ¥ 6 WIgT 7@ 7 P wod
TwaF ?

Shri Kzpur Singh (Ludhisna); How
wi:] they give the gold back o us?

Shri B. R Bhagat; | will unawer
o!l the questions ay the end. (Im-
terruption) .

Mr. Chalrman: Ovrder, order. No.

in‘crruptions pleasc,

Shri B. R. Bhagat: ] plead before
this House that the House should
judge this scheme in this context, and
I wholly repudiate this charge that it
is cloaking robbery. Some Members
used strong words and said that it is
robbery with patriotism. 1 think it is
none of these things. Such  words
only represen' the vxireme opinions
scmetimes expressed by hon.  Mem-
bers,

Then, T would like to dwell on the
main construclive puggestion that if
vou want the success of this scheme,
the Gold Control Order ghould be re-
pealed. Some hon. Members have
put it this way that the Gold Con'rol
Order comes in the way of tendering
thie gold, and another hon. Member
asked, what is this measure  which
violates  another  mensure  under
the Statute Book. I think probably
one point escaped notice of the hon.
Mcember. Shri Masani. [ would not
sav thap he has deliberately doane il
probably it must have escaped his
notice, namely, in the Golg Control
Order. we have a provision where we
Rive powers of exemption. We have
given powers of exemption in various
forms for converting gold intn orna-
ments of the same purity. That ron-
cession is exercised also while giving
the concession in favour of the gold-
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smiths. Similarly we have powers to
exempt, for national purposes, any
people who have gold. So, we have,
similarly, issued a notification under
the provisions of the Gold Control
Order in which a person who comes
and tenders under the gold bond
scheme will be exempt from the pro-
visions of the Gold Control Order.
Therefore, for that limited purpose of
facilitating the success of this scheme,
the power that has been given under
the Guld Control Order has been
already used. So, Lo say that the Gold
Control Order will come in the way
of the success of this schreme is not
true,

Shri S. M. Banerjee: What about
paying back ip terms of gold?

Ehri B, R, Bhagat: Another point
was made that nobody will tender
gold to  this Government be=-
cause they doubt whetlrer—or
they know—afley 15 years this Gov-
crnment will be there or not and so
they wiil not get back their gold. So
far as this scheme is concrned, gold
bonds are Government security; like
any olher security, they have al] the
facilities. Government is not only
borrowing from their own people here
bui it has borrowed a large amount
from outside. So far our record is
that we have not defaulted on any
single account. Even in our worst
maoments, we have paid back our dues,
Even in the Fourth Plan, we have
takon up our external-resource lia-
bility. In the next five vears, we
may have 2 pay to the ‘ume of
Rs. 1,200 crores on account of capital
and interest jn foreign exchange. At
the monst this golg will amount to a
few hundreds, not thousands, of crores
anj cortainly we would be able to
pay il back at *he end of 15 years.

This government may or may not
be there. but ceriainly there is not
going tn be anarchy in this country.
There will be some government and
the covntry will he nble to pay it back.
It has been paying back every year.
Even 'ast vear we must have pald
back Rs. 50 crores. Every year in
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the budget provision is made for pay-
ing back external debt. So, to create
a climate in this country that our
own people have lack of confidence
in the credit-worthiness of our gov-
ernment, while people and govern-
ments outside have full faith in our
credit-worthiness, to say that our
people do not have faith that their
gold will be paid back to them, is a
very illusory, if not dangerous, as-
sumption to make.

This is not a measure which provi-
des a free-for-all for black-marke-
teers, nor a measure which gives con-
cessions of an extraordinary or umto-
ward nature. This is not a measwe
which makes any affront to any public
morality. It is a measure which has
been conceived in an extreme urgency,
which takes into accoun the facts of
life in the country. The concessions
offered arg moderate and reasonable.
When 1 expected that the measure
will get all-round support, I only tried
to reflect the gemeral mood and cli-
mate of the country today. It is not
the economicg or material considera-
tions that go behind the success of
this scheme. 1 still feel that the gold
scheme hag yet to make a start. Up
till now we have got 1,332 kgms of
gold and its walue is Rs. 1'73 crores
at the local price and about Rs. Tl
lakhs at the international price. So,
it is yet o make a start. According
to me, a start can be made if it has
the support of all the parties and ele-
ments of thig country.

An hon. Member: You will not get
that.

Shri B. R. Bhagat: Those who do
not wish well of the country will say
that. To say that the Government
will be pressurised into abolishing it
or making further concesstons I
wrong.

Shri Bade: Beause we do not sup-
port certain portiong of the Bill, you
cannot say we are not wisning well
of the country.
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Shri B‘-nl‘ m‘:‘-m:l have not 5 jon 1t js e nature of the law
named anybody. , those who jicaiy Whoever possesses wealth—of

do not wish for the success of this
scheme do not wish well of the coun-
try. (Interruptions).

8hrl Warior: The trouble is, Gov-
ernment is not touching where the
gold is.

Shri B. R. Bhagat: We are trying
1o touch their heart. You want us
to touch them with a danda.

Shri Warier: When people can be
sent to the front to die, why can't you
1ouch these people with a danda?

Shri B. B. Bhagat: The hon. Mem-
ber wants to touch their heart with
a danda, we want to toucn their
hearts with persuassive arguments
For the blackmarketeers and hoarders
the donda is there. (Interruptions).

st wy feem (qAT) © 9 F
9T F1 W Frfag, gE@. w1 g
94 & geg w1 w0 FT9 7 w1 smm

g7
ot oy SASg@ A @

Shri Warior: We are not saying
that the Government should not get
the gold, we are opposing this mea-
sure taken by the Government to
deal with crooks and dishonest men.

Shri B. R. Bhagat: Now | come lo
some of the specific points mode by
Shri Morarka. He said that as there
is exemption in the case of wealth tax
for all successive transactions. simi-
larly, for Estatc Duty and gift tax
alsu there should be exemplion for
all sucressive transactions. He knows
all about these matlers of taxation
very thoroughly, at least much more
than I do. He has conceded this point
that wealth tax inherenlly is a tax
which is levied annually and its rate

course the tax cannot be levied twice
a year—will have to pay the tax if
he comes under that category. There-
fore, whether he is an initial sub-
seriber or not, he gets the exemption,
Because it is wealth we huve provid-
ed the exemption. In the Estale Duty
what we have provided is, if a man
who possesses the Bonds is dead
then tae estale duty will not be s.-
tracted, whether he is an initial sub-
scriber or a purchaser of the Bonds.
Therefore, ut least up to one death
cxemption is given. In the gift tax
it is only yiven to the initial subs-
criber.  The idea is this. As 1 said,
it is o concession given to the investor
of gold. If somebody hus pold and
he wants to invest it then exemption
is given. Therefore, it is an incentive,
an inducement for him to invest it.
In the case of Estate duty one may
calculate, psychologically or by some
other process, that he may have to
pay Estate Duty. Therefore, that ex-
emption is given. As 1 sald, exemp-
tion is given in the gift tax also
where the rate is very, very high. In
the case of Estate Duty also the rate
it high. Death is uncertain as to
when it will come. Death is certuin
also. Therefore, it is u peculiar thing.
Everybody knows that one has 1o die,
but when he will die nobody knows.
In the case of gift tax it can be con-
trolled. One can make a gift cvery
month, two months or three months,
‘The rate being high, 1 have caleulal-
ed that if one has Bonds for 5 kg, gold
valued at Rs. 40,000 the gift tax will
come to something like Re. 4000 und
if in 15 years it is transferrcd 10 or
15 times the government will lose
more than the wvalue of the gold
‘Therefore, it is distinct from wesllh
tax. Weallh tox, os T said, is an
annual tax. The rate is also 1 per
cent or 1} per rent. In the case of
gift tax the rale js Ay high gz 50 per
cent.  Estate duty at the highest rate
is 85 per cent. Therefore. a distine-
tion has to be made and 1 am not
able %o accept the proposition which
the hon. Member has s0 ably mads.
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[Mi. Depvrv-Speaker in the Chairl

With these woras, Sir, 1 hope the
House will appreciate the urgency of
this measure and also appreciate the
scheme of this Bill and the nature of
the concessions we have offered in
the light of the present emergency.
1 would again, at this belated hour,
appeal 10 all of them to appreciate
this. 1 know the country is charged
with a feeling ol -patriotism.  This
scheme, more than any other scheme,
1 still maintain is not an economic
scheme, although some economic con-
siderations and inducemenis have
been given, and this should be a
popular scheme. We have to app-
roach everyone who has gold. Parti-
cularly, our womenfolk have 1o go
and convince their sisters that they
must give gold, because the country
needs it.  They must give gold be-
cause their freedom is involved. They
must give gold because in the coming
months the country has to face diffi-
cult problems and meet the challenge.
For that purpose, the country has
derided to he self-relient. 1 know
that only the patriotism of the people
can make this measure a success. 1
have no illusions about this measure.
We have to ask every patriotic citizen
to offer gold to help the couniry meet
the challenge.  Thercfore, coercive
measures will not succeed. It is not
dunda but persuation that will work.
It is in that spirit that this Bill has
been conceived and it should be taken
tn that spirit,

At W TW oW o FETeEs
mErm, & 0% W qUAT TEAt g o

Mr. Deputy-Speaker: We had along
discussion.

Shri Kashi Ram Gupta: He has al-
rerdy promised that he will answer
questions.

Mr. Depuly-Speaker: You have
spoken on the subject. I will allow
questions to be asked only by those
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hon. Members who have not
on the Bill.

spoken

w1 wTEt R TR qAT wEEY A
agr g f& gq (e § o famd 2
g E q T owr St d faaw e
wfas w & 1 g0 avE Ay
WAAT Al F ug WEd § o fwoq
@At i oA w1 %E 0 fora & e
ST AT 8, 34 A &1 AT afz o
TN F AT §E A1 R, d W aTH
H oWTAA @ A §
Mr. Depuly-Speaker: You are mak-
ing another speech.
=it w14l TR TR - F ag A Mgt
gfs afs &g & a1 war ¢,
afz 73 g8 ¥ & am oy gow w
AW AS fawar 2, a1 wragEw
FIT &1 TG HAT |
it Wo Wo 3w : AT IW ¥ Ay
gaim 3 a7 e
17 hrs.

Mr. Deputy-Speaker: Not now. We
have already had a full discussion.

I am sorry, 1 cannot allow any
furthe: questions.

Now, the question is:

“That the Bill further to amend
the Income-tax Act, 1961, the
Estate Duly Act, 1853, the
Wealth-tax Act, 1957, the Gifi-
tax Aet, 1958 and to provide for
exemption from tax in certain
cases of undisclosed income in-
vested in National Defence Gold
Bonds, 1980, be taken into consi-
deration.”

The Lok Sabha divided:

The Deputy Minister in the Ministry
of Filnance (Shri Rameshwar Sahu):
Sir. it has failed.

Mr. Deputy-Speaker:
has failed... .Now the
all right.

The  light
machine is
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Bill
Shri Hari Vishnu Kamath: Divi-
sion tomorrow.

Mr. Depuly-Speaker: The motion
has been put. The machine (failed.

Shri Warior: We should be told
that you are going 10 have another
division.

Mr. Deputy-Speaker: All right; 1
will put it agam.

Shri Ranga
machine fails.
give any more gold to these pcople

Business of the
House

Mr. Deputy-Sffeaker: I am putting

the questori again.  The question st
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“That the Bill further to amend
the Income-tax Act, 1961, the Etate
Duty Act, 1953, the Wealth-tax
Act, 1857, the Gift-tax Act, 1068
and 1o provide for exemplion from
tax in certain cases of undisclored

who deserve nothing?

The Minister

and Parliamentary Affairs (ShriSatya

Narayan Sinha): The machine is not

co-operating with you.
Division No. 6]

Aney, Do M, 5.

Barman, Sho PG

Basaprs, Shri

Bhaget  Shii LR

Birenudra Babadur Xingh, Shri
Chandrabhan Singh, Shri
Chandrasckhar, Shrimati
Chaudhry, Shei Chandramani Lal
Chavan, Shr Y. U

Dafie, Shri

D, Shri B K.

Dias, Shri C.

Dovsi, shri kasinsitas
Dubey, shri K. G.

Gan'hi, Skri Vo B
Himatsiogka, Shri

Jadhav, Shri M. L.

Jyotishy, she )OI

Made, Shri
Banejee, Shii 5. M

Perva, Shri Onkar Lat
Buts Singh, Shri

Mr. Depaty-Speaker:
the division is: Ayes—S5

The result of

Kinder Lal, Sho

Kugeel, Shri B. N.
T.akhan Das. Shri

Lalit Sen, Shri

Mahadeo Prasad, Shei
Mahushi, Dr. Ssronni
Masuriys [in, Shel
Mehrotea, Shri Bray Riban
Morarks, Shri

Muakericz, Shrimati Sharda
Menhish, Shri

Phratap Singh, Shrei

W, Shrimati Sahadia Hai
Rain, 1. . S0

Rem ek, Shri

Rane, shri

Hom, Shrs Hemeshwar
Way, Shrimati Henuka

NOES

Ciupta, Shii Kashi Ram
Kachhavayis, Shei [aksm Chand
Kamath, Shri Hoti Vshau
Liraaye, Shri Madba

Mukerpee, Shr H. N,

17:05 hrs.
5; Noes—I14.

income invested in National De-
fence Gold Bomds, 1930, be tuken
(Chittoor): Ewen the . tqnsidoration."
Why do you wam to
The Luk Sabka divided:;
Shri Ranga: God is against these
of Communications People.
Mr. Depuly-Speaker: l.et us  have
patience.
[17.04 hrs.
AYES

Reddysr, Shri
Meddy, Shei B Surendis
sata, Shri Kaneshwa

* samanta, Shei 400

Sanmek, shr Merdeo
saret, Shri Sham Lol
Satysbhema |evi, Shomat
Shastrs, Shirn Hamanaod
Shynde, Shr

~ingh, shri 5. T,

Singha, Sorl G K.
Sinhe, Shra Satys MNarsiyan
Subremanysm, She 1
sumat Prasad, Shi
Tiwary, 3Fn R, 5.

‘Tuls Rum, She

Tysai, shny
Venkalaiusbaialy, Shes 1
Wirkhalrs Singh, Shri

Suir, Sht, Vacudewan
Ranga, Shri

Sevhiyan, Shei

Warer, Shei

Yadow Blir Ham See.ak

BUSINESS OF THE HOUSE

The motion was adopted.

Mr. Deputy-Speaker: We shall take
up the clause-by-clause congideration

$OmMOTTow.

Dr. L. M. Singhvl (Jodhpur): Mr.
Deputy-Speaker, Sir, for reasons
already stated in my letter addressed
to the hon. Speaker, I have made a
request that my No-Day-Yet-
Named Motion posted for tomorrow
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on the LIC may be postponed till the
next week,

The Minister of Planning (Shri B.
R. Bhagat): T have no objection.

Mr. Deputy-Speaker: The Speaker
has already agreed to this request; I
hope, the House will agree to the post.
ponement.,

Some hon, Members: Yes.

Mr. Deputy-Speaker: It is post-
poned.

The Minister of Communicatlons and
Parllamentary Affairs (Shri Satya
Narayan Sinha): Because the LIC busi-
ness ig not to be taken up tomorrow
as the House has decided and you have
already agreed on the request of my
hon. friend in whose name the Motion
stands, items meant for the 10th may
be taken up tomorrow instead of the
day after,

Mr. Deputy Speaker: It is for the
‘Government to arrange the Business of
the House. (Interruption).

o] olaE g (IOEA)
H guure fag 1 & W AR w9
T § W o @ A g, IAR
LI

staygfosg : () §IE
SEA & wqrA a7 Wiy K gaa wEE
Fa, w7 g faet & w0 A
Ty awr AFe dar £ mar @ WY gt
FAgT IFT A1 AT 2
Mr. Deputy Speaker: We now take

ihe Half-an-Hour Discussion to be
raised by Shri Kapur Singh.

KARTIKA 26, 1887 (SAKA) }
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17.06 hrs.

FORCIBLE CAPTURE OF SIKH
GIRLS AND WOMEN BY
PAKISTAN ARMY PERSONNEL*

Shri Kapur Singh (Ludhiana):
Mr. Deputy-Speaker. Sir, I will be a8
brief as possible over this painful
incident which I wish to place before
the House and 1 expect that you will
also pear with me when I am narra-
ting these facts.

Sometime ago, when ] paid a visit
to my constiluency, 1 came into pos-
session of certain facts to the follow-
ing effect that, during this Indo-Pakis-
tan conflict, in the first week of Sep-
tember, the Pakistani armed person-
nel pierced into certain villages of
India inhabited by Sikhs exclusively
and carried away about 70 to 80
young girls and women in their
trucks. The Army did not make any
attempt to rescue them Some of
these women were selectedq on the
way by a Pakistani post where 8
Paistani  soldiers were staying and
they detained B young girls for the
night while other women were taken
to Pakistan. The next morning, some
of our Army planes flew over that
area and out of fear, the occupants
of this Pakistani post hid themselves
into trenches and taking advantage of
that, those Sikh girls tried to run
away out of their clutches. This was
noticed by our aeroplane and they
tried to give shelter to these 8 young
pirls. They started encircling around
them so that the Pakistanis could not

pursue them. These girls ran for
about 6 miles, and they crossed
through the river, Sutlej. One of

them was drowned and other 7 girls
came back into Indian territory safe
and sound.

I was also told, through tho cn-
quiries that I made from the people,
that the Government of Punjab had
instruclions to suppress these facls
I was a'so told that the Army
had given orders not to take any steps
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10 rescug the women who had thus
been captured and taken away by
Pakistan. Thereupon, I gsked g mos.
Tesponsible pe.son of my consuluen-
ey, Dr. Gurbachan Singn, & relred
Assistant Surgeon, 1o make further
enquirieg in the casc, when 1 left tox
consutuency, and to let mg know
wnat thee true facts were. Dr, Gur-
bachan Singh is a public man ang &
reiired Government servany and he is
a man of highest integ.ity and pro-
bity. I read from the letter which
he has written (0 me. [ quote:
“Pakistan carried away women.
about 70 or 80 in number {rom
the following villages, Chooriwala,
Beriwala, Jhangra, Pakky of
Tehsil Fazilka. There was g post
on the way belonging 1o Pakis-
tan, & few miles beyond those
villages, and they removed 8
girls, one for each man manning
that post from that lot and kept
them for the night. Next morn-
ing our Air Force planes happened
to go thai gide and the men on
the post hid themselves in the
trenches. The giris escaped in the
meantime. Our planes spotted the
girls and gave them shelter by
encircling round and round Wl
they were out of danger zome.
All the girls swam the river gnd
saved themselves but ome got
drowned.”
I am placing thig letier along with
the cover on the Table of the House.
Now, on the basis of this I wanted
to raise a discussion in this House by
way of giving a Calling  Attenion
Notice. But a Starred Question was
admitted which was not answered cn
the floor of the House and a written

reply had been sent to me which s
as tzum;

“According to inquiries made
by the Government of Punjab &
number of families (I want the
House top mark the words “a
number of familles”) of villages,
Jhangar and Puccu Chishti, situ-
ted close to the Indo-Pakistan
border in the Fazilka sector, are
missing since 6th September,

when the yillages were attacked
by the tan army., Inquiries
are Being made by the Govern-
ment of Punjab to ascertain whe-
ther they were killed or captured
by the Pakistanis or whether they
were able to move 10 other places
in India”

On the basis of this, I want to raise
a discussion o1 three specific points:

(1) Equivocation and evasivenrss
of the Government of India and their
agenis in the Punjab in this matter
of grave voncern lo the entire country,
including the Sikh people.

(2) Responsibility of the Defence
Minister of India arising out of fallure
to take necessary military action to
save these unfortunate women.

(3) Jural and criminal liability of
Pakistan suthorities in the matter.

About the first point. | merely say
that it Is either gross Incompetence
or criminal equivocation on the pari
of the Punjab Governmeni and the
Governmet of India to take up the
position they have taken, as evidenc-
ed by the reply given to my questlon
on the 15th November. Surely, they
know what is known to thousands of
persons in the Punjab as true; If
they do not, they are not fit to govern
and if they do end are anxious to
conceal it from the people, then they
are worse than cowards.

Recently at Amritsar and Ludhians,
our dynamic Minister of Home Affairs
went out of his way to make a state-
ment to the effect that creation of a
Sikh State in North India was incon-
ceivable. I do not know whom he
tried to disillusion or reassure, but I
say on the floor of this House with
the utmost sense of responsibility at
my command that there s not a single
Sikh who wants to create a Sikh State
elther in the North or elsewhere. I
shall disclose here what the Sikhs de-
sire. What they desire is a  State
governed by honest and decent men
and not by cowardly spivs and incom-
petent opportunists.

The facts of the case, now under
discuseion, should make it clesr to all
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level-headeq patriots ag to what the
real grievance of the Sikh people is
and why they have been crying all
these years without being heard or
being understood by the country or
this House 1 say nothing more on
this point.

Coming to the second point relating
to responsibility of the Defence
Minister, Mahabharata shohld be so
well known to him that I need hardly
recapitulate as what was the basic
cause of that fearful holocaust, sanc-
tioned by the God-man, Krishna him-
self. This war took place to avenge
8 woman wantonly dishonoured,

I would reming him, without going
to Mahabharata, of modern times, of
the Third battle of Panipat, the dust
of which batilefleld our Defence
Minister put on his forehead last year
when he visiteq that place. It was
14th January, 1761, when Marathas
faced the Afghan invader Ahmed
Shah Abdali, from which battle the
Rajputs stood aloof, the Jats were in-
sulted out and to which the Sikhs
were never invited.

Nevertheless, the Sikhs arranged
supplies to Marathas as best as they
could, but they also did something
more, to which I draw particular
attention of our Defence Minister.

When this battle was lost, it was
one of the most unfortunate events
of Indian history, When this battle
wis lost, as the historiang tell wus,
about 5000 Maratha women of the
highest Brahmin class and of Prince-
ly classes fell into the hands of the
Abdali. He stayed there at Panipat
for many weeks and he made this
specific offer that, if proper ransom
could be given to rescue those wo-
men, he was prepared to let them go.
Nobody came forward with ransom.
And then thesc women were taken by
the invader to Afghanistan. When
the Sikhs came to know of it, and
although they were not well orga-
nized, they fell upon the invader at
the river crossing at Goindwal and
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rescued &s many as 2,200 women. The
Khalsa horsemen delivered each sis-
ter safely in her home in Maharash-
tra, thousand miles away. The women
ride all the way while the Sikhs were
content 1o walk along side,

In European equivalances it means
Germang rescuing Russian  women
frcm Suracans in Paris and restoring
them in Moscow.

Cunningham, in his “Hisory”, calls
it as “the greatest act of chivalry in
the East”. Perhaps, it iy the greatest
act of chivalry in the world's History.
I shall now quote authorities in sup-
port of what I have said, briefly, so
that any Member who wants to check
up these facts may know them from
original authority.

st af (aroie) ¢ 2200 WP
W A w7 oA

8hri Kapur Singh: The authorities
are as follows: James Brown's History
of the Origin and Progress of the
Sikhs, London, published in 1788,
Vol. 11, p. 22; Kanhaiya Lal's Tarikh-
i-Punjab (Urdu), Lahore, published
in 1881, pp. 102-13; Gysni Gyan
Singh's Shamshiri Khalsa (Punjabl),
published in Amritsar, In 1911, p. 145,
This is my answer to the objections
which have been raised by my hon,
friend as to how these things could
happen. Uf all these people are lying,
then I am lying also.

Now, I ask the Defence Minister:
Has he acted, in this case, in keeping
with the high military traditions of
India? Let him answer this guestion
for himself.

An hon. Member: Surely not.

Shri Kapur Singh: Coming to the
last point, namely the accountability
and culpability of Pakistan, I would
submit that there is the legal aspect
and there is the cultural aspect of
the matter. As we know, the rules
of war are codified in the Geneva and
Hague Conventions and they permit
a Dbelligerent to exercise certain
extraordinary powers beyond those
which a State enjoys in peace. These
include power to Invede and occupy
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enemy territory, to destroy enemy
armed forces and to requisition and
confiscate certain types of enemy pro-
perty etc. The exercise of these
powers is considered as ‘militury
necessities’. But capture and carry-
ing away of enemy’s women for pur-
poses of criminal assault, is just plain
barbarism and contrary to all inter-
national law and practices.

Now, I come to the cultural aspect.
When Guru Gobind Singh, the
modren Law-giver of the Hindu race
was asked as to why he gtirictly for-
bade capture and dishonouring of wo-
men of the enemy in war, partl-
cularly when  Muslim practices
favoured it, his reply was:

Hindu Dharm rackhem ham jag mem,
Chalem chalaaevem sikhi mag mem

That is, ‘Our mission is to preserve
Hindu values of life and to make them
prevail throughout the world—this is
Sikhism'.

When countered with the wisdom
of the anclents:

Vishyom visham aushadhic shathe

shaatyam  samacharet

i.e., poison alone can counteract polson,
and, therefore, destroy the evil man
through his own evil, the Guru re-
joined:
Hamlem janom panth uchere
Adhogati ko nahim panchanem

that is, ‘We have come to ralse men
to, & higher moral plane and not o
drag them lower down. And he
added: "As for women, whether yours
or of thy enemy, remember always
the precept of our ancestors, which is
contained in the Manusmriti, namely:

“Yatra narych pujayante ramante tatra
devatah’.

that is, where women Aare honoured.
there gods come to dwell?

So, revenge and retaillation in kind
being out of the question, so far &8
India is concerned, may I with your

ission, Sir, say a few words to
Field Marshal Ayub Khan &nd 10

Commander-in-Chie! Gen. Musa of
Pakistan, if my feeble voice can now
pierce the thick walls of hatred and
misunderstanding  raised  between
Delhi and Rawalpindl? There are a
large number of men in India who
have known President Ayub during
pre-Partition days. By them he s
held in high esteem as a decent
friendly and Godfearing man, 3und
despite all that has happensed during
recent years, we cannot believe that
capture and carrying away of Sikh
women, or, indeed, any civilian who=
soever, has his approval. Gen, Musa
is a Punjabp Jat and hag tribal kinship
with many of us. It is unnecessary
for me tg tell him how we feel about
what his soldiers have done in this
matter. [ merely say this to the
Field Marshal and to the General
that, long after the present conflict
and misunderstanding between India
and Pakistan is over, long after this
sorry chapter in the history of this
sub-continent is consigned to the
limbo of academic archives, this mis-
deed of the Pakistan soldiery against
the womenfolk of their neighbours
across a political frontier, will be re-
membered and will continue to polson
hurran relationships. 1 say no more
and leave both these gallant soldiers
themselves to decide as to what is
now proper for them to do.

Mr. Deputy-Speaker: Fifteen Mem-
bers have given mnotices, Obviously
all of them cannot be given a chance.
I shall give chance to one Member
from each party.

Shri Ranga (Chittoor): 1 would like
to know why it is that our Defence
Ministry through the Defence Forces
have not taken sufficient action, apart
from the spontaneous protection
given by our chivalrous airmen who
were there in the skles, and why they
did not come earlier with a full ac-
count of this tragedy and a proper
exphanation for their failure to take
what other action could possibly have
been taken not only with regard to
these eight or seven unfortunate
women but also others who had been
taken away to
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Shri Bade: After hearing this state-
ment from the hon. Member, Kapur
Singhjl, of course, our blood boils. It
is rather shameful and disgraceful on
the part of Pakistan. .

Mr. Deputy-Speaker: What i< the
question?

Shrl Bade: I am puiting my ques-
tion. The hon. Defence Minister him-
self is a Mahratta and his blood must
have boiled. May I know from him
whether he has made any enquiry from
these B girls who have come back to
India, and, as is usua] with the Con-
gress Government, has it made any
protest to the Pakistan Government
over this matter? Has he made any
Inquiries into the whole thing?

Dr. L. M. Binghvi (Jodhpur): After
Sardar Kapur Singh had brought
this question, this unfortunate and
lragic episode, to the notice of Gov-
srnment, what inquiries were made by
them? Were the statements of these
T girls recorded? Were any efforts
made to verify thesc facts and do any-
thing about the matter? We would
like to know the details of what the
Government themselves have done
after these facts came to their notice.

= gew W weww (TATE)
!SWWW!.WWE
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ame |
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WIEE AL H AUET G TET He-
AT ¥ ¥TR % @193 § aifE IEe
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The Minister of Defence (Shri ¥. B
Chavan): I shall first of all give the
factual background that I have got
about this matter, but before that, 1
would like 1o make one point elear,
that personally, the detailed facis
which the hon. Member, Shri Kapur
Singh, just now gave in this hoa.
House were not known fo me till he
mentioned them just now. 1 only kney,
about this when he put a starred
question, and after we started making
enquiries about the facts from the
Punjab Government.

Just before the day we answered the
question, that is on Monday, a few
hours before that, we gol some oral
information from the Punjab Govern-
ment about the missing of certain
families from those two villazes, in-
cluding women, but even that informa-
tion was through a telephonic message.
So, 1 could not confirm that informa-
tion. because when I have to give in-
formation here—and. as you know, this
type of information has to be confirm-
eod—I have to get further clarification
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ung vertification ft the facts. So, I did
not deliberately mention the number
of women. I thought possibly I would
be able to give the information to the
hon. Member later, because the whote
set of factg seems tp be very serious.

But then, he asked for a half-hour
discussion. So, [ am here to reply. As
I said, T only came to know about
these farts, about the misuing of
women from those two villages, only
iast Sunday. This particular fact I want
to bring to the notice of the hon. Mem-
ber and the hon. House so that they
may try to judge me on merits.

After that we got further informa-
tion from the Punjab Government,
and the information that I have now
got has been given by the Punjab
Government. The factual position is
this. I have also tried to verify thia
as far as I could. I have not gone
into further details yet, but I propose
1o do s0. The information tlmt has s
far reached me is that on the 6th
afternoon or evening, when our forces
entered the Lahore sector, some sort
of firing and attack started on these
two villages which are within half a
mile on the border of our country.

A question was asked why it was
tmat we did not ask these villagers
to vacate. It is a very relevant ques-
tion.

An hon., Member: Or arm them.

Bbrl ¥. B. Chavan: I have got very
great regard and respect for the
Punjab villagers, Wherever they find
that the army posls are there, they
have refused to vacale, because they
do not like to vacate, They wantled
to live a normal life, and we did not
want to create some sort of panic on
the entire border by asking them to
vacate, because we did not know
where there would be an attack,
where the aclion would start It
would have been wrong to start that
sort of panic. Therefore, deliberate-
ly such a thing was not done, keeping
in view the attitude of the Punjab
people  themselves, including the
brave Sikh villagers
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In this particular case what hap-
pened was that they were attacking
from the other side, our forces were on
this side. There was a sort of ex-
change of fire. Normally when such
attacks start, confusion also starts,
and in that confusion, some villagers
did come on this side. This was the
information that I had got.

This informvation that some women
took shelter in the trenches and the
Air Force protected them, and that
after they crossed the river the Army
did not do 8o, I am hearing for the
first time. 1 can tell you with my
hand on my conscience that I heard
it for the first time on the floor of the
House., If the hon. Member had given
me this information before he put this
quextion, reserving his right to put
the question, it would have heiped
me. He can very well expect that I
should have my own information. I
should have, but if I had this infor-
mation, possibly 1 would have come to
the hon. House and given more fac-
tual information, | would have started
enquiries after that.

1 entirely share his anxiety and
anger over this matter. Whoever has
failed in protecting, intentiomally or
knowingly, the honour of the women,
certainly is guilty of the first order,
I have no doubt about it. If the
Defence Minister is guilty of that or
anybody else, he should certainly face

the consequences. I will not
come in the way. But I ghould
like to assure the hon, House

that looking to the tradition of our
Army and the Air Force nobody In the
Indian Army will allow the honour
of women to be dishonoured like that;
they would never allow that. I am
glad for the enlightenment that the
hon.  Member has given me about
what happened at the time of the
Third Panipat War. All honour to
Sikhs for that. But I am not saying
this only because 1 happen to be a
Maharashtrian. We in India have not
only cared for the honour of our
women, we have cared for the honour
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of all women, of every woman I
can cite another example from Indian
history, when Shivaji honoured the
daughter-in-law of a great Muslim
Subedar of Kalyan. That s our
tradition. There is no question or
doubt about it. Any woman's honour
is as inviolable as that of my mother's
honour or my sister's honour, be that
a Sikh womap or any other woman.
There Is no question of showing any
1egligence about it.

Shri Kapur Singh: The Sikhs have
vegarded all Indian women ag sisters;
it is consistently given in our records.

Shri Y. B. Chavan: What the Sikhs
did at the time of the Third Panipat
war is certainly something that we
all honour; we should be thankful
and grateful to them, Certainly, 1
assure the hon. Members that I will
make further enquiries in the light of
what the hon. Member hag said. 1f
there is any failure on the part of any
officer or any unit, certainly they will
be brought to bogk if there is any
deliberate negligence behind it. But
in this case we will have to see the
background of the whole thing. The
Pakistanis are capable of doing such
things. 1 support the appeal that the
hon. Member has made to President
Ayub Khan. Now what steps have we
taken after the incident? We have
got a gystem of the International Red
Cros; to find out such facts. We have
also got certain Pakistani families
whom we have kept in the camps
and we are looking after them very
well. Therefore, we took the initia-
tive in these matters and allowed the
International Red Cross agency to go
and find out how we ure treating
them. We contacted Red Cross people
and gave them information, about the
Sikh women and other people so that
they can find out, if they could get
the facility to visit the camps, to see
if these women are in Pakistan Camps.
Certainly we will again try to find out
where the other women, six or seven
women who have come back, and
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their families are . Hon. member
has got those names and he may give
them to me as it may facilitate things.
Of course 1 will try to get them on my
own also. 1 will contact them and
get fuller information and a fuller
report on this and come to this hon.
House. The honour of Indis is not
merely that of land; the honour of
every living man and woman is the
honour of India. When we say that
we are fighting for the integrity of
Indla, it is this concept of honour of
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Indians, that we are fighting for.
These are the wilues of life that we
are fighting for. This is all that 1
have to say.

17.35 hre.

The Lok Sabha then adjourned till
Eleven of the Clock om Thuraday,
November 18, 1965/Kartika 27, 1887
(Saka).
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